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LOK SABHA

Tuesday, February 23, 1965/
Phalguna 4, 1886 (Saka)

—

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Paradeep Port

+
Shri Surendra Pal Singh:
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Shri Yashpal Singh:
Shri S, M. Banerjee:
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Shri P. R. Chakraverti:
Shrimati Savitri Nigam:
Shri Bishwanath Roy:
Maharajkumar Vijaya
Ananda:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bade:
Shri Hukam Chand
Kachhavaiya:
Shri Onkar Lal Berwa:
Shri Daljit Singh:
Shri Vidya Charan Shukla:
Shri Surendranath
Dwivedy:
Shri J. B. S. Bist:
Shri Bibhuti Mishra:
Dr. Renen Sen:
| Shri PDinen Bhattacharya:
| Shri Maheswar Nalk:
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Will the Minister of Transport be
pleased to state:
(a) whether it is a fact that the

Government are considering to take
over the Paradeep port project of
Orissa;
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(b) if so, when it is likely to be
taken; and

(c) the reasons therefor?

The Miniser of Transport (Shri
Raj Bahadur): (a) to (¢). A state-
ment is laid on the Table of the

Sabha.
STATEMENT

In June 1964, the Orissa Govern-
ment requested that the Central
Government should take over the res-
ponsibility for financing the Paradeep
Port Project. The reasons given by
the State Government was that the
cost of the Project has risen from the
original estimate of Rs. 12 crores to
Rs, 26 crores and it was beyond the
capacity of the State Government to
finance this Project from their own
resources. The State Government
have also suggested that the Central
Government should take over the
Project under their direct control.

made consider-

is in the national
interest that the Project should be
completed as early as possible. The
Government of India are, therefore,
actively examining the proposals.
A decision will be taken as soon as
possible,

The Project has
able progress. It

Shri Surendra Pal Singh: Is it not
a fact that in carrying out the work
on this project, the State Government
of Orissa disregarded all the techni-
cal advice given to it by their con-
sultants and other experis ond as a
result of that they made certain mis-
takes which are bound to push up
the cost of the project by several
crores of rupees and the Central Gov-
ernment has now to
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Mr. Speaker: How many questions
have been combinéd? It is g long
supplementary:

Shri Raj Bahadur: The project is
under a qualified Chief Engineer.
They have been proceeding according
to his advice. They also appointed
the consultants who drew up the pro-
ject report. I do not think the State
Government has, as such, defled any
technical advice. Maybe, there may
have been differences of opinion
between the Chief Engineer and the
consultants. But they are of normal
routine nature.

Shri Surendra Pal Singh: If the
Central Government decides to take
over this project, will they also take
over the Expressway project which

is an ancillary scheme of the port
project?
Shri Raj Bahadur: The proposal

that has been made 'to us, to the
Ministry of Transport, is in regard
to the taking over of the Paradeep
Port project.

ot qoae fag . ST F TER
argw fege & sa ¥ S 7
¥ oF & foe @ 1 ¥ aW A
diTa W wy ERw g 7 gk ¥ e
v fedeivm @ w7 & @t W
wrow gw oy f& a9 ¥ &
TAHdT T O & FIW A qUA q
Favm et @} ?

Wt W WY - T Ay W
TN 97 FTH T8 FT @& |

At wo Ao frAdy: & gy s
gt g fF T aoe X o ag g
faar § & ¥ g @ NS w7
oY gre ¥ X & Y ag geE T femy
mmr o9r, feAe g ¥ FOR oW
Y o /T @Y § AR KT IF I9 AT
qEAT FT FTH T & AT 7

oft oo wgrge ;. wANYW 9g gEE
I & 1964 & foar mav @1 | W oW
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w&g st gamT av | fae e s
i mwrIw@ s g uw
FerT q WK e s ¥ 5 e
wat O §3F AT qTT T HTH &y
ooy g § fogr amw ?

st Wo Wvo fradY - wuuer wew

veaw Rgam : g folw s
% g s 7

st oo Wy - W o kg, &
wRat g, fF frge wifasy & @ 9mem

Shrimati Savitri Nigam: May I
know what were the original esti-
mates and how much increase has
been made in the cost of construc-
tion and what was the scheduled date
of its completion?

Shri Raj Bahadur: The project was
originally estimated to cost about
Rs. 12 crores which now, according
to their estimate, is to cost Rs. 26
crores. Our technical experts, how-
ever, feel that it might be scaled
down to Rs. 20.5 crores.

Shri Subodh Hansda: The original
estimate of the project was only Rs
12 crores and now it has been 1n-
creased to Rs, 26 crores. I would
like to know what are the main items
that have been added in this project
for which this estimate has gone uv
to Rs. 26 crores.

Shri Raj Bahadur: That will be «
matter of detail.

Shri S. C. Samanta: Is it a fact that
the World Bank team recently visited
this Port? May I know what is their
reaction thereto?

Shri Raj Bahadur: The project re-
port is considered to be full of promi-
se and a feasible one. Tt wil] be &
good addition to our major ports.

ot gew ww w0 @ AW
¥ w0 § o & FoEeErET T T
R YT 1 & 7 FY FEAT FEHT RN
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A # dare g 1 1 Fl @ T wf-
ar§ § o fw e #7871 @R W
NAHETAI @R @ ¥y
T G & fofamT a mmiehy ot s
qFR framr g snaefy ?

Wt N AR wAWME [
WO § | TN AL 7 5 aF 49 %
8 HT Tt § W 5w & e i
T HT 11, 12 FOT & wfow fr o
qX SATET TEAT W qG THHT ST T
¥ g

St gER W WAy : A FAT R
§ fmet 3o & T aeEQy
@R H T & § 494 94 § &4
¥ fag #= R 7

ot T wgge ¥ A wgoar e
HATHTT & HTOT |

Y wiw AT qACAT : ;T TS
FER X R T W R E 7

st T WEPT . AW FWER T
g ¥t w7 & fF ag e A} wWaw
ag W AT GE AE AT gy, Afw
% 78 e T few ¥ § wmf
Wi st R F

ot favfa fam @ grelt T d@fw
W @ & i o & wy o
wfoarE & @' &, TUdw O & wemar
LI AU Sl R U S
W ATd Al wy s § @ gu oA
FT FTFR @ T ¢ oA
9 & X wT @ w AT !

L AR AL UL
ot famr o @ &1 gt A6 a3
WY St fF s g # gar g
gafaq &1 TGN F_E@T AT @ §
Sife Fager 1 wafafeed o g,
AT I T FH AT § W7 qrOET
N & FH TAT & |
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Shri P. K. Deo: May I know whe-
ther it is not a fact that the Paradip
port is being taken over by the Cen-
tre at the suggestion of the Chairman
of the Shipping Board, as a result of
mismanagement and wasteful expen-
diture by one Shri Srinivasan, Cheif
Engineer, who is not only involved
in case PE-37|59 of the Madras
Branch of the SPE, but has also made
an advance payment of 90 per cent..

Mr. Speaker: The hon. Minister
says that it is being taken over by
the Centre because the State Govern-
ment have no finances.

Shri P, K. Deo: Let me finish my
question. I want some further in-
formation. May I know whether it
is a fact that the said engineer had
made 90 per cent advance payment
amounting to about Rs. 14 lakhs tc
Biju Patnajk’s Kalinga Industries.

Mr Speaker: The hon. Member
wants to know whether this is being
taken over by the Central Govern-
menl because there was wasteful
expenditure and because there were
certain other........

Shri P. K. Deo: Advance payments
were made to the tune of about Rs.
14 lakhs, that is, to the extent of
about 90 per cent, for tabular stru.-
tures later found unsuitable in the
saline climate,

Mr. Speaker: A supplementary
question cannot be so long as to take
five minutes.

ot o ®o Ro : F wAATE w7
@UE |

W WERW  deriedy ¥ gaAr
e T F3 aaa, faoh v v F |

Shri Raj Bahadur: The main rea-
son which has been advanced by the
State Government to us is one of lack
of resources to complete the Pproject.
So far as wasteful expenditure is
concerned, we have yet to go into
the whole matter to find out whe-
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ther there is any waste-ful expendi-
ture. I think that what the hon. Mem-
ber is referring to is some case against
the present Chief Enginecr of the
port, started in Madras, not in rela-
tion to Paradip port, but some earlier
case in Madrag if that be so, I think
that that will not be relevant to the
main question,

Shri D, C. Sharma: Japancse ships
were seen near Paradip port in
World War II, and Chinese ships are
reported to have come near the Orissa
waters near Paradip port recently.
May I know whether Government are
going to make this port a kind of

naval base so that no enemy can
overtake us at this port?
Shri Raj Bahadur: This question

may be addressed to the Minister of
Defence.

Shri Harish Chandra Mathur: May
I know whether Government have
any policy as to the projects which
will be taken up by the Centre and
the projects which will be taken up
by the States? May I know whether
it is open to a State Government to
start a project and spend some money
and then try to pass on the buck to
the Central Government?

Shri Raj Bahadur: This question is
very pertinent, There was a very
strong recommendation by the State
Goverrment and by other shipping
interests also that we should cons-
truct this Paradip port and include it
in the Third Plan. We appointed a
Committee which only advised its
development into an intermediatc
port, in view of the financial resour-
ces needed and the non-availability
thereof. Later on, however, the State
Government insisted on this, and they
said that they would like to go ahead
with it, which after due ccnsidera-
tion they were allowed to do. Ini-
tially, the cost of the project was
supposed to be about Rs. 12 crores,
which has now gone up to about Rs.
20 crores. This is the reascn Wwhy
they want us to take it over. and that
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is why we are considering it At any
rate, if is in the national interest 10
develop it.

Shri Harish Chandra Mathur: What
is this answer? That means that any-
body can start a project and pass it
on to the Centre. Surely, there must
be some policy.

Shri Raj Bahadur: I should like to
add that it is in the national interest
that we want to take it over and
develop it. The point was that it could
not be included in the Third Plan, 1t
is being considered for inclusion in the
Fourth Plan, and with advance action
we shall take it up.

Shri Harish Chandra Mathur: All
developments are in he national in-
terest. We understand that very well.

Shri Buta Singh: Is it truc that the
CBI report on Orissa affairs has com-
pletely absolved Shri Biju Fatnaik of
any improper gains from the affairs of
the Paradip port?

Mr. Speaker: 1 cannot go into those
things,

Shri Buta Sing‘h: There wa, an in-
vestigation by the CBI and we werc
informed like that.

Sethusamudram Project
+

(" Shri Jagdev Singh
Siddhanti:

Shri R, Ramanathan
Chelttiar:

Shri Bishwanath Roy:

Shri Prakash Vir Shastri:

Shri Sezhiyan:

Shrimati Savitri Nigam:

Dr. P. Srinivasan:

Shri Paramasivan:

Shri R. 8. Pandey:

Shri R. Barua:

Shri Vishwa Nath
Pandey:

Shri L. N. Bhanja Deo:

Shrimati Renuka

l Barkataki:

Will the Minister of Tramsport be
pleased to state:

v88. J
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(a) whether fundg have been allot-
ted for the Sethusamudram Project
during the remaining period of the
current Five Year Plan in view of
the havoc caused by the recent tidal
wave which hit the island of Rames-
waram;

(b) if so, the capital outlay pro-
posed to be sanctioned in thi: behalf;
and

(c) when the work on this project
is likely to commence?

The Minister of Transport (Shri
Raj Bahadur): (a) to (c). A state-
ment is placed on the Tahl: of the
Sabha.

STATEMENT

The Third Five Year Plan inciudes
a provision of Rs, 2214 lakkg for
carrying out technical investigations
and hydrographic surveys relating to
the Sethusamudram Canal project.
There investigations have been car-
ried out.

2. The main project is being consi-
dered for inclusion in the Fourth
Five Year Plan and advance action in
the last 'year of the Third Five Year
Plan. The Project Report prepared
by the State Government on this sub-
ject has been referred to a special
technical committee for scrutiny. Ac-
cording to that Report, the cost of the
Project is estimated at Rs. 22 crores.
The technical committee are of the
view that the estimate is on the low
side and that it might be Rs. 30
crores. Certain studies about siltation
of the approach channel were also
considered necessary. A high level
committee has been set up to expe-
dite the study of the technical report
and also the economic aspects of the
project, so that further steps regard-
ing the project can be taken at an
early date. Allocation for advance
action would be made as soon as
these investigations are completed.
and the project ganctioned.

oft o Ferg fagmet :qqr  afv-
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AT FT WY U T F A8 T W
depfa & fag 9 wfg-aria e
#. 9 FT1 A qAF fear o 7

St T WP WK AT T
F qAT AT F AfR ¥ R, @
g A ger § W W F A A N ¥B
Wt AT w7 & ag snfeare o
feurdde a1 TSq AXETT W AT R
BWTT I9 & w1 g A9 &

oft wdw fag fagreft - ¥ wfw-
T 3y § fF awvaey Afet & amw
A Y Y B B2 AqTey §, N W
dfadepfa & fag & w7 S9 & WY
o fen smaem

wgan wERy o fafre aga A
#g1 & fo Fara & famfor &1 w97 9
FIR AN | WA FTFHL |

sft sy fey fagmiY : 3w
ag ¢ % 30T g A QT Sl
fra ®4G0 47 T IJATHGY & gEEw §
TS T quT 7% g faamr #Y ot ag
qmq & ?

weqw wEEw SR

sft wiere Ao dvay ¢ FATC-WR
§ I T gWT @ T ag Ao I
M 9T g1 91 @Y a1 IqA o
FEEFCTATE T @R 7

ot T WY - W AT ¥
o gE ¥ OF darer aarg o Y
¢ o f& @w BT gh I afe
WEE IEH W ER | g JE
T g A e T g 3 1 sw oW
Wy aay T § e wm &
fF BT W F o § & FT AN |

Shri Kapur Singh: Has it been es-
tablished that the recent havoc at
Rameshwaram was the result of tidal

AT ¥ FTATAS FRA UG TERE action and not sea-quake?
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Shri Raj Bahadur: It is also a ques-
tion which hardly relates to my
Ministry,

Shri Kapur Singh: It directly arises
out of the original question.

Mr. Speaker: He does not say it
does not arise. He says it is not the
concern of his Ministry and he can-
not answer it.

Shri Kapur Singh: How can Hhis
Ministry take any action unless they
know what was the real cause of the
havoc.

Mr. Speaker: That is not
clusive responsibility of thig
try.

the ex-
Minis-

Shri Kapur Singh: Does the Minis-
ter know what is the difference be-
tween a sea-quake and tidal action?

Mr. Speaker: 1 cannot allow that.

Shri Daji: He should appear be-
fore the Public Service Commission!

Shrimati Savitri Nigam: What will
be the benefits accruing when this
project will be completed and what
would be the total cost for the com-
pletion of the project?

Shri Raj Bahadur: The estimated
total cost has been given in the state-
ment. It is in the vicinity of Rs. 22
crores. It is however advised by the
technical committee that this may be
on the low side; it may go upto Rs.
30 crores.

Shri R. S. Pandey: According to
the report, the cost of the project is
estimated at Rs 22 crores. Later on,
the technical committee estimate has
revised it to Rs. 30 crores, What are
the main reasons why it has gone up?

Shri Raj Bahadur: The point is that
it should be properly excavated to
allow deeper draft ships upto 30ft.
which  increased the cost. Then
doubts have also been raised about
the saving time for the ships and also
the economics of the project etc. All
these matters have been taken into
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[
accourft, which

crease in cost.

sty fagrd Agdw : w0 oW
ffnrad & g sefe W
TS F1 AT § g e s ?

ot T wgge: A A O Y -
AT §

Shri Muthiah: Has the technical
committee appointed by the Trans-
port Ministry examined the project
report of the Madras Government?
If so, what are its findings?

have led to an in-

Shri Raj Bahadur: The technical
committee has been appointed to exa-
mine the project report of the Madras
Government. It has yet to finish its
work. I have just indicated some of
their doubts expressed by them about
it.

Cochin Shipyard

( Shri P. C, Borooah:
Shri P. R. Chakraverti:
Shri Yashpal Singh:
Shri Mohammad Elias:
Shri Surendra Pal Singh:
Shri Gokulananda

Mohanty: {
Shri Subodh Hansda:
Shri S, C. Samanta:
Shri Balmiki:
Maharajkumar Vijaya

Ananda?

Shri M. L. Dwivedi:
Shri B. K. Das:
Shri Chandak:

Shri Ramachandra

Ulaka:

Shri Dhuleshwar Meena:

Shri D. C. Sharma:

Shri Rameshwar Tantia:

Shrimati Jyotsna Chanda:

Shrimati Renuka
Barkataki:

Shri Indrajit Gupta:

Shri Daji:

Shri Ram Harkh Yuhv'

Shri Onkar Lal Berwa:

*89. 4
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| Shri Vishva Nath Pandey:
| Shri R, Barua:
| Shri R. S. Pandey:

Will the Minister of Transport be
pleased to state:

(a) whether the terms of collabora-
tion between the Government of India
and the Japanese ship-building firm
for setting up the shipyard in Codhin
have been settled; and

(b) if so, the broad features
thereof?
The Minister of Transport (Shri

Raj Bahadur): (a) and (b). An agree-
ment was signed on 1st February, 1965
with the Mitsubishi Heavy Industries
1Ltd., Japan for the basic survey, pre-
liminary design and project report of
the shipyard, the first essential steps
in the construction of the shipyard.
The Mitsubishi Heavy Industries
would complete the required surveys
and submit the reports by 30th April
1966. A fee of Rs. 15 lakhs is being
paid to them for the purpose. Nego-
tiations with the firm in regard to
collaboration in the other stages of
the project which have io be based
upon, and co-related with the results
and data to be collected by the afore-
said survey and design studies etc,
are in progress.

Shri P. C. Borooah: The proposal
for the second shipyard has been
lingering for years, and even after
entering into an agreement, Mit-
subishi of Japan is not ready to make
any firm commitment. May I know
the reasong for the hesitant attitude
of the collaborators?

Shri Raj Bahadur: They have not
only made a firm commitment, they
have already entered into an agree-
ment as an advance stage action for
the construction of the project.

Shri P. C. Borooah: May I know
whether any broad outlines have been
evolved in regard to the technical
skil] and finance and, if so, in what
proportion Indian and Japanege skill
and finance will be utilised?

PHALGUNA 4, 1886 (SAKA)
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Shri Raj Bahadur: Japanese skill
and finance will be utilised after they
have gone into the first work, i.e., to
survey the site, to draw up the blue-
prints, designs etc. after proper
scientific and mathematical studies,
and that ig a first essentia] step be-
fore they can advance further,

Shri P. R. Chakraverti: What is
the financial estimate of this project?

8hri Raj Bahadur: The first esti-
mate which has to be revised as a
result of survey etc., is Rs. 8'7 crores:

sft g fog - w1 W A
& sgo-fain & q% g0 1@ ame ¥
&er-afesic 2Y avdd av fer W aER
§ wgo @ qEw 7

oft o Wy : ew-afefaoH) fede
FUM AT AFTNT 4T qX | WX W
agret agT et s av—a fafeae
- g A WA N aw
A AY AP AN T | I FT AIAX
gy & fe AT I FTEET & aE §
% v arh @
Shri Surendra Pal Singh: Will the
engines and turbines that will be
required for the vessels built in the

shipyard be manufactured inside the
country or will they be imported?

Shri Raj Bahadur: For that, there
is another project under considera-
tion by the Ministry of Heavy En-
gineering.

Shri 8. C. Samanta: How far has
the work proceeded so far?

Shri Raj Bahadur: They just made
a beginning after the agreement. In
fact, the actual work will start on
the 26th of this month.

sft 7o wro firat : Wy v
# fem foren & oo & o w6 O
afx sgoifor Sy 4, a v fedw
s w1 Y sy 7@ s afy gl
& feg g aw ?



Oral Answers

857

off ot wgqe ; xw ¥ smanfiw
g A7, AfeT g fehg Y awa
gh A 9w F A § o A7 fm oo
aHAT B |

Shri B. K. Das: In view of the
proximity of the naval base to the
selected site, there was a proposal for
shifting the site a little towards the
south. Has any decision been taken
about that?

Shri Raj Bahadur: The site has
been selected, and there is no pro-
posal to shift it south of Cochin.

Shri D. C. Sharma: This Cochin
Shipyard hag been waiting for g very
long time, I have been hearing about
it since the First Lok Sabha came
into existence. May 1 know whe-
ther this Cochin Shipyard will be
built during the liftime of this Lok
Sabha or during the lifetime of the
next Lok Sabha?

Shri Raj Bahadur: I think the hon.
Member will also recall because his
memory is not short I believe, that
there were doubts essentially to begin
with about the advisability of having
a second shipyard at all. No less a
person than the then Chairman of the
National Shipping Board, Shri G. L.
Mehta, advised against the setting up
of a second shipyard.

Shri D. C. Sharma: You always
have the wrong Chairman.

Shri Ra] Bahadur: All those doubts
had to be examined properly, parti-
cularly when they proceed from
knowledgeable people, and after that
the question was where to locate it.
That also took time, and then there
was the question of finding technical
and financial collaboration. No well-
developed shipbuilding nation is pre-
pared to give that collaboration easily.
I think it is a lucky thing that we
have got it from the Japanese after
all,

Shri Narendra Singh Mahida: What
will be the tonnage cuapacity of the
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ships? *May I know whether
tankers or other gcean-going
will be built? What will be
highest capacity?

Shri Raj Bahadur: It will build
bulk carriers and bigger ships, and
the capacity of the ships to be built
will depend upon our requirements.
The Japanese have said that they can
build the biggest ships if we so
require.

any
ships
the

ft gwew w woEAT T A AT
FEIFY fraer aofo R o7 gardh
frgY Fl O1T 78 #19 F § ITOW
& Soa 7

ot T wgR ;W A A AT
FAT Y | gEa fow g o 59w €
ST A FrEAeE niefan & -
e @S § )

«/ ot aq fawm@ : T@ Do F fam
T faelr qar feaer T, @@ gEw
Wt F1E S S T g 7 S
frrft 3 AT e 2w fdt 2

W wgRg : aE A TR e
2 T I F waTe Ay R R
A

Shri R. S. Pandey: We require
more ships of all varieties. Apart
from Japanese collaboration due to
which work has now started here,
may I know whether we had invited
collaboration from any other coun-
tries on suitable conditions?

Shri Raj Bahadur: That will bhe
taken into account or considered only
when we decide to have the third
shipyard.

Shri Thirumala Rao: Is it proposed
to have ship repair yard capable of
repairing cargo vessels of 30,000 tons
and above, along with the shipyard?

Shri Raj Bahadur: That is exactly
what we intend to do, to develop not
only ship building yard but a repair
yard.
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Dr, P. S. Deshmukh: HoW% long after
the view was expressed by Mr. G, L.
Mehta wag his view corrected and
who was the wiser man who correct-
ed it?

Shri Raj Bahadur: It was not the

Minister. Tt is a question of collective
consideration and collective wisdom
prevailing over individual wisdom.

That is exactly what has happened in
this case.

st 90 go Ww: & JwT ATEA
g fo sram & srevan o e fe Ao
q Fmada mTw #}Y 2 7

sft T wgye : ITOW F memEr
TG T FEAT § g€ & | TR wemar
ama g€ & go Fo ¥ | uF wry farqard
FEOET 97 AT I W TW F g
fegmar 1| Afwa rower ST gw ST
¥ fag fafesm & smorey o ey @,
I Ig 99 § AW §, g9 a4 AfuF
forg & TT@ 2 W IAFT IFE WY
soreT feades 1 @@= SETE WY
qFEEa qA §
Regardiny Starred Question No. 115.
Shri Yashpal Singh: 90.

Shri Surendra Pal Singh: Q 115 may
also be taken up.

Mr. Speaker: That is a separate
one. If the Minister thinks it is al-
lied, he may answer, otherwise not.

Closure of Sugar Mills

+
( ©hri Yashpal Singh:
| Shri M. L. Diwedi:
Shri Bhagwat Jha Azad:
Shri Rameshwar Tantia:
Shrimati Savitri Nigam:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shri Heda:
Shri P. C, Borooah:
Shri P. R. Chakraverti:
Shri Madhu Limaye:
Shri D. N. Tiwary:
Shrimati Maimoona Sultan:
LShri Vishwa Nath Pandey:

Will the Minister of Food and Agri-

*90. J
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culture be pleased to state:

(a) whether it is a fact that due to
hregular and inadequate supply of
sigar-cane, sugar mills in U.P. and
Punjab are likely to be closed;

(b) if so, the reasons for the short
supply of sugar-cane; and

(c) the action proposed to be takén
{o avert such crisis?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) Some sugar fac-
tories in certain districts of Western
UP. eg, Meerut, Muzaffarnagar,
Saharanpur, Bijnore, Moradabad and
Bulandshahr may close earlier than
usual.

(b) The reason is diversion of sugar-
cane to gur and Khandsari manufac-
ture;

(c) Central Government has banned
inter-State movement of ‘rab’ and the
S‘ate Government has increased the
purchase tax on sugarcane purchased
by sugar crushers and khandsari units
in reserved areas of factories from 25
piise per quintal to 50 paise per quin-
tal. The affected factories have also
rzised the sugarcane price to some ex-
tent.

ft o fag: Az AT R T
F KA FIA AT AW EIY AR T
gOEA & A @ F TR 9T TAT
FO7 W ¢ A SRS &1 U g9
At fqm w1 &) am & fawawia
FIAY 7St 52 90 97 *gr fay Afew
THTT A TF qI W F9g qq73 & foan
R A

ot qro o wgW : Fo Y
F Ty &

oft g fag ;. @ F q
Fa1 T® awg ¥ v fgaw ¢ fw e



_-about 1157

1

. Mr. Speaker: It is 5 separate ques-

’
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v A F @ Hgwr & A faew
TE @ zEs1 Qo1 faar o ¢

WoqW WP : IAFT AqEd 48 &
f ot darame @Y anfed o ag A &
aHY 91T 39 F fawar qFa g § 7

Shri Surendra Pal Singh: What

v

tion.

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): It is
true that in western U.P. production
has gone down when compared to the
production in the corresponding period
last year, but generally, taking the
country as a whole, there is increase
in production.

sft wo ®o fyadY : 7 F goEETY
T ATE I T F ORI FT AEERT
& IR W FH! g1 WY § IEY qIW
F owaw #Y fae ¥ oSER a w &
AT AR g R wER ¥ sae &
FAeqeq Fq7 T fae § Iearew a3,
afe 7&l, a $ @ U Ry SEa
ag’?

Shri C. Subramaniam: There 1is
keen competition between the gur-
khandsari manufacturers and the

factory sugar manufacturers in west-
ern UP particularly. That competi-
tion will have to be faced and that
is why I said there has been a
decrease in production in this parti-
cular area, that is, western UP. In
all the other areas, the sugar pro-
duction has been much more than
what it was last year.

Shri M. L, Dwivedi:
was whether the produetion
increase.

Mr. Speaker: What are the mea-
sures taken by the Government,;
would there be any increase in pro-
duction in those factories or would
the same thing continue?

My question
will
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Shri C.’ Subramaniam: I do not
think they will reach the targeted

tigure during this year; there will be
a decrease.

Shrimati Savitri Nigam: May 1
know whether the sugar millowners
have ‘consulted the Government and
whether they have also recommended
that the price of sugarcane in that
area must be increaseq so that the
factories may not be closed?

Shri C, Subramaniam: There has
got to be a uniform price throughout
the country. We cannot increase
sugarcane prices for western Uttar
Pradesh alone. This price of Rs, 2
per maund has been fixed on an all-
India basis and the sugar manufac-
turers will have to work within this
price. But it is open to sugar fac-
tortes to pay more to them, but they
cannot expect an increase of sugar
price on that account.

sft wrraw A W - 6 &
I@EE ¥ w7 #®7 w0 faw gy A€
2 fe aga a1 T @ueATh A W
JT T Ffew I TR W W T
g FTag AR Ed 7 oY g AT Ay
AT A AN R T FAR
foo g SR arIug @9 W 7

Shri C. Subramaniam: For the pre-
sent, this competition is the only
reason., The other reason Is we
should have better cane and all those
things. ‘That has to be developed;
it is a long-term programme.

Shri K. N. Tiwary: The hon. Minis-
ter said that in western UP, the
millowners will not be able to reach
the targeted figure. May I know
what was the target fixed and how
much is the shortfall?

Shri C. Subramaniam: I m sorry
I cannot give the figure for the whole
year, but for the corresponding period
last year, the production was round
about 52 lakhs; they have reached
only 4-2 lakhs this year.
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ot fiegfr s e W samer
AT 1A ¢ W [ F Frwg Afuw
AT § | wEfAT FTH F qTAY HqO
1€ Ao § fF g A A A
1 Fag A9 FwaEl # OF qT9 -G
¥ fr fre) foem Y o feama 7 @
W ST & g ag A9 T @ fFoe
# wfew qar faeen § wwfog @ A
aTF oG a7 AT A g6 wiuw
forerar @, wafoo AN &Y aew g 7

Shri C. Subramaniam: All these
matters have been referred to the
Sen Commission, and they are con-
sidering the entire aspect of produc-
tion and price of sugar in the factories
also and within a few months the
report should be available..

Shri P. C. Borooah: May I know
whether the contention of the cane-
growers behind their demand for
increased cane prices is that the lion's
share of the proceeds goes to the
millowners and may I know whether
the Government have any proposal

to refer the matter to the Tariff
Commission to find out the cost
structure of sugar production and

distribution?

Shri C. Subramaniam: I have just
now said that it has been referred to
the Sen Commission.

Shri P. R. Chakraverti: May I know
whether it ig a fact that a quota has
been flxed for the supply of sugar-
cane to the sugar mills in Punjab
and, if so, what has been the percent-
age and what is its effect upon the
sugar position?

Shri C. Subramaniam: In Punjab
they have taken action prohibiting
the crushing for gur or khandsari in
the factory area, and that has given
the sugarcane factories some rellef,
and they are able to get the sugar-
cane from them.

o wy fomd : ofeft IOR SR
¥ o ¥ g feadlt fod 9wl o=
gk & o @ o @ ¥ s fred
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T ITHT AT R ff 9 @ ae
IR A GaErae @Y, Iw o fRaAT
w7

Shri C, Subramaniam: With regard
to the difference in price, 1 have
already given the figures up-to-date.
But how it is going to end, it is too
early to say. With regard to the

dates by which they may be closed,
it is too early to predict.

st fawmw waE . @A waY
#grew ¥ w7 5 ofewy ot & fawr
aifasl ¥ 52 47 ¥4 &Y Argw F q@r
fer | & sy wgAT E fR 4 s2 &%
9T frew w8t & W fegr Smon ?
wF fad wy EAde ¥9 aufadr A
a1 gz A &6 A ¥ § e w46 7

Shri C. Subramaniam: As I already
stated, the taxes on the purchase of
cane have been increased for the
purchase of cane for sugar. In
addition to that, Government have
given some excise duty concessions
for excess production during the
season. They are taking advantage
of it to give this increased price.

Shri Himmatsinhji: In many parts
of the country sugar is already in
short supply, particularly in those
States which depend on the supply
from other States. Would the crisls
in this industry affect the sugar sup-
ply in the deficit States?

Shri C. Subramaniam: I have
already stated that even though there
is a decrease in this area, the overall
position in the country is much
better than last year and we hope to
reach the target of 30 lakh tonnes
during thig year.
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fawrer #< Frorqefed arqq o) ffay s
gF at H ¥ qvar w5 fa=iv
FT @R

Shri C. Subramaniam: All the new
mills would be in the cooperativie
sector.

st ®o o WAWATA : FAT TE&HIL
ag A4 qued & f& w9 ag Wy @
mr 2 & AT STTRE & AT,
T IR FTA AT ST AT
F99 T, §F FT UF F AT H AT
F7 ggwiiear & ar feer AR o
foafemm & @1 I@W oo W
AvaersS 7 famr I

Shri C. Subramaniam: There is no
immediate proposal to nationalise the
sugar industry. But all the new
mills will be in the cooperative sector.

ot xzr fag : & AT AR @
ff 7 g & o= # Og a1 AT @
f doTa # T Y 399 F TH T F 7
F1eor § =1 Ao 7 faem, feam &
TR 7 5899 & fov @e 7 fawar 71
TEEYLT AT AH AT S Ay
TR ¥ W & 99 T A AT I |
AT i, A1 FAT HIHIL I T FE I
FT @ & AR feam w1 a1 A g4
mpfad ¥ @ g fom & T Y zaw
sqTar & A% ¢

Shri C. Subramaniam: We are tak-
irg steps to give better seeds, so that
per acre production may increase and
the sugar content of the cane also
might increase. Regarding fertiliser,
it is the total availability which is af-
fecting the use of fertiliser for sugar-
cane, because it has to be used for
fcodgrains also. But to the extent
possible, we are making it available.

Shri D, D. Puri: The Minister stated
that steps have been taken in Punjab
to regulate production of gur in the
factory areas. May I know what the
steps are, because the industry does
not seem to be aware of it?
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Shri C. Subramaniam: 1 am told the
Punjab Government have prohibited
the crushing of sugarcane within the
factory area. That is regulated and
it can be done only with the permis-
sion of Government.

Shri P. Venkatasubbaiah: May 1
know whether Government will stick
to the policy of linking price with
recovery rather than adopt a different
s‘andard for different sugar mills in
the country, so that some of the sugar-
cane growers may not be put to a
disadvantage so far as the price is
cancerned?

Shri C. Subramanim: This year a
change was made. Formerly the
basic price fixed for 9.4 per cent re-
covery was Rs. 1.86, But now Rs. 2
has been fixed for any sugarcane below
10.4 per cent recovery. This change
has been made because a demand has
been made particularly from U.P. and
Bihar that the minimum price
should be Rs. 2 per maund. But as
1 have already stated, all these
matters are under the considera-
tion of the Sen Commission
and we may be able to rationalise
the whole thing after the receipt of
the report.

Unemployment Insurance

Scheme

+

( Shri Yashpal Singh:
Shri Mohammad Elias:
| Shri S, M. Banerjee:
Shri M, L. Dwivedi:
Shri S. C. Samanta:
Shri R. S. Tiwary:
Shri Onkar Lal Berwa:
Shri Hukam Chand

Kachhavaiya:
“91. ¢ Shri Hari Vishnu Kamath:
| Maharajkumar Vijaya
| Ananda:
Shri Subodh Hansda:
Shri Bade:
Shri Vishram Prasad:
| Shri R. S. Pandey:
[Shrimati Ramdulari

Sinha:
Shri R. Barua:
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| Shri Maheshwar Naik:

| Shri D. C. Sharma:

| Shri P. R. Chakraverti:

| Shri Indrajit Gupta:

| Shri Daji:

[_Shri Rameshwar Tantia:

Will the Minister of Secial Secur-

ity be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to set up a
Committee to examine the question of
unemployment insurance and make
recommendations for a pilot project;
and

(b) if so, when the Committee is
likely 1o be set up?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
snd (b). A draft scheme has already
heen prepared by the Department and
11 under consideration of  different
hodies concerned including a Com-
mittee which has been set up by the
Department for this purpose.

ot amare fay : AT =T TAAEEE
F 3@ wAe # A1 g w7 F
Shri Jaganatha Rao: The Statc
Governments are not in the picture.
st qaw fag : ®T AR TE
a7 gy § fF g grEr v T
fegar @g gnm 7
fafu aw avnfos goan wu (s
o ¥o W) : W AW 1 femw
AT & 7@ g
st ®o ®Wro fyEdYy: & IrAAT AT
g 5 fom #3737 97 717 faam
IMEF I F A9 4T F AW IEA
Fr famifro &1 & 7
Shri Jaganatha Rao: If he is refer-
ring to the departmental committee,
the Chairman is the Joint Secretary of
the Department of Social Security and
the members are the Director-General
Employment, Shri Anjaneyulu, Secre-
tary General of the National Federa-
tion of P&T Employees, a representa-

tive of the Associated Chamber of
Commerce and one Mr. P. R. Gupta.
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Shri 8. C. Samanta: May I know
when the Committee will finalise
the report and place it before the
Government?

Shri Jaganatha Rao: It will
some time.
st wiwrc o avay ;o & AAT
w1gat § fF w1 g w7 o
TR A W E S A g e
ger ¢ |

take

Shri Jaganatha Rao: About 15
lakh workers who are covered by
the Employees’ Provident Fund and
Coalmines' Provident Fund will be
covered.

ot gew wx woAtg ¢ ¥ ST
argar g FF 3@ w3 & grar ont fawrfem
FY 7E ¢ g Fq aF AT g AT |

W Wo ¥o AW : ww aF fawfew
AN A

Shri A. P. Sharma: Will this Com-
mittee also examine the question of
provident relief to all people as in
the oldgage benefit scheme?

Shri Jaganatha Rao:
different question,

That is a

Shri Ranga: May 1 know whether
the Government have made any esti-
mate of the total amount of unem-
ployment that prevails today not ex-

cluding the under-employed peo-
ple?
Shri Jaganatha Rae: That is a

wider question. It is not possible for
this Department of Social Security to
take a census of the unemployed peo-
ple in the country.

Shri M. R. Krishna: May I know
whether the Government has examined
the extent of finande required at least
to help the educated and skilled un-
employed who are registered with the
employment exchanges?

Shri Jaganatha Rao: No, Sir. This
scheme, as is visualised, relates only
to persons who are drawing Rs. 500
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rnd less and are covered by the Emp-
loyees’ Provident Fund and the Coal-
mines’ Provident Fund. It does not
apply to other workers.

Shri R. S. Pandey: May 1 know
what will be the process to operate
this scheme and what arrangements
have been made to help those who
want to avail of the benefit under this
scheme?

Shri A. K. Sen: The scheme has not
been finalised yet.

Shri P. R, Chakraverti: May I know
whether the Government has fixed up
the particular set-up of the people
who will be covered by this scheme?

Shri Jaganatha Rao: As 1 said, per-
sons who are covered by the Emp-
loyees’ Provident Fund and Coal-
mines’ Provident Fund and drawing
less than Rs. 500 will be covered
provided they make certain contribu-
tions. The employers will also make
certain contributions.

Some hon. Members:

Mr. Speaker: Shrimati Savitri
Nigam—She should not continue to
kecp on standing. After she has risen
she should sit down. She continued
to stand while five supplementaries
have been put. It is not that I did

rese—--

not see her or notice her. She can-
not escape my attention (Interrup-
tion),

Shrimati Savitri Nigam: May 1

know whether the handicapped peo-
ple, crippled as well as physically
handicapped people, will also be in-
cluded in this scheme? May I also
know what are the details of the
benefits that will be given to the peo-
ple under this scheme?

Shri Jaganatha Rao: Handicapped
people do not come under this scheme.

Shri P. H. Bheel: May I know whe-
ther pensioners are also included un-
der this unemployment insurance
scheme?

Shri Jaganatha Rao: No . Sir.

FEBRUARY 23, 1965

Oral Answers 870

Feod Production

..“

{ Shri Eswara Reddy"
| Shri Prakash Vir Shastri:
| Shri Prabhat Kar:

Shri Indrajit Gupta-

Shri J. B. Singh:
| Shrimati Renu Chakravartty:
| Shri Hukam Chand

Kachhavaiya*

Shri Bade:

Shri Onkar Lal Berwa:
Shri Bibhuti Mishra:

Shri K. N. Tiwary:
Shri Mohan Swarup:
Shri Inder J. Malhotra:
Shrimati Ramdulari Sinha:
Shri P. Venkatasubbaiah:
Shri Kapur Singh:

Shri Narasimha Reddy:
Shri P, K. Deo:

Shri Gulshan:
Shri P. C. Borooah:
Shri P. G. Sen:
Shri Ram Sewak.

Shri Krishnapal Singh:
Shri P. R. Chakraverti:
{ Shri Daljit Singh:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether Government have
drawn up any plan in consultation
with the State Governments for a
country-wide drive for increasing food
production; and

*92. 4

(b) if so, the main features thereof?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) and (b). A
statement is placed on the Table of
the Sabha.

STATEMENT

The broad programme for increas-
ing food production as part of the
overall programme for agricultural
development is already being imp-
lemented under the Third Five Year
Plan. Over the last two years, spe-
cial efforts have been made for ac-
celerating the pace of progress
through provision of larger outlays
and through programmes of intensive
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cultivation in specially selected areas.
In the implementation of the various
development programmes, Sspecial
emphasis has been placed on the prog-
rammes for minor irrigation, soil
conservation, fertilizer distribution,
improved seeds and plant protection.
In addition in the light of decisions
taken at the Chief Minister’s Confer-
ence in June 1964, Special Develop-
ment Programmes are being taken up
since the last few months for secur-
ing quick increase in the production
of subsidiary foods such as fruits,
vegetables, milk, meat, eggs and fish.

Shri Eswara Reddy: In the state-
ment laid on the Table it is said that
special emphasis has been placed on
the programmes for minor irrigation,
soil conservation and fertilizer dis-
tribution in the last two years. May
1 know the additional amount of money
spent on minor irrigation and fertili-
zer distribution in this year compared
to the previous years?

Shri Shahnawaz Khan: Over and
above the Plan allocations, an addi-
tional sum of Rs. 15 crores was sanc-
tioned. Later on, another sum of Rs.
5.84 crores was sanctioned for minor
irrigation.

Shri Eswara Reddy: Sir, my ques-
tion was about fertilizer distribution.

Shri Shahnawaz Khan: Fertilizer is
being distributed all over the country.

Shri Daji: Sir, on a point of order.
The hon. Member asked a specific
question about distribution of fertili-
zer during last year to which there
has been no answer.

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): As far
as fertilizer is concerned, last year we
distributed 400,000 tons of nitrogenous
fertilizer. This year we are try-
ing to distribute 800,000 tons of nitro-
genous fertilizer. With regard to
minor irrigation programmes, we have
increaseed the ceiling. The figures will
be available when the budget is pre-
sented. I will not be able to disclose
the budget flgures just now.
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Shrimati Reny Chakravartty: What
has been the increase in production in
the intensive cutivated areas in the
various parts of the country as com-
pared (o lasy year?

Shri C. Subramaniam: It varies from
State to State. While some States
have done well in the intensive ag-
ricultural development districts I am
sorry to say that other States have
not had as much progress as they
should have. In States like Gujarat,
Andhra Pradesh and Madras, where
they have achieved success, the in-
crease in 1963-64 has been round about
9 to 20 per cent over the previous
year.

st gww W wgETg  IWT AT
F QM FTH FAF qE 1 F q
Tgar § fF F7 wTFT 3w 9T @M
FR A A s @ ) 9k an
m aiA F wfafaa € gim ¢ o
9T g1 TE AT & W Iq I qEHR
Ff wTx w7 fa=r w7 @ &, afw
INqIET 9T 9% 7

off g @t ¥WE AR &

w g o e ¥ agt a<wTe ar @Ay
FT T FYE TAT ALY AT &, AfHFH
g o B forAi &1 3 & fao
sfrorame fFeoe ar vz &

Shri Prabhat Kar: What is the per-
centage of utilisation of fertilizers and
water in the case of minor irrigation
schemes?

Shri C. Submamaniam: Fertilizer we
are using fully. The figures that we
have given of 400,000 tons this year
and 600,000 tons for next year will be
fully utilized. As far as minor irriga-
tion is concerned, we try to utilize the
entire water. In many States, it is im-
mediately used. In certain areas
there is a time lag, particularly with
regard to tubc-wells, where energis-
ing and digging of canals have to take
place. The Ministry of Irrigation and
Power are taking all steps to see that

full utilisation is taking place as soon
as possible.
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Shri Bade: The statement says:

“Special development program-
mes are being taken up since the
last few months for securing
quick increase in the production
of subsidiary foods such as fruits,
vegetables, milk, meat, eggs and
fish.”

Have any complaints been received
from the States that because of pau-
city of money they are unable to 1m-
plement these schemes? Have you
given any money to the States, to

Madhya Pradesh for instance, to im-
plement this scheme?
Shri C. Subramaniam: During the

last few months we have sanctioned
schemes to the extent of Rs, 15 crores.
It is outside the Plan and the entire
expenditure is borne by the Central
Government. In spite of this, I am
sorry to say that many State Gov-
ernments have not sanctioned the
schemes in their own States, even
when we have made the allocation.
In some other States the implemen-
tation is rather slow. I am taking up
the matter with the various State Gov-
ernments.

Shri Bade: My question was whether
you have given some money to the
State  Governments, for example,
Madhya Pradesh.

Shri C. Subramaniam: Yes, we have
given money to States.

Shri Bade: I have asked a specific
question about Madhya Pradesh.

Mr. Speaker: He cannot give it just
at present.

Shri Bade: He has not said like that.

Shri C., Subramaniam: I have
s0.

said

st wieTe v aTwr A ST
argar g f& 7w 7 faRw & ww Aw
feaar &z sy @ o feE gy
7 F7 fFAay 7w oww § oA § 7
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T ZAICEW FT @R WEA g, afx
g, a1 99 & o7 & F & #
@ @ fa=wre w7 @ @, aifs
feam sumT ¥ SOET mwE FW A
qE !

Shri C. Subramaniam: The import
is likely to be roundabout 250,000
tonnes of nitrogen. The imported cost
is less than the indigenous cost.

st mierc A do ZHTT
ST gz § a8 faRwil & @ & aga
WEMT € ) #GT §EIT I 1 gV
F & arv # frae wX @ & afw
feam 3 &1 sATRT ¥ SATET w0

aa !

Shri C. Subramaniam: Yes, Sir; as
far as urea is concerned, we have cut
down the price by about Rs. 100 per
tonne.

Shri P. Venkatasubbaiah: In view
of the fact that large sums, thousands
of crores of rupees, are being pumped
into agricultural sector and still we
are not able to achieve the target of
100 million tonnes by the end of the
Third Five Year Plan, may I know
whether it is one of the reasons that
the administrative machinery at the
State level is so defective that it is not
possible to implement the schemes
that are being enunciated at this level?
If that is the case, what steps do Gov-
ernment propose to take in consulta-
tion with the Chief Ministers to orient

the agricultural machinery at the
State level so as to implement the
schemes successfully and attain the

target that has been envisaged?

Shri C. Subramaniam: To a certain
extent it is true. We are discussing
with the State Governments as to how
best to reorganise the agricdultural ad-
ministrative machinery to suit the
developing economy.

st qeew ;- FT ¥ s AwAT

g f& gary Aw & ot o fadw ool
T 7€ ¥ 3w A gadew A ar
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& 9gA F AT ¥ To gy w@
¢ 7 afr g, A1 ar @ g ard
& WIATT | T &1 97 397 #5135 fare
g

Shri C, Subramaniam: We have
given the highest priority to minor
irrigation projects, Provided a proper
survey has been made and it is found
to be economically and technically
feasible, there is no ceiling with re-
gard to the expenditure to be incurr-
ed on minor irrigation programmes.
‘Therefore, we are taking up as many
minor irrigation programmes as pos-
gible on the basis of the proper sur-
vey and investigation made. Ag far
as implements are concerned, we are
trying to manufacture more and more
of them and with higher scales of
production to bring down the cost.

Shri Krishnapa] Singh: 1 would
like to know from the hon. Minister
if Government have any scheme for
the construction of ordinary masonry
wells which are bored. Instead of
giving taccavi and loans to peasants
‘which are never sufficient. Govern.
ment should construct the wells and
recover the cost from the cultivator
by instalments,

Shri C, Subramaniam: There is a
taccavi loan programme to be given
by the State Governments to the
various farmers for constructin-
wells. but I do not know whether it
would become cheaper if the Govern-
ment takes up the programme of dig-
ging the wells and recovering the
cost from farmers.

Shri Ranga: Are we to understand
that the price that the pearants are
obliged to pav at the village level for
fertilisers is higher than thro import
price cven after Government have
reduced the price per tonne by Rs.
100?

Shri C, Subramaniam: Yes, Sir; the
price is slightly higher. We have gnt
what we call a pool price; pooling the
imported fertiliser and the indigen-
ously manufactured fertiliser a cer-
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tain price is fixed. At this price, no
doubt, we are in g sellers’ market

now because there is so much of de-
mand; but with the increased pro-
duction and availability, I have no
doubt in my mind that at this price
we will not be able to sell all the far-
tiliser. That is why this will have to
be investigated properly. 'We have
appointed a high-level committee to
go into the whole matter of produc-
tion, price and distribution and we
hope to get the report within a few
months,

Mr. Speaker: 1 do realise that so
many hon. Members have risen in
their seats, but they should appreci-
ate my difficulty also. To those who
have sponsored the question, I have
to give precedence,

Shri P. C. Borooah: May I know
whether it is a fact that the frag-
mentation of land is ome of the main
reasons for our lower production; if
30, whether Government have got
any proposal to put off the land re-
forms policy for some time umtil we
become self-sufficient in our agricul-
tural production?

Shri C. Subramaniam: The question
with regard to land ceilings is a very
vexed question; but fragmentation is a
different problem. We are taking up
the consolidation of fragmented hold-
ings in the various States now.

Dr P. S. Deshmukh: May I know
how much percentage of the demand
was met from fertilisers when 400,000
tons of nitrogen was imported and
how much of the demand would be
met this year when 600,000 tons will
be impoted?

Shri C_ Subramaniam: My estimate
is that last vear we met about 75 to 80
per cent of the demand. But this year,
in spite of its increased availability at
600.000 tons mv estimate is that we
will be able to meet only two-thirds of
the demand.

Shri P. R. Patel: Despite our spend-
ing large amounts of money on agri-
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culture and despite our importing more
and more fertiliser and all these

things, we have not reached our tar-
get. May I know if it is because we
have not sought the cooperation of
the farmers’ organisation for the in-
crease in the output of agricultural
produce?

Shri C, Subramaniam: It is not one
factor which has contributed to the
stagnation. Weather hag played its
own part. But this year all the poten-
tials created already are vyielding re-
sults. That is why we may reach a
target of about 87 million tons of food-
grains, We are hoping that next year—
we have built up the potential and all
resources also have been allocated—
to reach a targei of about 95 million
tons, Let us see how the production
programme goes during the next year.

Shri Thirumala Rao: May I know it
the hon. Minister or the Ministry is
aware that the Minor Irrigation Team
is functioning under the Committee on
Plan Projects and that it has sub-
mitted a number of reports on Punjab,
U.P., Maharashtra, Gujarat and West
Bengal pointing out the highlights as
well as the defects in the implementa-
tion of the minor irrigation schemes?
May 1 know whether he is aware of
that and the action that has been taken
on these reports?

Shri C, Subramaniam: We are try-
ing to take the corvective action on
the basis of these reports.

Colourisation of Vanaspati

rShriqll-). C. Sharma:

| Shri Harl Vishnu Kamath:

Shri Yashpal Singh:

Shri Prakash Vir Shastri:

Shri Jagdev Singh
Siddhanti:

| Shri Ramachandra Ulaka:

| Shri Dhuleshwar Meena:

[ Shri Vidya Charan Shukla:

Wil} the Minister of Food and Agri-
oulture ke pleased to refer to the re-

93, J
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ply given to Stared Question No, 61w
on the 22nd December, 1964 and state:

(a) whether the experts committee
appointed to find a colour for vanaspati
hag since submitted its report;

(b) if so, whether the same has been.
considered; and

(c) if so, with what results?

The Deputy Minister in the Ministry
of Food anq Agriculture (Shri D. K.
Chavan): (a) No, Sir.

(b) and (c). Do not arise.

Shri D, C. Sharma: For the last 13
years, the answer to this Question
which is a hardy quarterly, has been
‘No." May I know if our Government
of India is so deficient in scientific
talent that they cannot find a solution
for this problem and what effort have
vou been making in regard to scienti-
fic knowledge in this country so that
we could arrive at some results?

Mr. Speaker: Whether this would
be the information available with the
Government thnt it is so inefficient or
whatever it is thai is what he wants
to know.

Shri D. C. Sharma: I know you are
deficient. T like the word ‘inefficiency”
because that is everywhere to be seen.

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): I agree,
if by Government he means Ministers,
we are very much deficient with re-
gard to scientific knowledge. But we
have appointed other scientists to un-
dertake this task and even they find
themselves in difficulty in finding out
a solution.

Shri Bhagwat Jha Azad: Is it a com-
pliment to the Government to laugh
at this that they could not find out
a solution?

Shri D. C, Sharma: Tt is not a fact
that the Government of India is too
much under the influence of vanas-
pati manufacturers and that in order
to safeguard their interests, the Gov-
ernment is doing everything in its
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power to delay the decision, on this
very very important matter?

Shri C. Subramaniam: I do not think
this is correct.
st g feg ¥ ERET @
@1g & fau dare @ fF amz ag aefq
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Mr. Speaker: He is suggesting to
the Government that if it is unable
to find out any remedy and a good
colour for vanaspati, they should con-
sult those who are experts in deceiv-
ing the public in selling spurious gooas
and indulging in adulteration.

That is a suggestion which Govern-
ment might consider.

Shri C. Subramaniam: I shall consi-
der it.

Shri Vidya Charan Shukla: The in-
tention behind the colouring of vanas-
pati is to prevent adulteration. In
view of this, may I know whether
Government have considered the fea-
sibility of stopping the hydrogenation
of vegetable oil and of marketing this
vegetable oil as pure oil so that it
cannot be mixed with ghee for adulte-
ration purposes?
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Shri C. Subramaniam: These fac-
tories have been established and have
been functioning for a long time.
Whether they should now be asked to
stop it and whether this hydrogena-
tion should be given up or not is a
policy matter which I cannot answer
during the Question Hour,

o} gFR WT TVAT | T AT W
¥ gaeqfa & fdqa F1v@ 99 <@
&, fwaat &1 sgaw fear & #@iv @
¥ 1 qur7 ¢ fa 9@ qoede £ mfsgl,
NS Fireg § T foe fgan smar &
@ ag Fawafa & wfge 1 0 =
T faemar aT aFAT & 7
Shri C. Subramaniam: I am sorry I

cannot give the number of vanaspati
factories functioning just at present.

Shri Sivamurthi Swamy: May I

. know whether the vanaspati manufac-

turers have sent any complaint or
protest againsy finding out a colour
for vanaspati ghee?

Shri C. Subrmmaniam: they

have not sent any protest.

Shri Hem Barua: May I know whe-
ther Government are aware of the
fact that therc has been a strong oppo-
sition against margarinc which is very
vitally used in Europe and America,
because of its poisonous character,
and if so, whether Government have
tried to verify whether our vanaspati
is more poisonous than margarine or
not?

Shri C. Subramaniam: Various tests
have been made with regard to vanas-
pati, and the scientific verdict on this
is that it is not injurious to health.

No,

Shri Hem Barua: My question wat

different. 1 had asked about mar-
garine also.
Mr. Speaker: The main qucstion

relates only to vanaspati.

st wo fao agne : a7 1 FH-
T FE wra F e 2 afr aw AR
B TR ¥ AT foE A 2w
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Shri C. Subramaniam: I would
await the report of this committee, If
they are unable to make any recom-

mendation, then I might consider that
suggestion.

sft SENT QR 0 w3
¥ wfusiw gg vEAT AT oA
2 & g gaoafa & < faemy ®
gafan sanq @@ § wifs g aweafa
¥ JERSl ¥ g7 g9 € ¥ fv ag
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W W93 F J&T S g7 09 K1 A
* feufq & & FF oqF w7 9% g9
T ¥ faung &7 faar sy 7 ast
¥ FUET qF HTAAT TAAT A TET § /T
gt &7 4% 39 97 FE T FHF
F7 AT ¢
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FT fam Irrm 2¥ #19 wg awar &

Shri C. Subramaniam: I have al-
ready stated that it is not a question

of being afraid of the vanaspati manu.
facturers.

Mr, Speaker: The hon. Member
wants to know whether any time-limit
can be given by which this problem
would be solved,

Shri C. Subramaniam: I am sorry I
cannot give any time-limit,

Agricultural Prices Commission

+

( Shri Surendra Pal Singh:
| Shri Naval Prabhakar:
| Shrimati Savitri Nigam:
Shri P. C. Borooah:
| Shri §. M. Banerjee:
*94.{ Shri Yashpal Singh:
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Shri D. C. Sharma:
l’ Shri P. R. Chakraverti:
Dr. L. M. Singhvi:
Shri §. C. Samanta:
Shri Subodh Hansda:
| Shri Bade:
| Shri Onkar Lal Berwa:
Shri P. H. Bheel:
Shri Sham Lal Saraf:
Shri D, J. Naik:
| Shri Bibhuti Mishra:
| Shri R. S. Pandey:
| Shrimati Renuka Barkataki:
l Shri Bhagwat Jha Azad:
Shri Kolla Venkaiah:
Shri M. N. Swamy:
Shri Rameshwar Tantia:
8Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri P. Venkatasubbaiah:
Shri R. Barua:
Shri L. N. Bhanja Deo:
Shri Indrajit Gupta:
Shri Inder J. Malhotra:
Shrimati Ramdulari Sinba:
_ Shri Vishwa Nath Pandey:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government have set
up an Agriculiural Prices Commission;

(b) if so, what is its composition;
and

(¢) what are its main functions?

The Deputy Minister in the Minis-
try of ood and Agriculture (Shri
Shahnawaz Khan): (a) Yes, Sir.

(b) The Commission will consist of
a Chairman, two whole-time Members
and two or three part-time Members.

(¢) The main functions of the Com-
mission, according to the terms of
reference, are:—

(i) To advise on the price policy
of agricultural commodities,
particularly paddy, rice,
wheat, jowar, bajra, maize,
gram and other pulses, sugar-
cane, oilseeds, cotton and jute
with @ view to evolving a
balanced and integrated price

structure in the perspective
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of the overall need$ of the

econemy and with due re-

gard to the interests of the

producer and the consumer,
(ii) To recommend from time to
time, in respect of different
commodities, measures neces-
sary to make the price policy
effective.

(iil) To examine, where neces-
sary, the prevailing methods
and costs of marketing of
agricultural commodities in
different regions, suggest mea-
sures to reduce costs of
marketing and recommend
fair price margins for diff-
erent stageg of ‘marketing.

(iv) To keep under review the
developing price situation and
to make appropriate recom-
mendations, as and when
necessary, within the frame-
work of the overall price

policy.

(v) To keep under review studies
relating to the price policy
and arrangements for collec-
tion of informmation regarding
agricultural prices and other
related data and suggest im-
provementg in the same,.

(vi) To advise on any problems
relating to agricultural prices
and production that may be
referred to it by Government
from time to time,

Shri P. Venkatasubbalah: The
answer ig a lengthy one. If it was
laid on the Table instead of being
read, we could have had time to put
questions,

Mr, Speaker: If it was long, it would
have been better to lay it as a state-
ment on the Table,

Shri Surendra Pal Singh: Would
any practical and progressive farmers
be associatedq with the work of this
Commission?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): That is
under consideration. They will come
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under the category of part-time mem-
bers.

Mr, Speaker: The question hour is
over,

WRITTEN ANSWERS TO
QUESTIONS

0ld Age Pension Scheme

Shri S. M. Banerjee:
Shri Yashpal Singh:

Shri Ramachandra Ulaka:
Shri Dhuleshway Meena:
Shri P. R, Chakraverti:

Will the Minister of Social Security
be pleased to state;

*95.

(a) whether Government have taken
any filnal decision to introduce the
old-age pension scheme in the coun-
try; and

(b) if so, when this is likely to be
introduced?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) No.

(b) Does not arise.
Unearthing of hoarded Foodgrains

Shri Harish Chandra
Mathur:
Shri P. C, Borooah:
Shri Hukamm Chand
Kachhavaiya:
*96. { Shri Bibhuti Mishra:
® ... | Shri K. N. Tiwary:
Shri C. K. Bhattacharyya:
Shri Bhagwat Jha Azad:
| Shri Yashpal Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the quantum of hoarded food-
graing unearthed and the number of
big hoarders punished (State-wise)
during the last 3 months; and

(b) what accounts for high prices
of foodgrains in general and even
non-availability in certain areas lil+
Rajasthan and Punjab?

The Minister of Food anq Agricul-
ture (Shri C. Subramaniam): (a) A
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statement is placed on the Table of
the Sabha. [Placed in Library. See
No. LT-3829/65].

(b) Owing to two successive serious
shortfalls in the production of wheat
during 1962-63 and 1963-64 combined
with unsteadiness in the production
of other cereals tne prices of food-
grains had risen. With a very good
Kharif harvest in sight this year, the
market arrivals are ijmproving and
the prices are showing a declining
trend. It is not correct to say that
foodgrains are not available in certain
areag like Rajasthan and Punjab.

Calcutta Port

Shri J. B, Singh:
*97, . Shrimati Renu
L Chakravartty:

Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that the
berthing capacity of Calcutta Port
has declineq considerably in the past
few years;

(b) if so, the reasons therefor; and

(¢) the steps which have been taken
by Government to arrest this decline?

The Minister of Transport (Shri Raj
Bahadur): (a) There has been no de-
cline in the berthing capacity in the
Port of Calcutta in recent years. The
number of berths provided in this
Port is 112, made up of 5 river side
berths at Calcutta Jetties, 25 berths
in Dock No. 1 and Dock 2 Kidderpore
Docks, 9 berths in King George’s
Dock, 5 river side berths at Garden
Reach, 8 morrings in Kidderpore
Docks for overside working, 6 morr-
ings in King George's Dock for over-
side working, 468 river morrings for
overside working and for ships to

undergo repairs and 8 river side
berths for handling oil at Budge
Budge. ‘These berths are in a
position to  handle about 12

million tonnes of cargo provided that
arrivals of vesselg are properly spac-
ed, clearance of landed cargo from
Port keeps pace with landings, and
the labour output is satisfactory, The
volume of cargo now handled at the
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Port is in the region of 11 million
tonnes.

(b) Vessels, however, suffer deten-
tion in spite of adequate capacity
available in the Port for the following
reasons:—

(i), increase in the number of
vessels visiting the Port with-
out a proportionate increase
in cargo.

(ii) dissipation of berthing capa-
city on account of the in-
crease in the intensity and
frequency of the bore tides
which occur twice a month
when restrictions have to be
imposed to varying extent on
the use of river side berths

b and river moorings.

(iii) Irregular arrivals of vessels
resulting in bunching.

(iv) Variations in labour output
resulting in longer occupation
of berths, and go-slow tactics
staged by certain sectiong of
the navigating officers.

(¢) A project estimated to cost
Rs, 1 crore has been taken in hand
under the Third Five Year Plan for
extending the western arm of King
George’s Dock. This project when
completed will provide additional
holding space for vessels and will
offer facilities for overside working.
To step up labour output, an Incen-
tive Tonnage Scheme has been intro-
duceg for ghore labour and introduc-
tion of a similar scheme for labour
working on board the vessels is under
consideration. To accelerate the pace
of handling cargo, additional mecha-

nical appliances have been ordered.
A sum of Rs. 150 lakhg has been
spent on providing 43 electrical

cranes of 3 to 5 tonnes capacity at
various berths in Dock No. 1, Kidder-
pore Docks and 5 five-ton cranes at
the Coal berths, Kidderpore Docks.
These craneg have replaced the old
hyvdraulic eranes which were slow in
operation and also lacking in reach,
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Wheat from Australia

r Maharajkumar Vijaya
Ananda:

Shri Subodh Hausda:

Shri S. C. Samanta:

Shri Onkar Lal Berwa:

Shri Sidheshwar Prasad:

Shri Ram Harkh Yadav:

Shri Murli Manohar:

Shri Vishwa Nath Pandey:

Shrimati Renuvka Barkataki:

Shri Kameshwar Tantla:

Shri P, C. Borooah;

L Shri Himatsingka:

Will the Minister of Food and Agri-
culture be pleased to state:

*98,

*99. <

(a) the outcome of recent discus-
sion with the Australian Government
over the 12 months’ programme for
the import of wheat to meet India's
difficult food situation; and

(b) when the first consignment of
wheat is likelv to arrive?

888

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) and
(b). The Indian delegation which re-
cently visited Australia concluded in
agreement for purchase of 125,000
metric tons of wheat. The first con-
signment is expected to arrive in
India in February.

Bridge over Ganga

~ Shri Gokulananda Mohanty:
Shri Prakashy Vir Shastri:
Shri Jagdev Singh
Siddhanti:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Vishwa Nath Pandey.
Shri A, P. Sharma:

*100.

Will the Minister of Transport be
plcased to refer to the reply given
to Starred Question No. 288 on the
1st December, 1964 and >tate:

(a), whether the econumic study of
the proposed bridge over the Ganges
has been completed; angd

(b) if so, the decision taken thereon?

The Minister of Transport (Shri Raj
Bahadur): (a) No, Sir. The study
will take a few moi.ths more 1o com-
plete,

(b) Does not arise,

Election Petitions

Shri Bibhut’ Mishra:
Shri K, N. riwary:
Shri Gulshan:
Shrimati Ramdulari Sinha:
Shri Warior:
| Shri Daji,
(_ Shri Vishwa Nath Pandey:

*101,

Will the Minister of Law be pleas-
cd to state:

(a), whether it is a fact that there
are many cases of Election Petitions
which are still ovending before Tri-
bunals, Hi¢h Cuurts and Supreme
Court after the last General Elections;
and 4
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(b) if so. the measures Government

contemplate to expedite their dis-
posal?

The Minister of Law and Social
Security (Shri A. K. Sen): (a) The
pendency of election petitions relating
to the Genera]l Elections of 1962 as
on the 10th February, 1965, was:—

(i) 31 election petitions
the Election Tribunals,

before

(ii), 15 appeals before the High
Courts,

(iii) 4 appeals before the Supreme
Court,

(b) As regardg elections petitions
pending before the Election Tribunals,
the Election Commission hag been re-
questing the Tribunals to devote more
time and expedite disposals and has
also been seeking occasionally the
assistance of the High Courts for the
purpose,

It would not be proper for Govern-
ment to interfere with the disposal of
appeals before the High Courts and
the Supreme Court.

Air-linking of M, P. Towns

*102. Shri Vidya Charan Shukla:
Will the Minister of Civil Aviation be
pPleased to refer to the reply given to
Unstarred Question No. 92 on the 17th
November, 1964 and state:

(a) whether Government have since
considereq the proposal received from
the Government of Madhya Pradesh
for air-linking important towns of the
State with Delhi on payment of sub-
sidy from the Civil Aviation Develop-
ment Fund; and

(b if so, the action being taken in
the matter?

The Minister of Civi] Aviation (Shri
Kanungo): (a) and (b). The matter
is under correspondence with the
State Government.
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Employees’ State Insurance Scheme

Shri Subody Hansda:
Shri S, C. Samanta;
Shri Sidheshway Prasad:
Shri P. R, Chakraverti:
Shri S. M. Banerjee:

Will the Minister of Social Security
be pleased to state:

*103.

(a) whether it is a fact that
Employees’ State Insurance
is not working satisfactorily;

the
Scheme

(b) whether a Committee has been
appointed to review the working of
the scheme; and

(¢) if so, when the Committee is
likely to submit its report?

The Deputy Minister in the Ministry
of Law (Shri Jaganatha Rao): (a)
Reports are received from time to time
regarding unsatisfactory working of
the Scheme.

(b) Yes, The Committee will re-
view the working of the scheme in
all 1ts aspects,

(¢) About the middle of 1965.

‘Credit Carq System’ for sale of
Fertilizerg

*104 J Shri R. S. Pandey:
* 7 Shri R, Barua:

Will the Minister of Community
Development and Co-operation be
pleaseq to state:

(a) whether it is a fact that Gov-
ernm¢ nt have formulated a scheme to
introduce ‘Credit Card System’ for
the farmers to enable them to buy fer-
tilizers;

(b) if so, the salient features of the
scheme; and

(¢) the stepy taken so far to
olement 11?

im-

The Deputy Minister in the Minis-
try of Community Development and
co-eperation (Shri B. S. Murthy): (a)
No, Sir.

(b) and (c). The questions do not
arise,
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Abolition of Zones *

(Shri P. C. Borooah:

Shri Yashpal Singh:

Shri Prakash Vir Shastri:

Shri Jagdev Singh
Siddhanti:

Shri P. R. Chakraverti:

Shri Sidheshwar Prasad:

Shri Bhagwat Jha Azad:

Shri D. C, Sharma:

Shri Subodh Hansda:

Shri S, C. Samanta:

Shri Bibhuti Mishra:

Shri K. N. Tiwary:

Shri Mohan Swarup:

Shri Sivamurthi Swamy:

Shri Hem Raj:

Shri Man Sinh P. Patel:

Shri R. S, Pandey:

Shrimati Jyotsna Chanda:

Shrimati Ramdulari Sinha:

Shri D. J. Naik:

Shrimati Savitri Nigam:

Shri Maheswar Naik:

Shri Ramachandra Ulaka:

Shri Balmiki:

Shri R. Barua:

Shri L. N. Bhanja Deo:

_ Pr. L. M. Singhvi:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that Govern-
ment have decided to abolish the
present zonal system for the move-
ment of various types of foodgrains,
khandsari and oilseeds in the coun-
try; and

(b) if not, the precise position in
thig regard?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) and
(b). At present there are zonal restric-
tions on the movement of wheat, rice
and certain coarse grains and also on
inter-State movement of khandsari
Therc are no zonal restrictions on the
movement of oilseeds, except that the
movement of groundnut is banned
from Gujarat and rape and mustard
seeds from U.P.

It has been decided to continue
for the present the existing restric-
tions on the movement of rice and

*106. ﬂ
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coarse grains and to review the posi-
tion regarding wheat shortly,
I R

it oo fag

st ®o wWlo &AW :

=ft TR A W ¢

=t T aifea

sitwet Tgend g

Fur fafe @t ag A & v
Fa 5 ¢

(%) 77 7g @9 & f& 3w faum

a ¥ faf A aren q@rE Q@ g

F for wfag w7 fear mr ¢ ; A

(@) afz &, &t 38 & T FRW
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g7

fafw orar o gear s (o
Wo Fo W) : (F) =R (@).
fratm s 3, oeifas @= &
gfafafedi aar g & wfuswrfay
¥ quwer #T &, ag faue fear ar
fe ¥ faum awr & fag  amarer
faat=aa 15 v@A, 1965 F fFT a7
a6 g & WTNE FT OF weraed
e ox fF 7 9 14 $710, 1965,
F @1 fHfimas aE@ FToF  AgEgT
THAT g AT g AT wEd ¥
g F R WA F9 § g 7
aga & Pefemam svn #7 w1t Ffeard
gy, faat=m s A feafa o fee &
faare foar wix ag fawfonr & &
quEd TG W qaE™ F A" 4 /Y
1965 faa &1 sma |

Inland Water Transport
*108. S‘hri' Eswara Reddy:
\_ Shri Chandak:

Will the Minister of Transport be
pleased to state:

(a) whether Government have re-
viewed the progress made in imple-
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menting the schemes for develop-

ment of inland water transport dur-
ing the Third Five Year Plan period;

(b) if so, the results thereof;

(c) the total amount allotted for
inlang water transport schemes in the
Third Plan; and

(d) the amount so far spent?

The Minister of Transport (Shri
Raj Bahadur): (a) Yes, Sir.
(b) and (c). Originally schemes

estimateq to cost Rs, 640 lakhs were
included in thig Ministry’s Third Five
Year Plan for the development of
Inland Water Transport, Subsequent-
ly  additiona] schemes costing
Rs. 252.18 lakhs were also included in
the Plan. The financial allocation for
Inland Water Transport in the Third
Plan has been restricted to Rs. 4
crores,

(d) The expenditure so far report-
ed to have been incurred is Rs. 171.78
lakhs.

Food Corporation

Shri Surendra Pal Singh:
Shri P, C., Borooah:
Shri M, L. Dwivedi:
Shri S. C. Samanta:
Shri R. S. Tiwary:
Shri S, M. Banerjee:
Shri P. R, Chakraverti:
Shri K. N. Tiwary:
Maharajkumar Vijaya
Ananda;
Shri Vishram Prasad:
Shri Bade:
Shri Onkar Lal Berwa:
Shri Hukam Chang
Kachhavaiya:
Shri D. C. Sharma:
Shri Yashpal Singh:
Shri R. S. Pandey:
Shrimati Akkamma Devi:
Shri Man Sinh P, Patel:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
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t Shri Inder J. Malhotra:
l Shrimati Ramdulari Sinha:
| Shri Himatsingka:
' Shri P, Venkatasubbaiah:
Shri Ram Sewak:
Bhri P, G. Sen:
LShri R. Barua:

Will the Minister of Food and Agri-
oulture be pleased to state:

(a) whether it is a fact that the
Food Corporation of India has been set
up and started functioning; and

(b) if so, the specific measures al-
ready taken by this body to ensure
that adequate supplies of food are
made available all over the country at
uniform prices?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) Yes,
Sir,

(b) The Corporation started func-
tioning only from the 1st January
1965. To begin with the Corporation
is devoting itself to building up its or-
ganisation which could adequately
handle the task entrusted to it. It
will soon start functioning effectively
in the South and will then extend
its activities to other parts of the
country. .

Punjab Wheat for Delhi

Shri Rameshwar Tantia:
*110. { Shri P. C. Borooah:
Shrimati Savitri Nigam:

Will the Minister of Food and Agri-
culture be plcased to state:

(a) whether it is a fact that a team
of Punjab Government officials had
recently come to Delhi to discuss with
the Central Government the necessity
of regulating supplies of Punjab
wheat to Delhi; and

(b) if so, the decisions arrived at
the meeting?

The Minister of Food and Agri-
culture (Shri C. Subramaniam): (a)
Yes, Sir.

(b) It was considereq that while it
wa: not desirable to impose any res-
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triction on the movement of wheat
from Punjab to Delhi effective
:steps should be taken to stop smug-
ling of wheat from Delhi to the ad-
Jjoining States.

Foogq Situation

(Shri D. C, Sharma:

Shri Yashpal Singh:
Shri S. M. Banerjee:
Shrimati Savitri Nigam:

Shri Hukam Chand

Kachhavaiya:
Shri Onkar Lal Berwa:
Shri Prakash Vir Shastri:
Shri Jagdev Singh
Siddhanti:

Shri R. S. Tiwary:

Shri R, G. Dubey:

Shri D. N. Tiwary:

Shri P. H. Bheel;

Shri Narendra Singh
Mahida:

Shri Solanki:

Shri Narasimha Reddy:
Shri Surendra Pal Singh:
Shri Heda:

Shri Miohan Swarup:
Shri Hem Raj:

Shri Man Sinp P. Patel:
Shri P. C. Borooah:

Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Krishnapal Singh:

| 8hri Vishwa Nath Pandey:

Will the Minister of Food and Agri-
culture be pleased to state:

*111. J

(a) the present position in regard to
the scarcity of foodgrains in the va-
rioug States and Union Territories;

(b) the demands made by the diffe-
rent States and Union Territories for
the supply of foodgraing from the
Ce‘rlxtre during the last three months;
an

(c) the allotments made by the
Centre and the quantities actually
supplied?

The Minister of Food angd Agricul-
ture (Shri C, Subramanjam):
(a) The food situation in the coun-
try hag improveg after the arrival of
the last Kharif crops.

896

(b) and (c). The requirements of
the States are considered from time
to time in consultation with the
State Governmentg and supplies are
arranged having regard to their
needs and the overall availability of
foodgrains with the Central Govern-
ment. A statement showing the al-
lotments of foodgraing made and the

quantities actually  supplied from
Central stocks to the
different  States _ and Union

Territories during the three months
November, 1964 to January, 1965 is
placed on the Table of the Sabha.
[Placed in Library. See No. LT-3830/
65].
arfae fawe war GgeTT wEAeY
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sft gow e :
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sft gy feg
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ot fagdzac warx:
RErawgATe faw v
*uz.Jn‘tmf‘«uoqim
off g frady :
sfreeft anfaelt feme -
st TryTae ifean :
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1964 % arufea ww &&4T 297 &
IO & grew § qg A A OFAT
=& f§ -
(%) =mer qav Ffr w2 amrrfas
fawrg a1 @gwrT fawmit & ot o
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afus goag oqifoa &= & &3
s 1o wEHT greT FaT-ar fawrfn
1 wf & wk

(@) g7 fawrfont =1 #raifaa
W & fou g 7 7 faog faan
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(3)‘qgarrﬁm fawrr ow afww
a7 fawia &f9g & " gAT =Ifgq
W} I 7T & fqu smavasan
AT FATT F =z o

(4) mra fawm nx afags &
TR g1 Tfgd WP IE qr AT
FART q97 ITTEA AT gAY geafeaq
fawgi &1 wrzdw #wiw faowm (Sifs
T g7 Fiu faamr & ara §) ® i
F& F aueq fawg 29 =wfgd o f&
W ang &g fawrmr & o § 1 oag
fawrr @ o iy fawwr § g
2 T FfY quat a1 Ffw 9x wfsa
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qAT F FE1 A gEEY @
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Indian Airlines Corporation

*113 S Shri Vidya Charan Shukla:
. Dr. L. M. Singhvi:

Will the Minister of Civil Aviatein

be pleaseq to state:

(a) whether any conclusions have

been arrived at in the inquiry initia~
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ted into the deficiencies of Indian
Airlines Corporation and Directorate
of Civil Aviation mentioned in Jus-
tice Khosla’s report on the Viscount
crash near Agra;

(b) if so, the conclusions arrived
-at; ang

(c) the remedial measures taken
in this regard?

The Minister of Civil Aviation
(Shri Kanungo): (a) to (c¢). Out of

the eight points made by Justice
Khosla in his report on the Viscount
crash near Agra in regard to the
deficiencies of the Indian Airlines
Corporation and the Organisation of
the Director General of Civil Avia-
tion, remedia] measures have been
taken in respect of five points. Action
on the remaining points is in progress.

Rationing in Cities

 Shri P. C. Borooah:

Shri Naval Prabhakar:

Shri Yashpal Singh:

Shri Rameshwar Tantia:

Shri M. L. Dwivedi:

Shri S, €. Samanta:

Shri R. S. Tiwary:

Shri Onkar Lal Berva:

Shri Hukum Chand
Kachhavaiya:

Shri D. C. Sharma:

Shri D. N. Tiwary:

Shri S. M. Banerjee:

Shri J, B. S. Bist:

Shri Prakash Vir Shastri:

Shri Indrajit Gupta:

Shri Bhagwat Jha Azad:

Shri Prabhat Kar:

Shri R. S. Pandey:

Shri Kolla Venkaiah:

Shrimati Renuka Ray:

Shri Hem Raj:

Shri Bibhuti Mishra:

Shri Xapur Singh:

Shri P. K. Ghosh:

Shri Sivamurthi Swamy:

Shri K. N, Tiwary:

Shri R, Barua:

{ Shri L, N. Bhanja Deo:

*114 %
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Will the Minister of Food and
Agriculture be pleased to state:

(a) whether any decision has been
taken by Government for the intro-
duction of food rationing in the diffe-
rent towns in the country during the
past two months;

(b) if so, the towng in which the
ratidhing has already been introduc-
ed; and

(c) what is the rationed quantity
and quallty of foodgrains per head
per day in each town?

The Minister of Food and Agricul-

ture (Shri C. Subramaniam): (a)
Yes, Sir.
(b) and (c). Statutory rationing

has been introduced only in the City
of Calcutta. The quantum of ration
is 120 Kilograms of rice and 1.20
Kilograms of wheat and|or its pro-
ducts per adult per week and half
that quantity per child. In the case
of an adult heavy manual worker,
the quantum of wheat and|or its pro-
ducts is 1.80 Kilogramg per week.

Strike by Sugarcane Growers

“115 [ Shri Surendra Pal Singh:
¥ _ Shrimati Savitri Nigam:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that to-
wards the end of December, 1964
there wag a strike of the sugarcane-
growers of West U.P. which forced a
number of sugar mills in that region
to either close down completely or to
work much below their capacity;

(b) if so, the
strikers; and

demands of the

(¢) whether this crisis is likely to
have an adverse effect on the over-all
oroduction of sugar in U.P, this sea-
son?

The Minister for Food and Agri-
culture (Shri C. Subramaniam): (a)
(a) Yes, Sir.
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(b) The strikers demanded an in-
crease in the price of sugarcane,

(c) Production may be affected to
some extent,

Import of Foodgraing

" Shri D. C. Sharma:

Shri P, R. Chakraverti:

Shri P, C. Borooah:

Shri Hukum Cnand
Kachhavaiya:

Shri Bade:

Shri Onkar Lal Berwa:

Shri Bibhuti Mishra:

Shrimati Renuka Ray:

| Shri Rameshwar Tantia:

Will the Minister of Fooed and Agri-
eulture be pleased to state:

(a) whether it is a fact that U.S.
foodgrain shipments to India were
held up as a result of the strike by
the dock workers which. halteq all
shipping from all Atlantic and Gulf
of Mexico ports; and

“116. <

(b) if so, the loss sustained as a
result thereof?

The Minister of Food and Agri-
culture (Shri C. Subramaniam) (a):
Yes, Sir,

(b) Since the strike is still continu-
ing in the Gul ports where our food-
grains ships are held up, it is not

- possible at this stage to assess the
Joes.

WY T g

J ot fagrax wax
st wo wo wwr:
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(@) s 7 39 wafa § sa-
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180.
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Gazal-Raiganj Nationai Highway

181. Shri C K, Bhattacharyya:
Will the Minister of Transport be
pleased to refer to the reply givea to-
Unstarred Question No, 78 on the 17th
November, 1964 and stata:

(a) the progress so far made to-
wards the completion of the Gazal-
Raiganj part of National Highway
34;

(b) whether the bridge acrosg the
river Chiramati had been completed;
and

(c) if so, whether the roadq is now
open to traffic?

The Mini<‘er of Transport (Shri
Raj Bahaduv): (a). The first phase
works i.e, earthwork, metalling cul-
verts, etc, have been completed. The
second phase work i.e, increasing
the thickness of metal crust where
necessary and black topping are in

progress.
(b) Yes,
(¢) Th2 road is expected to be
opened to traffic in April, 1965.
Afforestation
182 Shri Ram Harkh Yadav: Will

the Minister of Food and Agriculture
be pleased to state:

(a) whether it js a fact that Ruma-
nia has offered saplings and cuttings
of fast growing plants to aid the
afforestation programme in India; and

(b) if so, the details of the agree-
ment and how it ig to be imple-
mented?

The Devuty Minister in the Minis-
try of Food and Agriculture (Shri
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Shahnawaz Khan): (a) and ¢b). Du-
ring the coumse of discussions with
the Rumanian Minister and his tech-
nical officers an offer of samples of
poplars and willowg for trial in
India was made. Further details
have not been worked out so far,

Friesian Cattle

183. Shri Ram Harkh Yadav: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that the
Friesian Cattle Club, Australia has
sent 30 pedigreed friesian cattle to
India as a gift;

(b) if so, the details therect; and

(c) its estimated cost?

The Deputy Ministey in the Minis-
try of Food ang Agriculture (Shri
Shahnawaz Khan): (a) and (b). In
the course of his visit to India. the
President of the Australian Socicty
“For Those Who Have Less” offered
o free gift of 30 friesian cattle (15
bulls and 15 heifers) for nurposes of
maintaining a pure stock+in India as
well as for upgrading Indion cattle
by crossbreeding.  The offer was ac-
cepted and it was decided to maiiutaln
the animals at the Haringhatth Faim,
West Beneal where cross breeding
work is already in progress The
Society has recently been requested
to ship the animals

(c) The estimated value of the
gift is Rs. 1,20,000. An amount of
about Rs. 58 000 is expected to be in-
curred by the Government of West
Bengal on freight, insurance anq other
incidental charges.

Food Corporation

184. Shri Karni Singhji: Will the
Minister of Food ang Agriculture be
pleased to state:

(a) the considerations which
weighed with Government for locat-
ing the offices of the Food Corpora-
tion of India at Madras;

904

(b) whether this Corporation is to
function independently or in close
collaboration with his Ministry; and

(c) the policy of Government for
locating new Government offices?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) As the Corpora-
tions  operations would initial-
ly start in the South-
ern Zone where there is scope
for procuring a significant quantity of
rice, it was decided that it would be
most convenient to locate the Head
Office of the Corporation in that zone.
It was also felt that Madras would
be the most suitable place for this
purpose.

(b) It is to function in close colla-
boration with the Ministry of Food
and Agriculture.

(c) Government offices are located’
at particular places keeping in view
the administrative convenience,

Agricultural Colleges

185. Shri V. V. Thevar: Will the:
Minister of Food and Agriculture be
pleased to state:

(a) whether there is any proposal
to set up agricultural colleges in the
Districls covered by the Intensive
Agricultural District Programme; and

(b) if so, the name of the District
selected for the setting up of this
college in the Madras State?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawag Khan): (a) No such pro-
posal is under the consideration of
Government of India.

(b) Does not arise.
Prices of Importeq Wheat .

Shri P. C. Borooah:
Shrl Naval Prabhakar:
! Shri Yashpal Singh:
i Shri S. M. Banerjee:
| Shri Bhagwat Jha Azad:
186.. Shri Rameshwar Tantia:
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Shri D. C. Sharma:

Sh«i M. L. Dwivedi:

Shri S. C. Samanta:

Shri R. S. Tiwary:

Shri Hukam Chand
Kachhavaiya:

Shri P. R. Chakraverti:

Shri Maharajkumar Vijaya
Ananda:

Shri Onkar Lal Berwa:

Shri P. H. Bheel:

Shri Daljit Singh:

Shri Narendra Singh
Mahida:

Sh'i Narasimha Reddy:

Shri Solanki:

Shri Madhu Limaye:

Shri Gulshan:

L Shri Basumatari:

Will the Minister of Food and Agri-
-culture be pleased to state:

(a) whether Government have

allowed the prices of imported wheat
‘to be raised;

(b) if so, to what extent and in
what circumstances; and

(¢) whether it is a fact that the
imported wheat stocks went under-
ground consequent upan the announce-
ment of increase in price from 1st
January, 1965?

The Deputy Minister in the Minis-

‘try of Food and Agriculture (Shri
D. R. Chavan): (a) Yes, Sir.
(b) The issue price of imported

‘wheat for supply from Central stocks
was raised from Rs. 37.51 to Rs. 48.00
per quintal with effect from Ist
January, 1965, with a view to main-
taining a rcasonable relationship bet-
ween its issue price on the one hand
and wholesale price of indigenous
-wheat and coarse grains on the other.

(¢) No, Sir.

Fishing Harbour, Haldia

{ Shri 8. C. Samanta:
187.{ Shri M. L. Dwivedi:
| Shri Subodh Hansda:

Will the Minister of Food and Agri-
culture be pleased to refer to the reply
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given to,Unstarred Question No. 1421
on the 15th December, 1964 and state:

(a) whether the preliminary survey
for the establishment of a Fishing
Harbhour at Haldia has been made; and

(b) if so, the model tests which will
be carried out and for how long?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) The Calcutta Port
Trust has been requested to conduct
a preliminary survey for the estab-
lishment of a fishing harbour at
Haldia. ‘

(b) Model tests with regard to the
orientation of the lock entrance to the
harbour will have to be carried out
for a period of about 6 to 8 weeks.

Soil Conservation

188. Shri Yashpal Singh: Will the
Minister of Food and Agriouiture be
pleased to refer to the reply given to
Starred Question No. 285 on the 1st
De.ember, 1964 and state:

(a) whether there is any proposal
under consideration to preserve
forests to improve the agricultural
lands; and

(b) if so, the amount allscated for
the purpose during the Third Five
Year Plan?

The Deputy Minister in the Minis-
try f Food and Agricu'ture (Shri
Shahnawaz Khan): (a) Although no
specific schemes have been formulated
for preserving the forests with the ex-
pressed ohject of improving the agri-
cultural lands, almost all the forestry
schemes and those under soil conser-
vation concerning forestrv tend to
serve the above purpose.

(b) The funds allocated for the
development of forestry programmes
under forest development and soil
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conservation programmes are as fol- Far fafy w= 78 IATT #T FaT
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In addition to the above, there is a & fa=9TT T FHAE FA F § 7
provision of Rs. 11.00 crores under the
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Development of Fisheries in Kerala ﬁ“ﬂ, fratam HTERT F A
faum awr ¥ fag frateA-gia &

( Shri Yashpal Singh: f P fr= . " §°

189. J Shri S. M. Banerjee: vr-frate & @ ® o fiwrw

( Shri Bhagwat Jha Azad: oY o< fag & fa<ht g Y 9w frat=a

¥ 0F IHEEAR 9| T &7 q

Will the Minister of Food and Agri- fo? mi T g \

culture be pleased to state:

(a) whether it is a fact that the I 4 & faw
Governinsent of Kerala has asked for
more finds for the development of gﬁm T WEATY :
fishing industry in the Fourth Five 191. JLQ‘T < .
Year Plan; and WIETC ST dTa

(b) if so, the Government's reaction
thereto? .
FaT W AqT Pfw FH7 g I Y
The lleputy Minister in the Minis- Fa1 #8G fF:
try of Food and Agriculture (Shri

D. R. Chavan): (a) and (b). Only a (%) #a1 ag a9 § f& faea) g

draft proposal for a Deep Sea Fishing ! < s :
Project involving an outlay of A F (& a9 & fedt & faurfaat

Rs. 5,02 .72 lakhs for inclusion in the &1 HuFfa® AFIr 3T a7 *T fzar
Fourth Five Year Plan has been ar % :
received from the Government of )

Kerala and the same is under con- (@) afz g, 41 8% AT FIIOA
gideration. -
g, 9k
T § IeAT . ,
(w) A Arrfoat 30 a2 FT A
o} §FN T €VAT : ¥ afryraeaey faad faandt za =1w
190 oy sitwre a1y AT gafamgrmy &7

2194 (Ai) L.S.—3.
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s aar gfw dwew § SwE
(st s &) o (F) S Ad
(@) & (7). 597 & Ag 9zar )

Procurement of Milk for
Delhi Milk Scheme

192. Shri Surendra Pal Singh: Will
the Minister of Food and Agriculture
be pleated to state:

(a) whether it is a fact that in pur-
suance of the recommendation of the
Expert Committee, the Delhi Milk
Scheme has appointed a special whole
time officer to locate new areas for
milk procurement upto a radius of
three hundred miles from the Capital,
and to increase the collection from
existing areas; and

(b) if so, the results of the efforts
made by this officer uptil now?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes.

(b) Delhi Milk Scheme has already
started collecting milk in a new area
of Punjab namely, Jind. It is also
proposecl to start collecting milk in
the Bhatinda area of the Punjab.

Regarding existing areas of milk
procurement, the Scheme hag entered
into contracts with the milk supplies
stipulating fixed quotas of milk for
supply toth during the flush and the
lean seasons,

Starvation Deaths

( Shri S. M Banerjee:
193. { Shri Yashpal Singh:
| Shri Krishnapal Singh:

Will the Minister of Food and Agri-
culture he pleased to state:

(a) whether it is a fact that some
starvation decaths have been reported
in the States of U.P. and Gujarat in
December, 1964;

(b) if so, the steps taken to combat
these denths; and
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(c¢) whether adequate supplies have
been made to U.P. and Gujarat to
meet this situation?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) and (b). No
starvation deaths have been reported
in Gujarat. In the issue dated the
27th December, 1964, of a Hindi daily
‘Bharat’ published from Allahabad, 4
deaths alleged to have been due to
starvation  were  reported from
Gorakhpur District of U.P. Another
similar case also in Gorakhpur Dis-
trict was reported to this Ministry.
The Government of U.P. consider that
keeping in view the availability of
foodgrains in Gorakhpur District no
starvation deaths could have taken
place. They are, however, investiga-
ting into the matter in detail and their
report is awaited.

(¢) Yes.

Welfare of Weaker Sections

( Shri J. B. Singh:
194. { Shrimati Renu Chakravartty:
{_ Shri Surendra Pal Singh:

Will the Minister of Social Security
be pleased to state:

(a) whether details of the proposal
to evolve a special machinery to
implement measures for the welfare
of the weaker sections of the Society
have been worked out;

(b) if so, the main features thereof;
and

(¢) when the proposal is likely to be
implemented?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
to (c). The proposal to take up suita-
ble steps to further ensure the imple-
mentation of the schemes for welfare
of Backward Classes is under consi-
deration. The details will be finalised
soon.
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195.

Traffic Control in Delhi

196. Shri Heda: Will the Minister
of Transport be pleased to state:

(a) whether it is a fact that the
Bombay School girls and boys gave a
demonstration of Traffic Control in
Delhi;

(b) if so, what were the impres-
sions; and

(c) whether there is any scheme to
give similar training to Delhi
students?

The Minister of Transport (Shri Raj
Bahadur): (a) A group of 29 school
children from Bombay gave a demon-
stration of regulating pedestrian traffic
at the Parliament Street—Connaught
Circus Crossing in December, 1964.

(b) The
ciated.

(¢) The Traffic Unit of the Delhi
Police is working out a scheme to
arrange similar training to selected
school children in Delhi.

idea was widely appre-

Constituent Assembly Documents

197. Dr. L. M. Singhvi: Will the
Minister of Law be pleased to state:

(a) whether it is a fact that impor-
tant documents and files of the Con-
stituent Assembly relating to the
framing of the Constitution of India
were till recently stored in a basement
record room where some of them
reached a state of decay; and

(b) it so, whether arrangements, if
any, have been made for the proper
maintenance and preservation of the
documents?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
and (b). The records of the Consti-
tuent Assembly which are in the pos-
session of the Law Ministry, are kept
in steel almirahs in the record room
of the Ministry and, they are, as stated
in the reply to unstarred question
No. 1481 in the Lok Sabha on the 5th
April, 1963, in safe custody. These
documents have been -classified and
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are preserved as valuable documents
and all of them including those kept
in the National Archives, are made
available to bona fide research scho-
lars for reference in accordance with
the rules governing such research.

Agricultural Loan to Punjab

198. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the request of Punjab
Government for the allotment of funds
for long, medium and short term loans
for agriculture purposes during 1963-
64 was fully met;

(b) if not, the reasons therefor; and

(¢) the steps being taken during the
current year to meet fully the require-
ments of the State in this regard?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) and (b). The
request of funds for long and medium
term loans was met in full. In fact
the State Government could not spend
the entire amount allocated. As
regards short-term loan, as against the
State Government’s request for sanc-
tion of short term loan of Rs. 388.25
lakhs, the loan actually sanctioned
was 317.81 lakhs. The request could
not be met in full due to the limited
availability of funds necessitating a
prorata distribution.

(c) During the current year a loan
of Rs. 301 lakhs has been allocated for
State Plan Schemes based on the out-
lay approved for agricultural pro-
grammes. Central assistance by way
of loan (long and medium term) will
be released to the State Government
provisionally during March, 1865 on
the basis of progress of expenditure
actually incurred. As regards short
term loan, the State Government have
approached the Central Government
for the sanction of a loan of Rs. 6
crores. The request of the State Gov-
ernment is under consideration.
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Rural Works Programme

204. Shri S. B. Patil: Will the
Minister of Community Development
and Cooperation be pleased to state:

(a) whether it is a fact that the
rural works programme which was
started in a few selected blocks to
alleviate the problem of under-
employment has not yielded the
desired results; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B. S. Murthy): (a)
and (b). The rural works programme
which was started towards the close
of 1960-61 in 32 pilot projects, now
extends to 995 blocks. Owing to cer-
tain initial difficulties in the selection
of areas and in the selection of appro-
priate schemes, the necessary time lag
required to build up administrative
and technical capacities at the local
level etc., the impact of the programme
was below expectations in the first
two years. The programme started
gathering momentum after 1963-64.
As against the expenditure of Rs. 1.47
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crores till the end of 1962-63, in 1963-
64 an amount of Rs, 4.14" crores was
expended. In 1964-65, the expenditure
is expected to be more than Rs. 6.00
crores. The fruits of the programme
have also considerably increased. As
against 76 lakh man-days of employ-
ment generated till 1962-63, 173 lakh
man-days were generated in 1963-64
and nearly double this is expected to
be the benefit of the programme in
1964-65.

‘Central Oil Seeds Committee

( Shri Narendra Singh Mahida:
205. Shri Solanki:
Shri Narasimha Reddy:

Will the Minister of Food and Agri-
«oulture be pleased to refer to the reply
iliven to Unstarred Question No. 1029
«n the 22nd September, 1964 and state:

(a) whether the enquiry by S.P.E.
into the alleged misappropriation in
the Central Oil Seeds Committee has
been completed; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
‘Shahnawaz Khan): (a) and (b). The
final report of the Special Police
Establishment has been received and
as advised by them, necessary depart-
mental action against the officers con-
cerned has been initiated.

Bogus Co-operative Societies

Shri Vishram Prasad:
206. { Shri Onkar Lal Berwa:
[ Shri Hem Raj:

‘Will the Minister of Community
Development and Cooperation be
pleased to state:

(a) whether it is a fact that Gov-
ernment have appointed a committee
to suggest measures to weed out
bogus co-operative societies and pre-
vent vested interests from controlling
the co-operative movaement;

920

(b) whether the committee has sub-
mitted its report; and

(c) if so, the main recommenda-

tions thereof?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B. S. Murthy):
(a) Yes ,Sir.

(b) No, Sir.
(c) Does not arise.

Bridges on Etawah-Bhind Road

207. Shri G. N. Dixit: Will the
Minister of Tramsport be pleased to
state:

(a) whether the contracts for the
construction of bridges on rivers
Jamuna and Chambal on Etawah-
Bhind Road have been finalised;

(b) if so, when the work is likely
to be commenced and completed; and

(c) if not, the reasons therefor?

The Minister of Transport (Shri
Raj Bahadur): (a) Four tenders for
the bridge across the river Yamuna
were received on the 25th July, 1964.
The value of the lowest tender was
Rs. 37'00 lakhs and the possibility of
bringing down the cost by negotia-
tions with the tenderer is being ex-
plored by the State Chief Engineer.

As rgards the Chambal bridge, ten-
derg have been inviied and are ex-
pected to be received in April 1965.
The contracts for the two bridges
have thus not yet been finalised.

(b) and (c). In view of the position
stated in (a) above, the work of cons-
truction of the bridges is likely to
start in a few months. The approxi-
mate time required for the comple-
tion of both the bridges is three years
from the date of commencement of
the work.

Harijan Welfare in Punjab ..

208. Shri Daljit Singh: Will the
Minister of Social Security be pleased

to state:
(a) the amount provided by the
Centre and the State Government of
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Punjab for the Harijan Welfare
Schemes in Punjab during 1863-64

and 1964-65; and

(b) the amount
these years?

The Deputy Minister in the De-
partment of Social Security (Shrimati
Chandrasekhar): (a) and (b). The re-
quired information is given below:

(Rs. in lakhs)

utiliseq during

Amount  Amount

Yecar provided  utilised
1963-64 . 44.57 44-57
1964-65 . 54.70 55 20
(anticipated
TotAL 9927 99°77

Radars for Coastal Areas

Dr. P. Srinivasan:
) Shri Parmasivan:
209. 7 Shrimati Renuka Barkataki:
(Shri A. V. Raghavan:

Will the Minister of Civil Aviation
be pleased to state:

(a) whether there is any proposal
to instal radar sets in the coastal areas
in view of the recent tragedy at
Rameshwaram-Dhanuskodi;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

The Minister of Civil Aviation
(Shri Kanungo): (a) and (b). A
scheme for installation of powerful
radar sets along the east and west
coasts of India, for detection of
cyclones and studying their intensity,
movement etc., to assist in the issue
of warnings, is being considered for
inclusion in the Fourth Five Yea:
-Plan of the Indian Meteorological De-
partment. The tentative locations of
the radars will be Haldia, Paradeer
or Bhubaneshwar, Visakhapatnam,
Masulipatnam, Madras, Nagapattinam,
Bombay and Kandla.

One such radar has already been
obtained and after trials, will be ins-
talled at Visakhapatnam, shortly.

(¢) Does not arise.
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Tick-Fever

210 J Shri Ram Harkh Yadav:
"\ Shri Vishwa Nath Pandey:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that a Vac-
cine for protecting poultry against
Tick-Fever has been developed; and

(b) if so, whether the vaccine has
been experimented on a large scale?”

The Deputy Minister in the Minis-

try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes.
(b) Yes, large scale trials huave

been concluded.

Sheep and Wool Research
Institute

211, Shri R. Barua: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) the progress so far made re-
garding the establishment of Sheep &
Wool Research Institute at Malpura
in Rajasthan; and

(b) whether assistance to train per-
sonnel and give technical advice to
wool industry-mainly to medium and
small scale industries will be intensi-
fied?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) A state-
ment indicating progress made in the
establishnent of the Institute is
given below:

STATEMENT

The progress made so far in the es-
tablishment of the Central Sheep and
Wool Research Institute at Malpura
is as under:

About 3,800 acres of land has been
acquireq and fenced. Out of this,
2,000 acres have been cleared, level-
led and developed. Four-hundred
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acres have been brought under ex-
perimental pasture development.
Varieties of gracce; and fedder crops
which are nutritive and can thrive
well under arid conditions are being

raised at the Institute.

An experimental block of about 450
exotic sheep have been imported from
New Zealand and U.S.A. and are be-
ing maintained for accilmatisation,
About 600 local breeds of sheep re-
quired for cross-breeding experiments
at the Institute are being purchased.

Construction of 45 residential quar-
ters is nearing completion. Necessary
action for the Jdonstruction of office
and laboratory has also been initiated.

“Dug-cum-bore method” has been
adoptcd to cnhance water supply for
drinking and irrigation purposes. Ten
open wells have already been deep-
bored and pumping sets on 5 wells are
being installed.

The Director for the Institute has
been appointed. Necessary nucleus
staff has also been appointed. The
Project Adviser assigned by the
U.N.S.F. has already joined and fur-
ther impl#mentation of the Project is
being planned according to this ad-
vice. A Sheep Production Specialist
assigned 1y the U.N.S.F. has recently
joined.

(b) After the Institute is fully es-
tablished, training will be given to
State Government nominees in diffe-
rent aspects of sheep development and
wool technology. Facilities for post-
graduate training in these subjects
will also be provided. In addition,
technical information and data for the
benefit of small and medium scale in-
dustries will be made available by the
Institute.

Delimitation of Constituencies

212 J Shri Ram Harkh Yadav:
"7 Shri Vishwa Nath Pandey:

Will the Minister of Law be pleas-
ed to state:

Written Answers 924

(a) whether the Delimitation Com-
mission of India has finalised its re-
port defining the Parliamentary and
Vidhan Sabha Constituencies in U.P.;

(b) whether it is a fact that the
Vidhan Sabha Constituencies in U.P.
are going to be delimited to 425 only;
and

(c) if so, whether the political par-
ties have been consulted in the matter?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) No, Sir. The Delimitation Com-
mission hag not yet completed the task
of delimiting parliamentary and
assembly constituencies in Uttar Pra-
desh.

(b) Yes, Sir.

(c) No, Sir. The political parties
are not required to be consulted but
the Delimitation Commission consult-
ed all the associate members in the
matter.

Shipping Delegation to U.AR. and:
Yugoslavia

[ Shri R. S. Pandey:
213. { Shri R. Barua:
[ Shri Ravindra Varma:

Will the Minister of Tramsport be
pleased to state:

(a) whether it is a fact that a five
member Indian Shipping Delegation
has recently visited U.A.R. and Yugo~
slavia;

(b) if so, the outcome of their visit;
and

(c) whather any agreement has
been signed by the delegation with
these countries?

The Minister of Transport (Shri
Raj Bahadur): (a) A Shipping Dele-
gation had visited Cairo and Rijeka
in January, 19865. .

(b) and (c). The purpose was to
take steps to commence a Shipping
Service between Indian and United
Arab Republic ports in accordance
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-with the agreement signed in Janu-
:ary last year with the United Arab
Republic. The Shipping Service has
since been inaugurated. The delega-
tion also had discussiong with Yugo-
slav Shipping Companies in Rijeka for
co-operation in Shipping. Though the
“Yugoslav Shipowners do not agree to
a bilateral shipping agreement they
‘'were willing to extend their co-ope-
ration.

Co-operative Societies of Labour

214, Shri Sivamurthi Swamy: Will
the Minister of Community Develop-
ment and Co-operation be pleased to
state:

(a) how many labour co-operative
societies have been registered state-
‘wise, during 1962—64;

(b) the number of contracts given
10 such -to-operative societies during
the abov. period; and

(c). the amount involved therein?

The Deputy Minister in the Ministry
o Community Development and Co-
operation (Shri B. S. Murthy): (a) The
yumber of labour co-operative socie-
ties registered during 1963-64 is not
available. The number of these socie-
ties increased by 537 during 1962-63.
State-wise position is as under:—

State No. of
Societies
.Andhra Pradesh . 29
Bihar . . . 5
Gujarat . . . 20
Jammu & Kashmir . b
Kerala . . . —3
Madhya Pradesh . 8
Madras . . 30
Maharashtrs . . 122
Mysore . 52
Orissa . . . 71
Punjab . . . 44
Rajasthan . . 49
u.P. . . . . 73
West Bengal . . . 5
Union Terri ories . . 31
540—3
=537
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(b) 3977 new works during 1962-63.

(c) The value of works executed in
1962-63 amounted to Rs. 502 crores.
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g marg
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(7) AR (F) AW sFW,  H{ETH,
fagre, w9, wEE, wEwI, A9,
I, T, TAEIM, IIT T,
ofyqdy a1 & UGl ¥ qgr fgea,
fgmras w3w, afuge R fagar & =9
sy gal § fratew dal & of A
T 19 g1 WT & %X 1965 F 7@ aF
IqF T EH AT GEAEAT § |

Cooperative Farming

(Shri Bhagwat Jha Azad:
| Shri Yashpal Singh:
216.{ Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri R. S, Tiwary:

Will the Minister of
Development
Ppleased to state:

Community
and Cooperation be

(a) whether Government propose
to make cooperative farming an inte-
gral part of the community block de-
velopment programme;

(b) whether the National Co-opera-
tive Farming Advisory Board has
made a recommendation in this re-
gard; and

(¢) if so, Government's
thereto?

reaction

The Deputy Minister in the Minis-
try of Community Development and

Co-operation (Shri B, S. Murthy):
(a) Yes, Sir.
(b) The National Co-operative

Farming Advisory Board, at its sixth
meeting held on 19-12-1964, recom-
mended that co-operative farming
should form an integral part of the
block programme.

(c) The State Governments have
been requested to implemented the re-
commendation.
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Development of Animal Husbandry

217. Shri Dighe: Will the Minister
of Food and Agriculture be pleased to
state:

(a) the provision made for the de-
velopment of animal husbandry in the
Third Five Year Plan;

(b) the amount spent so far;

(c) the amount ear-marked for the
development of poultry during the
Third Five Year Plan; and

(d) the amount spent so far?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri Shah-
nawaz Khan): (a) and (c). A pro-
vision of Rs. 54 crores has been made
in the Third Five-Year Plan for deve-
lopment of animal husbandry. This
includes a provision of Rs. 4.82 crores
for development of poultry.

Under the Special Development
Programme recently sponsored by the
Government of India, poultry deve-
lopment and marketing schemes worth
Rs. 3.34 crores have so far been sanc-
tioned. Cattle, sheep and piggery de-
velopment schemes worth Rs. 8.42
crores have also been sanctioned un-
der the same programme. The ex-
penditure on all these schemes is in-
tended to be outside the Third Plan
provision,

(b) and (d). Under the liberalised
procedure laid down by the Planning
Commission in 1958 for release of
Central assistance, sanction for indivi-
dual schemes is not now issued by the
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Central Government as in the past.
Information about the actual expen-
diture incurred on poultry and other
animal husbandry schemes has, there-
fore, been called for from the State
Government/Union  Territories and
the same will be furnished to the Lok
Sabha as soon as received.

Duties of B.D.Os.

{ Shri Bibhuti Mishra:
Shri Bhagwat Jha Azad:
Shri Yashpal Singh:

218.

Will the Minister of Community
Development and Co-operation be
pleased to state:

(a) whether it is a fact that Central
Government have given directions to
the State Governments to separate
revenue works from the Block Deve-
lopment Officers;

(b) if so, the names of States which
have followed the direction of the
Central Government;

(c) the States which have not acted
up to the directions of the Central
Government; and

(d) the further action being taken
by the Central Government in this re-
gard?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B. S. Murthy): (a)
The view of the Central Government
that the combination of the develop-
mental and regulatory functions in
the same staff below the level of the
Sub-Division will be detrimental to
the programme of Community Deve-
lopment was communicated to all
State Governments.

(b) and (c¢). The revenue and de-
velopment functions at the Block level
are separated in all the States except
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in Bihar where also in 248 blocks out
of 575 separation of these two func-
tions has been effected with effect
from 1st January, 1965.

(d) The Ministry is in correspon-
dence with the Government of Bihar
regarding the separation of these two
functions in the remaining blocks.

Agricultural Farms

219. Shri Sham Lal Saraf: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the setting up of big
agricultural farms like, Suratgarh and
Jetsar in Rajasthan, has justified in-
troducing tractorised farms on a big
scale all over the country with the
double purpose of production of food
grains, cotton, oil seeds and gainful
employment to otherwise, unemployed
or partially employed farmers and
others;

(b) whether the experience gained
in this behalf is being put to use else-
where; and

(c) if so, the details thereof?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) to (c). The
experience gained in setting up Surat-
garh and Jetsar Farms has been en-
couraging; much better results are ex-
pected when perennial irrigation is
assured. The scope of setting such
big farms is limited in the country ex-
cept in the State of Rajasthan due to
non-availability of large blocks of
land having assured irrigation and
other facilities. The question of
starting more such farms in Rajasthan
will be considered on completion of
work on Rajasthan Canal,
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Development of Hill Areas

220. Shri Hem Raj: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the progress made by the work-
ing group of the Central Hill Deve-
lopment Committee in the preparation
of blueprint for inclusion in the
Fourth Five Year Plan;

(b) whether a meeting of the Com-
mittee will be called to consider it be-
fore sending it to the Planning Com-
mission; and

(c¢) if answer to part (b) above be
in the affirmative, the probable date
when the meeting of the Committee
will be called?

The Deputy Minister in the Minis-

try of Food and Agriculture (Shri
‘Shahnawaz Khan): (a) The sub-
groups of the Working Group are

busy with the preparation of the Blue-
print.

(b) Yes.

(c) The meeting of the Central Hill
Development Advisory Committee
will be called as soon as the Blue-print
is ready for their consideration. On
account of enormous work involved
no probable date for the meeting can
be specified at this stage.

Vegetable Belt

291 S Shri Ram Harkh Yadav:
* 7\ Shri Bibhuti Mishra:

Will the, Minister of Food and
Agriculture be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to turn rural areas
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in Delhi into a vegetable production
belt;

(b) it so, the details
likely to be covered; and

of the area

(c) the
thereon?

estimated expenditure

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) In areas of
Delhi which have greater potentiali-
ties for vegetable production, special
development programme (Crash Pro-
gramme) for increasing the produc-
tion and availability of essential
vegetables in the Delhi Territory has
been launched. B

(b) At present an area of 10,000
acres is covered under vegetables in
in the Delhi Territory. Under the
Crash Programme it is proposed to
extend it to another 20,000 acres, in-
cluding 2,000 acres to be covered in
urban  localities through Kitchen
Gardening, The areas covered by the
three Sewage Plants, viz. Okhala,
Coronation Pillar and Keshopur and
Jamuna bed, banks of river and 2
number of groupg of villages located
in all the five Development blocks
where there is greater scope for
bringing the land under vegetables
is proposed to be covered under this
programme. In urban areas, the
areas of Delhi and New Delhi includ-
ing the new colonies will be covered
under this scheme to promote kichen
gardening.

The successful execution of the
scheme requires that the area under
the present or potential command of
efluent for Kashipur and Okhla
plantg should continue to be utilised
for growing vegetables etc, and not
diverted for urbanisation and location
of industrial units under the Master
Plan for Delhi. Delhi Development
Authority has not agreed to this on
the plea that the Master Plan for
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Delhi has become law under the pro-
vision of the Delhi Development Act.
The matter is being looked into fur-
ther for getting over the hurdle.

(¢) The scheme involves an expen-
diture of Rs, 22:25 lakhs during the
years 1964-65 and 1965-66.

Cattle Insurance

J Shri Ramachandra Ulaka:

222. "\ Shri Dhuleshwar Meena:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether the pilot model scheme
on cattle irnisurance has been consi-
dered; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) and (b). The
Pilot Model Scheme on Cattle Insur-
ance is still under consideration of
the Government,

Rural Reconstruction

993, J Shri Ramachandra Ulaka:
'\ Shri Dhuleshwar Meena:

Will the Minister of Food and
Agriculture be pleased to refer to the
reply given to Unstarred Question
No. 1445 on the 29th September, 1964
and state:

(a) whether the report of the Afro-
Asian Conference on Rural Recon-
struction has since been examined by
Government; and

(b) it so, the results thereof?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) and (b). Yes.
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A statement is laid on the Table of
the House. [Placed in Library. See
No. LT-3832/65].

Food Consumption and Nutrition
Survey

224 J Shri Ramachandra Ulaka:
"\ Shri Dhuleshwar Meena:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether the proposal to con-
duct food consumption and nutrition
surveys throughout the country has
been finalised; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R, Chavan): (a) and (b). The
matter has not been flnalised. The
field work of four pilot studies has
been completed. The processing of
the data is in progress.

Coal Mines Provident Fund Scheme

226. Shri Eswara Reddy: Will the
Minister of Social Security be pleased
to refer to the reply given to Un-
starreq Question No. 375 on the 24th
November, 1964 and state:

(a) the reasons for the delay in ex-
tending the Coal Mines Provident
Fund Scheme to the Mining Units of
the Neyveli Lignite Corporation; and

(b) when a decision in this regard
is likely to be taken?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):

(a) The Neyvelh Lignite Corporation
and the concerned Ministry have
raised objection to the extension of
the Coal Mines Provident Fund
Scheme to the mining units of the
Corporation and the matter is being
furthey examined.

(b) As early as possible.
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Agricultural Production

997 J Shri P. C. Borooah:
"\ Shri Rameshwar Tantia:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether it is a fact that Gov-
ernment have written tg the State
Governments to bring about effective
co-ordination between jrrigation and
agriculture departments to start work
on pilot projects for agricultural
development as part of advance action
for the Fourth Five Year Plan;

(b) if so, the precise directions
given to the State Governments; and

(c) with what response?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Government
of India have recently written to the
State Governments about the need
for building up adequate Co-ordina-
tion between the Irrigation and Agri-
culture Department in the States in
order to maximise agricultural pro-
duction from irrigation projects.

(b) Certain suggestions have been
made in the letter for cffecting opti-
mum utilisation of irrigation supplies
and the more important are briefly
indicated below:—

(i) Revision of existing Mrrigation
Codes.

(ii) Co-ordinated planning and
action op the part of the Irriga-
tion and Agriculture Depart-
ments in the matter of Area
Programmes in the command
areas of irrigation projects.
The Programme comprises con-
struction of field channels, land
levelling, consolidation of hold-
ings, establishment of research
and demonstration farms, soil
surveys, provision of facilities
for storage, marketing and
communications, supply of
fertilisers, improved seeds,
credit to farmers, etc.

(iii) A special organisational unit
headed by a senior officer
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charged with. the special res-
ponsibility of undertaking mea-
sures for optimum utilisation of
irrigation water should be set
up in the Agriculture Depart-
ment of the State under the
Agricultural Production Com-
missioner.

(iv) Cells comprising  Agricultural
Officers should be either set up-
in Irrigation Departments or
closely associated with their
work so that  Agricultural
Officers may be associated with
new irrigation projects through-
out all the stages of formula-
tion, implementation and utili-
sation of water.

(v) For ensuring co-ordination at
lower levels, Irrigation Depart-
ments should be represented on
Agricultural Production Com-
mittees at Districts, block and’
village levels, wherever this
has not been done already.

(vi) The roster for the running of
the canals and the time at
which the water is to be made
available should receive wide
publicity.

(c) The letter was issueqd in January

1965 and the matter is under consi-
deration of State Governments. Their-

replies are awaited.

Sugar Export

Shri Yashpal Singh:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:

228 < Shri P. C. Borooah:
Shri P. R, Chakraverti:
Shri R. Barua:

Will the Minister of Food and

Agriculture be pleased to state:

(a) whether it is a fact that Gov-
ernment have entered into sugar ex-
port agreements with UK., USA,,.
and Canada during the year 1965;

(b) if so, the amount of sugar to
be exported to each of these coune
tries;
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(c) the terms
and

of the agreement;

(d) the amount of foreign exchange
likcly to carneg thereby?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) and (b). The
Indian Sugar Millg Association, Cal-
cutta has been authorised to enter
into contract with two sugar firms of
London and New York for export of
2-18 lakh tonnes of raw sugar during
1965 as under:

Country Lakh tonnes
USA, 0:91
UK, 076
Canada 0-51
ToTAL 2:18

(c) Export of 025 lakh tonnes to
UK. will be at the Negotiated Price
under the Comonwealth Sugar Agree-
ment which £45'8 per tonne f.0b.
and stowed (96 basis). The balance
exports to UK. and Canada will be
on price fixing basis linked to the
average of the London Daily Price
during specified periods. The price
for export to U.S.A. will be the
average of the Contract No, 7 Spot
quotations of New York Coffee and
Sugar Exchange Inc.

The shipment will be during Jan-
uary/October 1965.

(d) About Rs. 10 crores,

Indian Council of Agricultural
Research

( Shri Inder J. Malhotra:
Shrimati Ramdulari Sinha:
229.{ Shri D C. Sharma:
Shri Dinen Bhattacharya:
l_Shri S. M. Banerjee:

Wil] the Minister of Food and
Agriculture be pleased to state:

(a) whether there is any proposal
wnder consideration to expand the
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scope and jurisdiction of Indian Coun-
cil of Agricultural Research; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-

try of Food anq Agriculture (Shri
Shahnawaz Khan): (a) Yes:

(b) The proposal envisages: "

(i) re-constitution of the Council

as a fully autonomous organi-

sation;
(ii) transfer to the re-organised
Council of all Research Insti-
tutes under the Ministry of
Food and Agriculture, includ-
ing those under the Central
Commodity Committees;

(iii) appointment of an outstanding
scientist as Director General of
the Council; and

(iv) re-constitution of the Govern-
ing Body of the Council to
comprise mainly of distinguish-
ed scientists.

Use of Chabua Aerodrome by Airlines
Corporation

230 f Shri J. N. Hazarika:
7\, Shrimati Jyotsna Chanda:

Will the Minister of Civil Aviation
be pleased ip refer to the reply given
to Starred Question No. 626 on the
22nd December, 1964 and state:

(a) whether any arrangement has
been made with the Defence Ministry
for temporary use of the Chabua air-
field by the Indian Airlines Corpora-
tion for Viscount landing;

(b) whether the Mohanbari Aero-
drome has been fully repaired so as
to make it fit for Viscount/Fokker
Friendship/Dakota landing; and

(¢) whether the Indian Airlines
Corporation Viscount Service has
since beep resumed?
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The Minister of Civil Aviation
(Shri Kanungo): (a) The terms and
conditions for the use of Chabua air-
field by the Indian Airlines Corp®ra-
tion are under consideration.

(b) The recarpetting work on the
runway at Mohanbari aerodrome is
being carried out in accordance with
a phased programme So as to ensure
that a part of the runway continues
to be available for Dakota operations
of the Indian Airlines Corporation, A
daily dakota service is at present
being operated to this aerodrome by
the Indian Airlines Corporation on
the route Calcutta-Gauhati-Tezpur-
Jorhat-Lilabari-Mohanbari. The re-
carpetting work is likely to be com-
pleted by November, 1965 when the
runway will be fit for Viscount and
Fokker Frienship aircraft operations.

(¢) The Viscount service which
operated on the route Calcutta|
Gauhati|Mohanbari is at present

operating on the route Calcutta]
‘Gauhati|Jorhat. Subject to the per-
mission of the Ministry of Defence it
is planned to operate this service on
the route Calcutta|Gauhati|/Chaubua
with effect from 1st April, 1965.

National Highways in Assam

231, Shri J. N. Hazarika: Will the
Minister of Transport be pleased to
state:

(a) the expenditure incurred during
the years 1962-63, 1963-64 and 1964-
85 for widening, improvement, diver-
slon, etc. of the National Highways
in Assam State;

(b) whether any amount was sur-
rendered during the first two years
«f the above period; and

(c) if so, the reasons therefor?

The Minister of Transport (Shri
Raj Bahadur): (a) The expenditure
actually incurred during the years

1962-63 and 1963-64 and that antici-
pated to be incurred during the year
1964-65 for widening, improvement,
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diversion, etc., of the National High-
wiays in Assam State is as under:

Year Exrenditure
Ks. lakns
1962-63 . 123 .19 (Actuals)
1963-64 . 528.32 (Actuals)
96465 576.23 (Anticipated)
ToraL . . 1227.74

(b), and (c). Against the sum of
Rs 163-01 lakhs made available to the
Government of Assam during the year
1962-63 for the National Highways
(Original) works, a total expenditure
of Rs. 123.19 lakhs was incurred by
them thereby resulting in a saving of
Rs. 89'82 lakhs. This saving was
mainly due to non-adjustment of ex-
penditure. There wag no saving dur-
ing the year 1963-64.

Development of Tourism

232. Shri J. N. Hazarika: Will the
Minister of Transport be pleased to
state:

(a) the percentage of funds allo-
cated to the Central Sector and the
Statea sector which have been utili-
lized for the development of tourism
during the year 1964.65, respectively;

(b) the amount spent by each
sector for home tourists during the
above period;

(c) the amount granted to the
Btates as subsidies during the above
period; and

(d) the total amount of loansg and
subsidies granted out of central
sector fund to the private hotels and
restaurants during the above period?

The Minister of Transport (Shril
Raj Bahadur): (a) and (b). The exact
percentage of funds actally utilized for
the year 1964-65 for the development
of Torism by the Central Sector as
well as States Sectors cannot be
worked out before March 1965 The
reason is that according to the proce-
dure being followed for the release of
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subsidies to State Governments on
expenditure on plan schemes, it is
necessary to securc statements from
the State Governments as to the
actual expenditure incurred on the
schemes for the first nine months of
the financial year and the expendi-
ture proposed and likely to be incur-
red in the remaining 3 months of the
year; then on the basis of these state-
ments the subsidy is released to the
State Governments. Thig can only be
done in the months of February/
March, 1965.

(¢) The exact amount of subsidy to
be released to the State Governments
can be made known only when the
figures of actual expenditure incurred
by the State Governments on plan
schemes have been received,

(d) The Government does not
grant any loans|subsidies to hotels
and restaurants out of the Central or
State Sector funds. Hotels do how-
ever, obtain loans from the Mndus-
trial Finance Corporation and the
States Financial Corporations.

Underground Railway in Delhi

233. Shrimati
Will the Minister
pleased to state:

Maimoona Sultan:
of Transport be

(a) whether it is a fact that the
Delhi Transport Committee has asked
Government to consider the feasibili-
ty of an underground railway in the
capital; and

(b) it so, the Government’s reac-
tion thereof?

The Minister of Transport (Shri
Raj Bahadur): (a) and (b). A pro-
posal for introducing other means of
transport including underground
railway to meet the growing trans-
port requirements of Delhi has been
received from the Delhi Transport
Undertaking. A detailed study of the
traffic needs of Delhi is contemplated.
On the result of this study, the
matter will be further pursued.
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] Roads in Gujarat

234. Shri Narendra Singh Mahlda:
Will the Minister of Transport be
pleased to state:

(a) whether Government are aware
that Gujarat ig the only State which
has yet to achieve the target set by
the Nagpur Plan in regard to all-
weather roads; and

(b) if .so, the steps Government
propose to take to implement the
Nagpur Plan for building all weather
roads in Gujarat?

The Minister of Transport (Shrt
Raj Bahadur): (a) and (b). Besides
the Govt. of Gujarat, the Govern-
ments of certain other States like
Uttar Pradesh and Rajasthan have
also indicated shortfalls in respect of
road mileage in their respective
States' in termg of the formuly given
in the Nagpur Plan of Post-War Road

Development formulated in 1943.
This matter was discussed at the
Fifth meeting of the Transport

Development Council held at Srinagar
in July 1964, While it was agreed at
that meeting that special effort would
be required to make up deficiencies
in the road system for various cate-
gories of roads, it was suggested that
the total requirements should be
worked out by the States concerned
and then g phased programme pre-
pared so as to make up the defici-
encies. Necessary provision for such
programmes has to be made by the
State Govts. concerned in their res-
pective State Plans since they are
primarily concerned with the gene-
ral question of improving road com-
munications. The recommendations
of the Transport Development Council
have already been communicated to
all the State Governments for neces-
sary action.

Khadi Produced in Orissa

( Shri Ramachandra Ulaka:
+ 7\ Shri Dhuleshwar Meena:

Will the Minister of Socla]l Security
be pleased to state:

235
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(a) the quantity of Khadi ‘produced
%0 far in Orissa during 1964-65; and

(b) the target fixeq for production
of Khadi in that State during 1965-66?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
and (b). Information is being col-
lected and will be placed on the
Table of the Housc in due course.

Research Centres

236, J Shri Dhuleshwar Meena:
"\ Shri Ramachandra Ulaka:

Will the Minister of Food and Agri-
oulture be pleased to state:

(a) the number of research centres
established in the country to pursure
the research work regarding the bio-
gas plant during 1964-65; and

(b) the details thereof?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri Shah
Nawaz Khan): (a) Two.

(b) The Hungarian Bio-gas delega-
tion, in co-operation with the Na-
tional Industrial Development Corpo-
ration, established two  pilot-plants
for Biv-gas production at Kanpur and
Bombay, the construction of which
was completed in February, 1964, Ex-
periments on the production of Bio-
gas were started in March-Apri],
1864 and completed in December,
1964. Further research work is in
progress and is expected to be com-
pleted by March, 1965.

Central Road Fund for Orissa

237 J Bhri Dhuleshwar Meena:
" \ Shri Ramachandra Ulaka:

Will the Minister of Transport be
pleased to state:

(a) the amount of grant given to
the Orissa Government from the Cen-
tral Road Fund for road development
Schemes in the State during 1964-65;
and
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(b) the amount proposed to be
given to that State during 1965-66?

The Minister of Transport (Shri Raj
Bahadur): (a) Rs. 1500 lakhs.

(b) The information will be avail-
able in the budget for 1965-66 being
presented to the Lok Sabha shortly.

Construction of Roads|Bridges in Orissa

238 S Shri Dhuleshwar Meena:
* | Shri Ramachandra Ulaka:

Will the Minister of Transport be
pleased to state:

.a) the total amount allotted to
Orissa for the construction of roads
and bridges in the State during 1964-
65,

(b) the manner in which the amount
was utilised by the State; and

(c) the amount proposed to be given
to the State during 1965-€6 for the
same purpose?

The Minister of Transport (Shri
Raj Bahadur): (a) The requisite in-
formation is as under:

Funds  allotted or
proposed to be allo-
Category of Roads tteed to the Go-

vernment of Orissa
during 1964-65.

Rs. lakhs
National Highways . 50428
State Roads of Inter-
State or Economic
Importance 2°59
State Roads financed
out of grants from
the Central Road
Fund . 1§00
521-87

(b) The amount will be utilised by
the State Government for the con-
struction of National Highways and
the Centrally-Aided State Roads im
Orissa.
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(c) The information will ‘be avail-
able in the budget for 1965-66 being
presented to the Lok Sabha ghortly.

C, D. Blocks

239 J Shri Dhuleshwar Meena:
* \ Shri Ramachandra Ulaka:
Will the Minister of Community

Development and Co-operation be
pleased to state:

(a) the total amount allocated tu
the Orissa Government for Com-

munity Development Blocks during
1964-65; and

(b) the amount proposed to be al-
located to that State for the purpose
during 1965-66?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B. 8, Murthy):

(Rupees in lakhs)

Loan Grant

() 1964-65

Funds
allocated .

99°30 149°90
(b) 1965-66 Tentative
allocation .

118-70 178-80

National Highways In Orissa

Shri Dhuleshwar Meena:

240. o1 Ramachandra Ulaka:

Will the Minister of Transport be
pleased to state:

(a) the total mileage of National
Tlighways in Orissa ag on the 3lst
December, 1964,

(b) the names of those highways;

(¢) whether there is any proposal

to include other roads under this
Scheme; and

(d) if so, the details thereof?

The Minister of Transport (Shri
Raj Bahadur): (a) and (b). The

names of National Highways in the
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State of Orissa together with their
individual mileages are as under:

National Name of the National mileage

Hig'hwny Highway
o.
5 Calcutta-Cuttack-
Vizag-Madras 30§
6 Dhulia-Nagpur-
Sambalpur-Calcutta 289.5
42 .Sambalpur-Cuttack 163
43 Raipur-Vizianagram 95
GRAND TOTAL . 852.5

(c) and (d), There is no proposal
to include any other road in National
Highway System during the third
Plan. The proposals for the Fourth
Plan will be considered when the
quantum of allocation for National
Highway development is finalised.

Local development works in Orissa

241 I Shri Ramachandra Ulaka:
* \ Shri Dhuleshwar Meena:

Will the Minister of Community
Development and <Cooperation be
pleased to state:

(a) the total amount given to Orissa
for local Development Works in the
State during the first year of the Third
Five Year Plan; and

(b) the amount proposed to be allo-
cated for Orissa for the said purpose
during 1965-66?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B. S. Murthy): (a)
A central grant of Rs. 22:905 lakhs
was released to the Government of
Orissa for the Local Development
Works Programme during the firs
year of the Third Five Year Plan.

(b) The State-wise allocation of
funds for the Local Development
Works Programme for 1965-66 is un-
der consideration.
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D.T.U. ‘

[Shrimati Savitri Nigam:
242 Shri Maheswar Naik:
° Shri Ramachandra Ulaka:
iShﬂ Balmiki:

Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that the
D.T.U. has no funds to increase its
fleet so as to be able to cope with the
increasing traffic in the Capital; and

(b) it so, the steps which Govern-
ment propose to take in the matter?

The Minister of Transport (Shri Raj
Bahadur): (a) and (b). For expansion
of its fleet of buses, the Delhi Trans-
port Undertaking depends mainly on
loan assistance from the Government
of India. The Third Five Year Plan
expenditure ceiling of the Undertak-
ing has recently been increased from
Rs. 320 lakhs to 418 lakhs to enable it
to strengthen its fleet etc.

Model Seed Centre

243. Shri Vishwa Nath Pandey: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that Gov-
ernment is considering to offer to the
Birla Brothers 500 acres of’ reclaimed
land in Punjab for setting up a model
seed centre; and

(b) it so, the main features of the
centre and when it would be set up?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
8hahnawaz Khan): (a) and (b). A
Scheme for setting up a Seed Farm
in Punjab has been submitted by
Messrs Birla Brothers (P) Ltd.,, New
Delhi, to the Government of Punjab,
and is under their consideration.

Agricultural Production

Shri Vishwa Nath Pandey:
244. { Shri M. L. Dwivedi:
L Suri 8 C. Samanta:
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Will the Minister of Food and Agri-
sulture be pleased to state:

(a), whether it is a fact that many
ftates have approached the Centre
for more fundg for accelerating agri-
cultural production programme;

(b) if so, the names of those States;
and

(¢) the
thereto?

Government'’s reaction

The Deputy Ministey in the Ministry
of Food ang Agriculture (Shri Shah-
nawaz Khan): (a) to (c). Yes. Meany
States requested for additional funds

during the current financial year
1964-65.
An additional Central assistance

totalling to Rs. 20.85 croreg has been
sanctioned to the State Governments
for accelerating their agriculiura' pro-
duction programmeg including minor
irrigation and soil conservation, over
and above the outlays initially agreed
to by the Planning Commission for the
State Annual Plang for 1964-65. The
State-wise break-up of this additional
Central agsistance ig as follows:

SL Name of State/ Additional

No. Union Territory Central
assis tance

(Rs. in

crores)
1. Andhra Pradesh 1-90
2. Assam 010
3. Bihar . 1-80
4. Gujarat . . 0°40
5. Jammu & Kashmir . 0-15
6. Kerala . 0-40
7. Madhya Pradesh 3-40
8. Madras . 0-90
9. Maharashtra 0:90
10, Mysore . 375
11. Orissa 0-65
12. Punjab 0°90
13. Rajasthan . 140
14. Uttar Pradesh . 3-30
15. West Bengal 0-90
TOTAL 20-85
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Forestry Projeot
U5 f Shri Maheswar Naik:

"7 Shri Rameshwar Tantia:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that an
agreement has been entered into be-
tween the Government of India on
the one hand and the U.N. Special
Fund and the F.AO. on the other,
providing aid to a Government forestry
project;

(b) if 80, the aid contemplated; and
(c) the nature of the project?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri Shah
Nawaz Khan): (a) Yes Sir. The
agreement relates to the project for
Pre-investment Survey of Forest Re-
sources in India.

(b) The aid contemplated
$ 885,100 or Rs. 42°15 lakhs.

(c) The total provision for the Pro-
ject including the amount of aid men-
tioned above, is Rs. 1,28,55,676, the
balance being provided by the Gow-
ernment of India.

is U.S.

The Project will involve:

(i) Investigations into the econo-
mic availability of raw mate-
rial for forest industry deve-
lopment in three selected
zones totalling approximately
11,500 square miles in 9 States

(Uttar  Pradesh, Himachal
Pradesh, Punjab, Madhya
Pradesh, Orissa, Andhra

Pradesh, Kerala and Mysore).
These zones have been select-
ed as areas which have the
greatest forest industry deve-
lopment potential but in re-
gard to which existing infor-
mation concerning the forest
resources and other relevant
factors is inadequate.

(il) Investigations into the raw
material requirements, the
existing plant capacities, the
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products markets proposed,
forest industry expansion
plans and other relevant fac-
tors to obtain an overall
picture of India’s present con-
sumption, forest  industry
dapacity and the likely future
trends of wood use require-
ments.

(iii) The determination of suitable
areas for industrial planta-
tions primarily with regard
to the raw material supplies
within the selected zones and
the establishment in selected
sites of trial plantations of
various quick growing tree
species.

Sale of Rice

246. Shri A. V. Raghavan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
Government of Kerala have discon-
tinued the distribution of subsidised
rice through fair price shops;

(b) if so, the reasons therefor; and

(c) whether there is any proposal
to revive the scheme?

The Deputy Minister in the Ministry
Food and Agriculture (Shri D. R.
Chavan): (a) to (c¢). Now that the en-
tire State of Kerala has been brought
under informal rationing, the previous
arrangement under which the persons
in the low-income group were sup-
plied a small quantity of rice at spe-
cially subsidised price, has been dis-
dontinued and all persons are now
issued rice at the same price which
also involves an amount of subsidy.
It is not proposed to revive the old
scheme of issuing rice to persons in
the low income group at specially re-
duded price.

Kerala Road Transport Corporation

247. Shri A. V., Raghavan: Will the
Minister of Tramsport be pleased to
state:
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(a) whether the Government of
Kerala have taken a decision to bring
the water transport also under the
proposed Kerala Road Transport Cor-
poration; and

(b) if so, when the scheme will be
implemented?

The Minister of Transport (Shri Raj
Bahadur): (a) and (b). The Road
Transport Corporation proposed to be
set up in Kerala will run, as an ancil-
lary service, the ferries now being
operated by the State Transport De-
partment, so as to provide the facility
of through traffic.

Under the existing provisions of the
Road Transport Corporations Act,
1950, a Road Transport Corporation
cdannot operate regular commercial
water transport services. The Gov-
ernment of Kerala have suggested an
amendment to the said Act so as to
permit a Road Transport Corporation
to provide water transport services
also, in addition to road services. This
proposal is under examination, in con-
sultation with the State Governments
etc.

Price of Delhi Milk Scheme Ghee

I 48 { Shrimati Savitri Nigam:
‘| Shri Rameshwar Tantla:

Will the Minister of Food and Agri-
iculture be pleased to state:

(a) whether it is a fact that the
price of Ghee of Delhi Milk Scheme
has been raised by Re. 1 per k.g.;

(b) if so, from what date; and

(c) the reasons for the same?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri Shah-
nawaz Khan): (a) Yes.

(b) With effect from 1st February,
1965, !

(¢) Due to general increase in the
procurement price of milk, the cost
of production ot ghee has gone up.
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Supply of Rice to Ceylon

249. Shri R. Barua: Will the Minister
of Food and Agriculture be pleased-to
state:

(a) whether it is a fact that Ceylon
has asked for the supply of rice to
that country; and

(b) if so, for what purpose?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri D. R.
Chavan): (a) and (b). Ceylon had
asked on 27th January, 1965 for a loan
of 20 to 30 thousand tons of rice in
February and early March in order
to meet shortages arising from damage
to paddy crop and stocks of paddy and
rice by cyclone. The Government of
India indicated its willingness to help
the Government of Ceylon in the mat-
ter. The Government of Ceylon how-
ever advised on 11th February that it
was no longer necessary to take this
loan of rice from us.

Tourism

0 [ Shri Yashpal Singh:
" Shri Rameshwar Tantia:

Will the Minister of Transport be
pleased to state:

(a) whether a meeting of Ministers
of Tourism, Southern Region, was
held on 3rd February, 1965; and

(b) it so, the steps taken to attract
the tourists to Pondicherry?

The Minister of Transport (Shri Raj
Bahadur): (a) Yes.

(b) Steps will be taken by the Ad-
ministration of Pondicherry to publi-
cise tourist attractions of Pondicherry
and to provide accommodation for
visiting tourists.

25

Training in Cooperative Management

251, Shri Basumatarl: Will the
Minister of Community Developmens
and Cooperation be pleased to state:

(a) whether the details about the
setting up of a National Institute for
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training in the cooperative manage-
ment have been worked out;

(b) if so. the nature thereof; and

(¢) if not, how much time it will
take to complete them?

The Deputy Minister in the Ministry
of Community Development and Co-
operation (Shri B. S. Murthy): (a)
The details are still under examina-
tion.

(b) Does not arise.

(¢) It ish difficult to give an indi-
cation.

PAPERS LAID ON THE TABLE
12 hrs.

AupiT REPORT, APPROPRIATION Ac-
COUNTS ETC. OF RAILWAYS

The Minister of Finance (Shri T.
T. Krishnamachari): I beg to lay on
the Table a copy each of the following
papers: —

(i) Audit Report, Railways,
1965, under article 151(1) of the
Constitution. [Placed in Library.
See No. LT-3819/65.)

(ii) Appropriation Accounts,
Railways, for 1963-64 Part I—Re-
view. [Placed in Library. See
No. LT-3819/65.]

(iii) Appropriation Accounts,
Railways, for 1963-64, Part 1I—De-
tailed Appropriation Accounts.
[Placed in Library, see No. LT-
3821/65.]

(iv) Block Accounts (including
Capital Statements comprising
the Loan Accounts) Balance
Sheets and Profit and Loss Ac-
counts, Railways, for 1963-64.
[Placed in Library. See No. LT-
3822/65.]
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UK-INDIA TRADE AGREEMENT (AMEND-
MENT) RULES

The Deputy Minister in the Ministry
of Law (Shri Jaganatha Rao): On
behalf of Shri Manubhai Shah, I beg
to lay on the Table a copy of the
United Kingdom-India Trade Agree-
ment (Amendment) Rules, 1964, pub-
lished in Notification No. 35(2)-Tar/
63 dated the 3rd October 1964, under
sec. 11A of the Indian Tariff Act,
1934, [Placed in Lgbrary, see No.
LT-3823/65].

RICE-MILLING INDUSTRY (REGULATION
AND LICENSING AMENDMENT RULES

Foop CORPORATION RULES

The Deputy Minister in the Ministry
of Food and Agriculture (Shri D. R.
Chavan): I beg to lay on the Table:

(i) a copy of the Rice-Milling
Industry (Regulation and Licen-
sing) Amendment Rules, 1965,
published ' in Notification No.
G.S.R. 133 dated the 23rd January,
1965 under sub-section (6) of sec-
tion 3 of the Essential Commodi-
ties Act, 1955, [Placed in Library,
see No. LT-3824/65].

(ii) a copy of the Food Corpo-
rations Rules, 1965, published in
Notification No. G.S.R, 117 dated
the 13th January, 1965, under sub-
section (3) of section 44 of the
Food Corporations Act, 19864.
{Placed in Library. See No. LT-
3825/65].

NOTIFICATIONS  UNDER EMPLOYEES"
ProvipENT FuNDs AcCT
ANNUAL REerPORT OF EMPLOYEES’ PRrO-
VIDENT ORGANISATION

Shri Jagamatha Rao:
on the Table: ’

1 beg to lay

(i) a copy of Notification No.
G.S.R. 1795 dated the 19th De-
cember, 1964 under sub-section.
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Rajya Sabha

(2) of section 4 of the Employees’
Provident Funds Act, 1952,

(ii) a copy of Notification No.
G.S.R. 1796 dated the 19th De-
cember, 1964 issued under sec-
tion 1 of the Employees’ Provi-
dent Funds Act, 1952. [Placed in
Library. See No. LT-3826/65]

(iii) a copy each of the follow-
ing Notifications under subs-section
(2) of section 7 of the Employees’
Provident Funds Act, 1952:—

(a) The Employees’ Provident
Funds (Ninteenth Amendment)
Scheme, 1964, published in Noti-
fication No. G.S.R, 1845 dated
the 26th December, 1964.

(b) The Employees Provi-
dent Funds (Amendment) Scheme,
1965, published in Notification No.
G.S.R. 71 dated the 9th January,
1965.

(¢c) The Employees’ Provi-
dent Funds (Twenty-first
Amendment) Scheme, 1964,
published in Notification No.
G.S.R. 11 dated the 2nd Jan-

uary, 1965.
(d) The Employees' Provi-
dent Funds (Amendment)

Scheme, 1965, published in Noti-
fication No. G.S.R. 71 dated the
9th January, 1965.

(e) The Employees’ Provi-
dent Funds (Second Amend-
ment) Scheme, 1865, published
in Notification No. G.S.R. 106
dated the 16th January, 1965.
[Placed in Library, See No., LT-
3727/65].

(iv) a copy of Annual Report of
the Employees’ Provident Fund
Organisation 1963-64. [Placed in

Library. See No. LT-3828/65].

12:08 hrs.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the

ment) Bill
Secretary of Rajya Sabha:—

(i) ‘In accordance with the pro-
visions of rule 111 of the Rules
of Procedure and Conduct of
Business in ths Rajya Sabha, I
am directed to enclose a copy of
the Employees’ Provident Funds
(Amendment) Bill, 1965 which
has been passed by the Rajya
Sabha at jts sitting held on the
18th February, 1965.

(ii) ‘In accordance with ‘the pro-
visions of rule 111 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to enclose a copy of the
Press and Registration of Books
(Amendment) Bill, 1965, which
has been passed by the Rajya
Sabha at its sitting held on the
18th February, 1965."

—

12:04 hrs.

BILLS, AS PASSED BY RAJYA
SABHA

Secretary: Sir, I lay on the Table of
the House the following Bills, ag pas-
sed by Rajya Sabha:—

(1) The Employees’ Provident.
Funds (Amendment) Bill 1965.

(2) The Press and Registration
of Books (Amendment) Bill, 1865.

—

1204 hrs.
COMPANIES (AMENDMENT) BILL.
(i) REPORT OF JOINT COMMITTEE

Shri Krishnamoorthy Rao (Shimo-
ga): I beg to present the Report of
the Joint Committee on the Bill fur-
ther to amend the Companies Act,
1956.

(ii) EVIDENCE BEFORE JOINT COMMITTER

Shri Krishnamoorthy Rao: I beg to
lay on the Table a copy of the evi-
dence given before the Joint Commit-
tee on the Bill further to amend ‘he
Companies Act, 1856.
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12:05 hrs.
ESTIMATES COMMITTEE
SIXTY-FIFTH REPORT

Shri A. C. Guha (Barasat): I beg
to present the Sixty-fifth Report of
the Estimates Committee on the Minis-
try of Railways—North Eastern Rail-
way.

12.05% hrs.
ELECTION TO COMMITTEE

INDIAN SUGARCANE COMMITTEE

The Deputy Minister in the Ministry
of Food and Agriculture (Shri D. R.
Chavan): I beg to move:

“That in pursuance of Rule I of
the Rules and Regulationg of the
Indian Central Sugarcane Com-
mittee, the members of Lok Sabha
do proceed to elect, in such man-
ner as the Speaker may direct
two members from amongst them-
selves to serve as members of the
Indian Central Sugarcane Com-
mittee for the next ‘termm com-
mencing from the 1st April 1965”.

Mr. Speaker: The qutstion is:

“That in pursuance of Rule I of
the Rules and Regulations of the
Indian Central Sugarcane Com-
mittee, the members of Lok Sabha
do proceed to elect, in such man-
ner as the Speaker may direct,
two members from amongst them-
selves to serve as members
of the Indian Central Sugarcane
Committee for the next term com-
mencing from the 1st April 1965".

The motion was adopted.
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12.06 hrs.

DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL) 1964-65

1he Minister of Finance (Shri
T, T. Krishnamachari): 1 beg to pre-
sent a Statement showing Supplemen-
tary Demands for Grants in respect
of Budfiet (General) for 1964-65.

12:06} hrs.

RE:RULING ON POINT OF ORDER
RAISED ON 22-2-1965

Mr. Speaker: We will take up fur-
ther consideration......

Shri Daji (Indore): Before that, I
have one submission to make. You
were good enough to say yesterday
that the Home Minister would ad-
dresg us this morning in connection
with the point raised yesterday re-
garding some documents, Do we take
it that he does not wish to address
us?

Mr. Speaker; First I will also take
some time to study the question. Then
1 will call upon some representatives
of Government, whoever he might bg
to address the House. After that, I
will give my ruling.

Shri Daji: May I request that we
may be informed beforehand so that
we may also be prepared?

Mr. Speaker: Yes. It would not
be possible for me to give my decision
by tomorrow even. I will require a
little more time.

Shri A. P. Jain (Tumkur): Have
your time, Sir,
Mr. Speaker: 1 will take some

tkme, I will inform the House before-
hand.

Shri P. K. Deo (Kalahandi): Till
then nobody will be permited to quote
from the report?

Mr, Speaker: Hon. Member would
realise that 1 cannot allow this to be
quoted now pending a decision.
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Shri Shinkre (Marmagdo): In that
case, the Deputy-Speaker’s ruling
would stand. How can the Chair
prevent any reference being made?

Mr. Speaker: Whatever has
on the record remains there.

come

Shri Harl Vishnu Kamath (Hoshan-
gabad): My hon. colleague will be
permitted to refer to the matter that
I have already quoted, which has
gone on record,

Mr, Speaker: Whatever ig on re-
cord can always be referred to.

oft vy fawgd (X)) : wewe wEYET,
9T aF W9 F1% GAT T &, IJUTCSAS|
& gra S &aer ag o< faar T g,
JygmaN A @ gu § | Swaw
a9 39 &1,

o WEET Y TP g A
g 97 3, fr &1 g ImE & W
g T fa® @ 1 wR fE e
I I9 FY THT FET AR §, AV
FIHA | AfeT o qF @1 T I,
IE § F@T FTO AL FgT AT AFAT
g

12:08 hrs.

MOTION ON PRESIDENT'S AD-
DRESS—Contd.

Mr. Speaker: Further consideration
of the following motion moved by
Shri Harish Chandra Heda and se-
conded by Lt. Col, Maharajkumar
Dr. Vijaya Ananda of Vizianagram on
the 19th February, 1965 namely:—

“That an Address be presented
to the President in the folllowing
terms: —

“That the Members of Lok
Sabha assembled in thig Session
are deeply grateful to the Presi-
dent for Address which he has
been plased to deliver to both
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Houses of Parliament assembled
together on the 17th February,
1965.”

Shri Bakar Ali Mirza may continue
his speech,

Shri Bakar Ali Mirza (Warran-
gal): Yesterday I was pleading for
the creation of an additional special
fund for deve spment of backward
regions like ‘I'elengana, Rayalseema,
Vidarbha and so on, and also stress-
ing the need for land reforms, especi-
ally to convert uneconomic holdings
into economic ones, either by conso-
lidation or by addition of land from
surpluses created from the bigger
holdings. I stress on land reforms be-
cause I think it is necessary not only
in the interests of higher food produc-
tion, but also for politica] stability
and the security of ‘the country. I
see that the land reforms in so many
States had not been very seriously
framed so far, nor properly imple-
mented. I do not think this position
is justifiable.

I will now come to Shri Ranga and
Shri Trivedi who wanted to remind
us of our pledge to drive the Chinese
from our territory. At the same time,
both of them have said that we are
militarily weak. Shri Trivedi went
so far as to ridicule the whole of our
defence plan. Yet, Shylock-like
they were insistent on the terms of
the bond. Further, Shri Ranga wants
us even to send forces to Malaysia.
Let us make this abundantly clear,
that we are true to our pledges, that
we intend to remain so, that we have
not accepted the occupation of our
territory either by Pakistan or by
China, nor have we recognised their
claims to our territory.

Having said that, I ask my hon
friends: when Ching with her 50 mil-
lion under arms and her atomic bomb
and her claims to free colonies here
and neocolonies there, can choose her
own time to free her own land from
colonial occupation, why should we
be ashamed if we choose our own time
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[Shri Bakar Ali Mirza]

to free our territory and to search
and explore peaceful ways of finding
a settlement?

There is also a difference. In the
territories occupied by China, there
are no Indians now living there, no
Indian girls earning foreign exchange
to send some, as the Chinese do in
when a proud person like Mao Tse
when a pround person like Mao Tse
Tung can afford to bear even that, is
it too much to ask the Members of the
Opposition to have a little patience?
I further ask them: must the Opposi-
tion always take a stand for political
advantage which makes the countiry
weaker in the eyes of the world?

And what is their solution? Prof.
Ranga says: have the defence from
United States and save Rs. 500
crores. A very good, shrewd business
deal, T should have thought, that was
more in the domain of a Birla than a
Ranga. Granting that we accept his
advice, can Prof, Ranga guarantee or
assure us that America would be pre-
pared to join us in the invasion of
China so that we regain our lost terri-
tory and redeem our pledge. Will a
country which is hesitating to extend
the war in Viet Nam, accept a pro-
position like that or am I to believe
that Prof. Ranga at his age is still
believing in such altruitism in inter-
national affairs. Further they say
that we do not want to align with the
United States because we are affraid
of the Soviet Union; we do not want
to befriend Israel because we

are
afraid of the UAR: One says
we are afraid of China
and the other that we are af-

raid of Pakistan. Ig this the quintes-
sence of wisdom %o create a feeling
abroad that India is afraid, that India
is weak. I ask them: was it fear that
made us liberate our colonial pocket
in this country which China has not
been able to achieve so far? Is it
weakness that in the face of Chinese
aggression, we clung to non-align-
ment? Is it weakness, when there is
an atomic explosion across the border,
xnowing that China is not in a friend-
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ly mood ju$t now, knowing all that,
to resolve not to manufacture an
atom bomb having the capacity to do
so? Or, is it a sign of strength torun
into the protective arms of Uncle
Sam the moment you see the first
sign of danger or an atomic cracker
goes off across the frontier? Are we
to forget all our international com-
mitments so recently made and forget
all our ideals and shout for the manu-
facture of the bomb and sneakingly
seek the protection of the American
nuclear umbrella.

12'13 hrs.
[Mr DEepUTY-SPEAKER in the Chair]

Mr, Trivedi of the Jan Sanghisa
man of war and at the edge of his
horizon stands Shivaji riding a steed of
fire with a sword raised aloft: he
could not see anything beyond that
either in the past or in the future.
The world has so long tried the meth-
od of war and has suffered the same
path over and over again. Let us for
a change try the method of peace.
Peace is the soul of India, Mahavira,
Buddha and Gandhi, all along the line,
The same ray penetrates through the
enveloping darkness. If we want to
be true %o the soul of India, we must
follow our star. It is not an accident
that we have chosen chakra of peace
for the flag: it is no accident that the
country as a whole has instinctively
accepted it: it is also not an accident
that wherever there is a mis-
sion of peace the eyes of world fall
on India, whether it is in Gaza strip
or in Cyprus. Therefore, I plead that
we must be true to our destiny; we
should remain true to our star. The
sages of all have given us in peace, a
weapon to conquer men’s minds and
not their lands. Peace requires a
courage, not of an ordinary cowboy
type but a courage much more than
what is required for the path of war.
So, I submit it we are to be true to
our country and to the ideal that runs
like a blood stream through the his-
tory of this country, I am sure that
one country after another will try 4o
befriend us.
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The whole people in every region and
all countries of the world today are
seeking, searching, hungering for
peace and to find a focus where they
could gather. I hope that this coun-
try and this country alone can and
will provide such a focus.

Therefore, in conclusion, I am glad
that the President’s Address has
stressed that
manufacture the atom bomb whatever
the provocation. At the same time, I
would urge that our Prime Min-
ister makes it clear to the nuclear
Powers that there cannot be a
one-way traffic. America has already
tested 25 times underground and we
do not know the number in respect of
the Soviet Union. Unlegg this pro-
cess is reversed, there is no hope for
mankind. I would ask my hon.
friends opposite not to talk too much
about war and not tp make political
capital of just temporary imueg and
never to forget that we have to create
a vision, an image of India which
will show signs of strength, not mili-
tary strength for our defence forces
are nothing but police forces, but the
sign of India’s strength which s
moral, spiritual, and as an embodi-
‘ment of peace, for India is an embo-
diment of peace and freedom. Sir, if
this image is to be projected on the
world, then, the policy that this Gov-
ernment is pursuing, of finding 8
peaceful setflement even with Pakis-
tan and China, in spite of so many
provocations, so many insults, so
many hardships, is correct. I think
we are true to our mission and we are
true to our star.

oft wiad (ATR) : I ARG,
e ¥ g Useafy S & sfvrsmeor
9 S GUATE HT TEATT @7 AT R,
Iawr & gwda F0 F faw g gar

g |

™ AfATeT & g 5 g
15 9 17 1 o) & wow ww
feamr ARAT § | TF @ gEEdiw
qioT & A} § 9 gEw SwEer
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Fafg Fat ¥ 1 g W Ay
FISAT FT 6 AT § AV oqgAr g
WETET FT AIT W gH AT A JAT
g | g9 ¥ 9T a9 v g 1951
¥ 1961 % Fr mafa A gwre AW
T IR FE WS FAT F FAG
T WA ag e g fw
AT g A 1S 22,000 T4 gATR
W SN AT § | TF I JT W AT
T 1§ AR @A gw IEen
# & &Y 79 yFE F A9 Ifg w1 /@
@ § T1ST &1 WY OF qraT g @ Wi
I €T Y ATH FT 1T ST A THAE |
AT FAREAT THT Tfq & qget Fo¥ T
A AT T FE Faww o Ay
g 1w wwEe ¥ 3fg g afa
¥ I @ A 9Eg 9 F q1% 59 AW
Y TAEEAT 1981 H 63 FIIT &1 AT |
gUTR SATRA & 9T o9 S §eA §
& ®ifaa § | 59 aTeq a8 & g1 Arar
2 o 2wt g@ a5t g e ) aw
WTE 9, T #1 WWIifed W
qagq frmr s | @d g R FA
AN AT T g AT TART  HwWT
g arfe SEFT T ¥ A7 F AEer
#¥ gfg F qF7 91 7% | TIfH IETRA
R GATY T&IG | §EHT §AF G G |

wiq & WI9HT A 4T 19 FT AR
o\ ofew sfaat & are & & 1 Ay
& g aut & qraq WY g orfadi Ay
T A &, TR AT @ | IR
fora st a WY frer &1 wavw wugia
2, o fau oM AT QU AW 9T
F1% g G &, T©A & fAw a0 v
e g & | fag¥ 17-18 @l ¥
AR AW { AT IFIX F IJAN 6§
e guE, vaw gui ¥ qfg gy
¥fFT T7 FY AT § FE W wq<
T TET R 1| GG I F A% WY
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[+ wia=]
F oY o ¥ 22 K2 At F, A
NI AT FAH @I & | I+
fag w=q 1% @ gfaad § @ F
I WfeF waeqr Tga & @
2 SAwr gfas waeT W Ffew
¢ gfomt N mfas qur sonfas
qaedT ® gure & fag, s s
I & four ¥@R ¥ W FH &
weq I &, afg wufs &1 fom
g9 ¥ g9 "fwamor § = SmEr ay
ufus weer T | & wwwar §
wagfaa onfaar aur sfaw sofaat
g% mig® quqr ararfas feafq & a4
faviy sva< €Y 9=T @ | AT F §A-
YT {T AR § IS qrAA g W
BUTET FT N9 § B9 B &F ATH 9
gfom a1 @ w@r s @ S
A TiYF g% & g1 qI9 qIAIAE
g% AT 3 | ¥W &1 g &0 gAre fag
W} AW & fog aga w31 ghoAt
N wIN g g N @I RF
w3 fom Y gw @ fami s W go
TF AT @ § W g werE W
HTRAT F7AT 9% W@r & | ¥ a9 & qre
I &1 AR 7 39 Ffas sawar
F a1 A WY AT Tear g | F awman
g % stgt o Y g i oS gd
A g & I AR @ AE-
fat & Wit g #) fauifa qmn § @
sarer Wt fear S\ @ & weTEn
FTEET /X IO gl N, 9g7 9
WHFAEA AT T E FTH 39
&t At & s 1 a3t 9x grafar
N T 5 @ @ gfiom Sq
¥ IET WIAT HIAT GO | T9 TE
& o gfeomt &1 w8a g FW A
q6 1 GHA |

arit 99 FT & 9@ A9 B AR
w9 &1 e fear e g o
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= T §9 gl @ D R, wR
ag § ferdy Wit & gvaeg § | iy
F g3 6 TEATE 21 ¥ 7w § grafeaq
3@T HTAH! A F9] FQ g IF AV
frr Tegufa A AT § oW R W
wed § Ay qafa & faoa fa
I § a9 9g wEwsE @ aar § o
EWTXT 39 I 9 HEA L | WL fey
oY fAorg &Y aEeaTET & A oY FwdT
ggfoat & 97 & wE & 3@ A
TEAGET AT IHAT & | gfE FwE A
AT &l AT T qE@ F A A T
g = & w1 gw faumt #Y aged
F fay wogx 1 IF Y 78 AFAA FY
L AT gIfq GRIT | TSATT & drerE
¥ O I A @ R o € g g
TR g AT @ feelr @1 oawe
SIS F 98 W7 I9 W F |1 97 |
99 qg g4 91 @ a7 fE ogw qw A v
TSWTYT FI &Y GROT | ey ST F Fgr
g7 f& @R TSa, @R WWr "I
Rt awq, a8 g fad va Framw
£ 99 I F W F JITHI X A
2w F AW A AT fR g Awm A
fadr gaTdr Wt FT T SEd §, AR
T # gATQ waT g ey 1 gy
fra &t s ® @ WY, W A
WINT & I F1 A F aga A &
#9Y gu Wi "} § 7 fear mw
e & 2w &1 it et @ @ e &
R g & §q F wrAr QO qqr 98
Fg1 T f5 & 1965 F T TW AW
¥ fgdy TorTT & &7 ¥ ToniY | qfaue
# WY wmEeqr A A T
qHY 7€ guear d77 g1 T fAw ¥ wrw
AT et faae weT §t WT g 0 S«
€ 1952 ¥ gOIR AW H Faad v
| gf Wk g g wasafear
€ g€ FW IO a7 99 qH 6w &
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fewrr & g ara o fr g 2w & T
wrr fedr & @ wfed

% oF aq &1 fo% w9 & A
AT AR § 6 A 1952 ¥ dgwai
TR fgedY st oY St2t 9% FATew
FTHEAT T, W FaFI AW,
RIS & AT & | Afw g7 A7 Y
T 1 A7 W ey @ | wdEe §
S 9=y T 9T 80 Wiawa T fgy
# HqUAT FTOAL A0 & | FF gATe
fewmr % ag ot fF 4% feet T wnar
R o W g @ oy sfordt & fir gw
fert waT & JomT FTOETC ATIN FF
@ & adl, 1956 ¥ a@ 9w
fewfus g ava s & agid
w foym  awd wewm & AW
¥ Fg wrar g f& gw W
wfears 7di g€ | AT W @Tw "™
el W AR M = w3 @)
4t I9H) a9 § 99 wfgy W s_w
#Y srfa & arar A= o | Swd g
it & fag 1€ wfsard a1 s A
g5 w3 ¥ Al mman 26 smEQy
1965 F AR FA AT G aa g forw &
FTIOT AW ¥ IW KT FAAT fadg gwv |
¥ ag a1a gww wwar g & aferor & arg
™ ¥ gFay ¥ IO FfeArs ARgE &
& ey W A g AR A g
Wt W feedt At @, Sfe & wieran § f
o fget &t o= wrar W o T g
M EH AT w1 Fw g fFgw oSw w
@ | Fw T §Eg A o I ww faar
21 %9 fa ag w1 QY A A & R
o< faarg g %ar & |

syt gy TEWY ()« faae
TIWTT & avavy § ) g, faame w19
ofcamer & gwarg ¥ §

oY wige : Y & g3y § 9 faq
g T wfgd | faame &
& gwar &, W 9w W & qww gw
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g & et 5w o swifea &9 fr
SRR AR AGE LR SE L to)
T o fear s & sy wmear g
T i 19 aug @
fear & 1 =@ faoim ¥ fay go oxg
BT G 17 | W wE wewr fgy
WINT 93T & FT 3 1 THE WA §
€ 9 AT A TG THAT & | TG
I [E FJH E | TS AT AN R
|9 & WX IET gAT T BT 9 AW
# ary 72 fear smar Y 1 G A
Y oY fr gt sfed @ & A A
T | W T gH AT EE 90 AT
WY {19 Y &, I HTEHET F a6y
A wrs Oeft @ A8 R Ew e W
IHETT A FT qD | FE AN FEAE
fo s fe=ET wTaT I & g |y vy
aY I &1 Hrgar aer Jfew g AT
# Fgar wgar § F oo afqwr aw
ey e & Ay 39 #Y fg=y S}
Ry 3 A ¥ W wmEr weer
1 oEwar g wWifs s wr WY
¥ Goga & w wer & &
a7 fraga && W fF g gfaw &
arn A A1E wfeAE g Y I & oy
gfaar & a1 @war & | We
FCHIT T GfauT F 3 a1 NI=AT a6
w¥ %, Jfew ag waww "= foar v
wifgd & z@ 3w & oowmar fg=
2 WE AT & AT WA Iq HY
wifag #31 § 3o fera grav ew
ag favia &< g & & @ faq arg
& S F FAMMT F GFI § | AW
fave & 5 <@ ool § fet oW
FEIT EY qFAT ¢ WK Iq T I AW
Fagfemmamasar | waw &
far gow faarg @ ¥ £ T g
2| Mwaw # favrg gawm AFaa ggfa
¥ AT EaT & WX IE THR F JqI
oo gt & 1 we fgr W fgRrandy
gl Y Ad o &, afew a1 qwr
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@ &1 foraa fgwy et #1 wfww
I 9T § IaT & mfaere 39 a7 Afgy
gl &1 WY & 1 3@ fadr e s
FT 9T & A T F Ay feET gwe
& gune Fr §fqu # a7 F9 F
HEAWFAT AG)Y § | gHIR T quT
HeT F qTX 91 srwEraa fear fw fgedy
WTST F1 AT FT JATA §27 A AT |
S =T fgey T AT ARy & SA &
fra wpfmad Ger &% 3 W S
fad sageY A8 G | 9 WA
oo | gAT TN g wer 3 fear
2 IR wrETEAY @Y 2 F A WY
TEIT g5 ar g awar § v awi av
Ffeargal 9T § " W fa=aR T AR
¥ f& gfaad #¥ & 9

¥ o a@ A A9 F e F A
aTeaT § W) a8 98 § 5 o afawma
H UF 0T § & FT [¥Es aF foaw
ot qTUTE § 99§ uw A AR e
€ ST A SqTET W=\T gt | WK ag
¢ ggwifar # a1 wgEfar &Y
q1q FEI 9T W7 AT T OSATRT =S
oo @i | S g afaarey e @
IE & U &1 ITET AR qgHIQ q@fq
F AT IAAT | ATE @AY F &Y AT IGRC
¥ HgHT &9 9 Q@1 2 | 57 9y @A
HATHT FTH FX W & | AT g &
WHF T I A g swaw
¥ @gET WIEAT FT AT FT GUIGATT
FT AT FY ST WY § a9 qg A& &Y
TmfF wmafmr TR wm F
WL AT 9§ Angan g e
oI 99 F 5@ g a@ w1 oew §
IEE X T i

9T FAR W ¥ ATHAT &1 ST
gE R A1 AW A agd @ BT B qEEATg
§ o Y gt Fem g ok wrawEw
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g Smar & 1 Y F T W @, qre
T T § T AT T 9 & | § g
¥ 71 fraga w=m & T .o
TF qa7 AEAT § S @gd feAt § g
T IR | SH FI gH AF NG HT &
AT SgTET HEWT T | 79 F fAy A
F AT gH FT FTAT A0 | qGT T
fagm @wr &1 &, 99 X wErOw W
wifaw g &1 foig e &1 @
fig A g 1F qET F i O
o 99 & T Ifaa faga s & )
T qE qEY ®T ogET g, MEEd
TN I FT N § | FE AQY § Y
W # uwar & faw, W A wwfy
& fax ga e sy & anfa wFar Ay
ST AR &T 41 a1 ATy "R gw
a9 faer 7 FTH §7 | T DR AR A
smEMfFWmF o aga e &
92 zq § S W qH FET AIfed )
T AW ¥ gw dadar agfa & wet
T AR AT FT A B 7 FT |

TER ¥ § IAET F gy W
FFAT ARAT § | FEGHT F Jq_A
Y GEET WIS IR GT9A g, AF HK
o FY gy W g 1 & fAaew e
fF Fmawd w1 wr fyaar agfoad
faerit =nfed, soer fad | g8 & fodr
& 7 g 9 a9 Ao s §
FTH a1 aga & A H gHHF R §
afeq @t & 7 ST @w T F Q@
foraet e & 1 A s v 7 gfaar
& SEFT WY weaet &9 § A W fAerr
arfgd ag W FTAFTA qF AG IGAAT
g AT SN G FY ATAEAEAT G, 99 H
Y #Y gravEEaT 8, WSS a9 Y
HEEFAT § | 48 gfawd @R a1xq
e ¥ Fwwd #1 T TEEE
A & | &R wY FAHT F H0r e
JETRA IF FTAT AT & A AG
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FTAATE | AT qg 918 & % I 7
arg ) R faw, o fas arfw A
F At ag A | AfFm D ag g fw
q7g 97 ag Wa 7@t faear | faeer
WA O ae § ) faadr & @
far oo F@ A § wEwY g1 9
Fromaga g fe M A g7 gy
7Y qqfy & arfr gy 2w F gravawarg
& g1 W’ AT ST qST A
g | I ATHS ¥ A @IE Ay W
savaT wgea faar s 97 '@ & faqwo
Y gqEAT FT ATX | HTH g7 Ig &
I TEIT @TE gAY § @re gt fawar,
faaet § a1 W FUST aF ag qga N
H ogadt § | S qwg 9T A AT QIR
qg= wifedr @ifs FF wodr wie
F1 IR H AT FT I FT qGT 7S |

arfae § & uF T W FFO
IFET T qor I FT 2T wfew
THAT § | LT F IS AT Fafsa
AR E 1 WA F AT AT AT R/
qAgT AW & F gafsa & | F FT@m™!
1 T FT qF9 §, T A= Fr T
FT AR § A TI §F T TF47 dHd
21 afew e & woge o I
F 9 F1E ITY G & | qGT A FTEE
o aaE g, F Ao g
werd fo @ §, I9% g A FrE ey
AT E | OF Fga § AT § S WO
BT WD U7 @7 31 J J TH
&Y Y &, & ST, AR, A |
AT U 0+ & F07 & F gufsqa A A
F F1eor Fmefea afqw g7 O #18
HTH AL FT TFY | JQ 97 fAazT ]
fe O&F ITOOT - AW WY GIHIC FY
S ¥ agfoga da1 &7 T AT 399
QAT A FT ATHA IJIAH FL & |

v & & gaar o7 faagw wa
e g fF aga & F o A § famd
FELE A& 1 T g IR T
2194 (Ai) L.S.—K.
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JY A¥ATE §, FAGE &, AT qATA AT
g1 57 & fau 15 swaear w6 &
T TR OF T § gHL T § wrwd fEd
21w A fe od =Y AR
TG TSN HT 3qaw4qT & AQ
arfs g7 & =9 A 9% o 9% A
g gUA AW &7 g WA T A |

¥ e 7 g g7 A 1 4R
HIHTT T 3, AT W a9 & #iA-
AN F 9T A gATA 1 BT AV
aaeg & d9 & § samr Wy #71
JuET, AT FY FHET K O "R
T qHEAT, g g1 ATCAY | HTA AfH-
WYV § T GHETE g g1 TS & aar
fors smom—odt & w7 §

Shri Tridib Kumar Chaudhuri (Ber.
hampur): Mr. Depuly-Speaker, Sir,
while discussing the Presideni’s Ad-
dress one is frightened at the stag-
gering multiplicity of problems which
confront the country today and at the
fact that none of the problems seems
to be any nearer solution in spite of
the fact that the present government
has been in power for the last 8 or 10
months. One is almost disposed to
agree with the cartoonist of Hindus-
tan Times who said that the govern-
ment has managed almost to outwit
the opposition by the number of pro-
blems they have created.

It we take a survey of the position
of the state of the nation from Naga-
land to Gujarat, or from Kashmir to
Tamil Nad, we will find that every-
where the country is confronted with
problems which seem to be beyond
solution. In Nagaland our govern-
mernt is spensoring peace talks which
are of a very delicate nature and one
should not say something inadvertent-
ly which would impede the progress
of those talks. But, at the same time,
it is well worth contemplating that
these peace mission talks had eventu-
ally to be undertaken by the govern-
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nent only aftep 15 or 16 years of
fighting by the hostile Nagas.

These days We hear so often from
certain members of the Government
party that one should not bow down
to violence, but the way the Peace
Mission talks have come to be under-
taken in Nagaland leaves one to won-
der whether we are not bowing
down to violence and whether we
have not made it almost a habit not to
think about any problem concretely till
violent popular out-bursts take place.
The language question today is very
much in man’s minds and there also,
it seems, that in this case also the
Government is adopting the same poli-
cy and is confronting the country
wiih total lack of leadership.

Take the language question first.
‘What surprises everybody is that there
is a complete absence of leadership
from the Government on this vital
issue. As a matter of fact, the very
unity and integrity of the country
ie at stake and linguistic loyalties cut
across almcst every party. If the
newspaper reports are correct, up till
now the highest executive of the rul-
irp party has not been able to agree
amongst themselves, There is talk of
amending the Constitution; there is
talk of statutory guarantees; there is
also equal opposition to both the pro-
positions. There is no doubt about
the fact that India must have a na-
tioual language, an Indian language
es the link language for communica-
tion between the States and for the
sfficial purposes of the Union eventu-
ally: but, at the same time, in view of
the complexity of ‘the linguistic situa-
tirn and the linguistic composition of
the Republic, it is equally true that
no regional language, whatevery may
be the number or strength of the po-
pulation speaking that, can be forced
overnight on the people as the offi-
cial langusge or the link language
for all the purposes of the Union.
Personally speaking—and I speak for
a good number of people in my State.
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Shri Badrudduja (Murshidabad): &
million.

Shri Tridib Kumar Chaudhuri: I
can boldly assert that there would
have been perhaps no objection to
eventually accepting Hindi as the link
language or the official language in
West Bengal. But the way it has
been sought to be imposed by fiat has
made the people of Bengal rise as one
man in resisting the Hindi chauvin-
ism. Both the Houses of the State
Legislature in West Bengal have un-
animously passed the resolution in
favour of retaining English as the
official language as long as that might
be necessary and also in favour of
giving, equal encouragement to all the
14 languages mentioned in the Eighth
Schedule. So far as West Bengal is
concerned, this is not a Party ques-
tion. T wuolg beg of everybody to
remember that this resolution was
adopted unanimously in the Legisla-
ture.  Further, this resolution was
sponsored by the Leader of the Oppo-
sition and was supported by the
Leader of the House and there was
not a single dissident voice.

There seems.to be some sort of a
tendency to put blinkers on our eyes
to certain realities of the linguistic
situation. However much you may
try to evade the question, the fact
remains that the Constitution has
provided that in the highest court of
the land and in the State High Courts,
English shall be the language. used.
Article 348 provides that all proceed-
ings in the Supreme Court and in
every High Court, the authoritative
texts of all Bills and Acts passed by
Parliament, all orders, etc, shall be
in English language. So long as this
provision ig there—and this is a well-
advised provision incorporated in the
Constitution—English  language shall
continue to be used not only in the
courts but the text of the law will
be in English, the legal profession
will have to use FEnglish and the
entire sorial fabric, more or less. will
have to use English as a sort of a handy



975 President’y

instrument for the purposes of com-
munication,

I would like, therefore, the Govern-
ment to make it quite clear whether
that should be done with regard to
the official language issue also in
terms of an amendment {0 the Cons-
titution or some other form of accept-
able statutory guarantee. That Gov-
ernment will have to decide. But
there is no doubt about the fact that
doubts have been raised by the action
of certain officials of the Union Gov-
ernment. If the paper reports are
true, a circular was issued by some
official in the Ministry of Food that
hence forward al] business of the
Government or of the Department
should be transacted in Hindi. And
only when Mr. Subramaniam with-
drew his resignation ang came back to
his old portfolio—that also was re-
ported in the papers—that only then
the circular was withdrawn.

As 1 have said, linguistic loyalties
cut across not only Parties but every
Department of the Government is
riven by these linguistic rivalries. If
a Hindi fanatic heads some Depart-
ment, he issues one kind of circular
and similarly if an English protago-
nist heads another Department, he
issues another kind of circular and
nobody minds what the law is and
what the rule should be. I have here
in my hand a copy of the Official
Languages Act. It clearly says, as it
is usually provideq in all Acts:—

“The Central Government may,
by notification in the Official
Gazette, make rules for carrying
out the purposes of this Act.

(2) Every rule made under this
section shall be laid, as soon as
may be after it is made, before
each House of Parliament while
it is in session for a tota] period
of thirty days....”.

Uptil now. we do not know if any
such rule has been made for the use
of Hindi or English in the various
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Government Departments—at least
they have not come before us—and
the officials in the various Depart-
ments, according to their own predi-
lictions, are creating difficulties which
arouse susceptibilities to which state-
ments of certain Ministers add fire
and the country is set into conflag-
ration,

Sir, I do not know what will hap-
pen in the Chief Ministers’ conferences
which is scheduled to start from
today. But there is no doubt about
the fact that any forcible imposition
of Hindi will not do. The Govern-
ment has declared itself in favour of
the acceptance of Acharya  Vinoba
Bhave's formula. But with all res-
pect that is due to that eminent per-
son, I must say that that formula is
only a blinker across our eyes: Hindi
should not be imposed on non-Hindi
speaking areas and English should
not be imposed on Hindi-speaking
areas. But what would be the link
language or the channel of communi-
cation, language of communication,
between the Hindi-speaking States
and non-Hindi-speaking States? The
assurance of the late Prime Minister
to which reference are often made
have been interpreted in so many
diverse wavs that it is time now that
they should be given some kind of
agreed statutory form and that unless
that i done, and unless the doubts
and fears are set at rest, the country

mav split up. Upon sccessionist
tendencies are alreadv there, There-
fore, if we do not take courage in

both hands and do the right thing,
the countrv mav break up and may
become balkanised,

Shri Hari Vishnu Kamath (Hosh-

angabad): God forbid,

Shri Tridib Kumar
God forbid; we do not want that.
But there are certain peopla who
think that their linguistic fads and
their linguistic chauvinism are above
the unity and integrity of the coun-
try. T was, therefore, very much
heartened to read an article by an

Chaudhuri:
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eminent statesman of U.P. namely
Babu Sri Prakasa, which was pub-
lished a few days back in one of the
leading dailies of Delhi. There have
been powerful voices from the prota-
gonists of Hindi in the Government
that there should be no change and
no amendment to the Officia] Langu-
apge Act and no amendment to the
Constitution. It has been reported
that no less a person than Shri Morarji
Desai has become these days a Hindi
protagonist, although we have never
heard him speak in Hindi in this
Parliament; he 1is reported to have
suggested that we should be very
courageous in imposing Hindi over
the whole country, although there
may be some difficulties,

Shri Ranga (Chittoor): He imposed
the bilingual State over Bombay, ond
we know the results. There is a monu-
ment there,

Shri Tridib Kumar
Babu Sri Prakasa who himself comes
from a Hindi-speaking State says:

“To me it seems thatitis time
that a high-powered commission
almost in the nature of a Consti-
tuent Assembly should sit down
to suggest suitable amendmentg to
the Constitution so ag to enable
al] the States at present included
in India to use their own langu-
ages for all purposes in the courts
of law, in legislatures, in admin-
istrative departments and the like.
There would be all-India ser-
vices for which a few from every
State would be recruited and
which may undergo very special
education and training. The ser-
vices will be in charge of defence,
foreign affairs, communications
and such other matters but sym-
bolise the unity and maintain the
liberty of the country. Every
State will have arrangements for
translating the communications
recelved from any other State in
its own language. In the Central
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Legislature and Secretariat, all
languages will be used and recog-
nised.”

He makes a reference to the fact that
in the old Austro-Hungarian legisla-
ture 19 languages used to be spoken
and used. In the Soviet Union, all
the 16 national languages are used,
and there is no one official language.
So, al] thesc instances have jo be
studied closely and if necessary the
Constitution will have to be amended
an not merely the Official Langugage
Act, so that the country may not be
split on the linguistic issuc.

Having made these observations on
the language problem, I may speak
one or two words on the country’s
economic scene. Only a f{ew days
back, a research unit of the Plan-
ning Commission had brought out a
report of their studies. They have
come to the conclusion, after taking
all relevant facts into consideration
that the average per capifq expendi-
ture on daily consumption of the
people is about 77 paise, and they
have gone on to say that this average
position does not give a true picture
of the reality, because very many
people have to manage with a month-
ly income of Rs. 15 a month or Rs. 25
a month. I do not want to revive
that old controversy over the per
capita income. But, howsoever one
may look at it, the position remains
that the vast majority of the people
are terribly poor and live their lives
below subsistence level. At the same
time. we read news items like one
which have appeared only a day back
that our national income has risen,
and also indicate how that income is
being put to use. There was a news
item in The Statesman of yesterday
that the LIC was contemplating to put
up a 34-storeyed building in the
capital city. On the one hand. there
is poverty. starvation and living be-
low subsistence legel, so far as the
vast majority of {he people are con-
cerned and on the other hand, we see
this tendency on the part of our
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Government departments and public
sector enterprises to imitate the rich
countries of the West, in putting up
sky-scrapers for non-functiona] pur-
poses. We feel that there is some-
thing wanting and something vitally
lacking,

The President has said, and we also
find it repeated from the Governmecnt
benches, that socialism is our goal.
But from the way we are conducting
our affairs, the way we have allowed
the rich to become richer and indulge
in ostentatious living on the one hand,
and on the other we have failed to
make any dent on the vast problem
of poverty, it seems that our talk of
socialism and balanced development is
not very real; it lackg in sincerity,
and one does not know how we could
give a real shape to our ideal of
socialism and realise it in practice if
we go on in this fashion. I would
beg of the Government to remember
one thing, and I am sure that they
also know it. Seventeen years have
passed since Idependence, but our
poverty remains where it was. Na-
tiona] income has increased, but it
has not gone to improve the standard
of living of the common masses. At
the same time, all sorts of privations,
burdens and sacrifices are imposed on
them in the name of national secu-
Tity, emergency, defence, and deve-
lopment. But that development is
not for them. Their standard of liv-
ing has not increased, their incomes
have not increased. They are still in
the same old morass of poverty. I
would beg of Government to remem-

ber that our people remain still
peace-loving, they are still law-
abiding, they are still patient. But

there is always a limit to patience and
when their patience breaks, there
wil] be a deluge and that will bring
in a state of affairs which nobody can
contemplate with equanimity,

13 hrs

Shrimati Renuka Barkataki (Bar-
peta): I rise to support the ;notion
that this House express its grateful
appreciation to the President for his
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Address delivereq to both Houses of
Parliament. The Address is an emi-
nently realistic and reassuring review
of the problems that our country has
faceq during the last few months, and
the policies and programme of Gov-
ernment for tackling all these pro-
blems.

The year has been a year of consi-
derable achicvements especially in the
field of industry and in generation,of
power. It has witnessed the fruit-
ion of many of our efforts at modern-
isation of the technique of production
as well as at achieving rapid ccono-
mic progress. It has witnessed a fur-
ther increase in our national income.
But jt is also true, as the President
has been pleased to observe in his
Address, that the year has been year
of severe stresses and strains, a year
of trial.

Miscalculations, slowness in imple-
mentation and host of other unfore-
seen factors, over all of which we
did not have adequate control, threw
our problems out of gear in many
fields. Agricultural production did
not increase as anticipated. There was
an acute shortage of food in many
parts of the country. The prices of
foodgrains and other essential com-
moities registered an increase. The
shortage of foodgraing was made up
by increased imports which added to
the strain on our slender foreign ex-
change resources. The year that has
clapsed has thus been a year which
demanded an agonising reappraisal of
our policies and the pace of imple-
mentation of programmes.

The House hag welcomed the re-
ference the President has made to the
fact that these are the days when we
are engaged in formulating the Fourth
Five Year Plan of our country. So
far as the objectives of the Plan are
concerned, they are very clear. But
it is very essential that today after
15 years of planning, we should evalu-
ate the success that we have achieved
in attainment of these objectives, spot
the weakness and lacunae that have
affected implementation of our plans
and ensure that the Fourth Plan is



981 President’s

[Shrimati Renu Barkataki]

not onl yan ilealistic or a imaginary
one but also relistic one.

Achievemnt has to keep pace with
our aspirations. We have adopted
planning as an instrument of our eco-
nomic policy, because we believe that
-a developing ecomnomy has to  plan
the utilisation of all the resourceg to
raise the standard of living of the
poorest, the lowliest and the lost and
decrease the disparity in development
in different setcions of our population
and different regions of our country.
But it ig very difficult to claim that
we have achieved or advanced satis-
factorily towards that ideal. Particu-
lar care has to be taken to ensure that
regional imbalances and disparities are
corrected and inequalities of opportu-
nities are reduced in the Fourth Plan.
It is clear that these objectiveg can-
not be achieved without devoting spe-
cial attention to the problems of back-
ward and poorer communities and
vulnerable areas,

In this context, I wish to say a few
words about the attention—I venture
to say special attention—that the
problems of the State of Assam de-
serve from this House. The strategic
importance of Assam, the continued
threat posed by the aggressive designg
of China and Pakistan, hag transform-
ed the problems of the State from
parochial problems to problems which
affect the defence and integrity of
the entire nation. The vulnerability
of the State, the conspiracy China and
Pakistan are hatching to infiltrate into
the State, function through a network
of spies and informers to fan the
flames of suspicion and separatism,
and the encouragement and assistance
that are being extended in arms and
money, through training of guerillas
and arms bands in bases close 1o our
frontiers, in Burma and Pakistan,, are
all factors that make it of paramount
concern toour Government to ensure
that the forces of separatism and sub-
version are detected and thwarted in
their designs. There can be no de-
tence of our border if the imtegrity
of the areas is called into question
and any encouragement, even unwit-
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tingly, extendeq to forces of disinte-
gration. It is in this context one has
to take account of the intransigence
ang intrigues of Naga hostiles and the
demand for a separate hill state by a
a section of people belonging to the
hills in the border.

I hope the House will excuse me if
I refer in this connection to the de-
mand for a separate hill state in
Assam. When I spoke in the debate
on the President's Address last
year in this House, I referred to this
extraordinary demand put forward in
the name of autonomy by the hill
people in the State of Assam. A
Commission has now been appointed
by Government to study this demand.
It may not be wise and politic to
anticipate it recommendations. But
if the demand is for the creation of
a State within the State of Assam, a
Cabinet within the State Cabinet, an
Assembly within the State Assembly,
and for investing these nuclear of
separatism with a virtual veto on
administration, policies and other mat-
ters which wvitally affect the border
areas of Assam, one may very well
wonder whether such proposals bear
the seeds of integration or distinteg-
ration. The requirements of defence
make it imperative that there should
be cconomic stability on the border.
It needs no argument to prove that
the paramount factors that determine
political stability is economic stability
and well-heing. Morale cannot be
built on poverty or want. The needs
of gefence therefore make it impera-
tive that special attention should be
devoted to the problems of economic
development in this region.

But I regret to have to say that the
State of Assam, in spite of its vast
resources, ig one of the most econo-
mically backward States in India.
The cost of living there is the highest
in India, employment opportunities
have not increaseq as they have in
many other States in the country, the
lack of industrial advancement has
inhibited the resources for develop-
ment; the strain on the meagre eco-
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nomic resources of the State has beeh
accentuated by influx of thousands of
refugees and illegal infiltrants into
the State from East Pakistan, and by
the measure of vigilance required
over anti-national elements in the
State. It is no fault of ours that we
are sandwiched between the borders
of two hostile States, which adds to
the strain on our economy. It is no
fault of ours that floods, earthquakes
and the problems of erosion with
which the State cannot cope, add
to the wegiht of our economic
burden. The facilities of transport
and communications are meagre,
and that in turn makes the pri-
vate industries shy to invest or
to import resources into the State,
and invest in industries there. There
is difficulty in transporting raw mater-
ials as wel] ag finished goods. This,
in turn, adds to the prices of essential
commodities and inflates the cost of
living. These problems cannot be
solved without the earnest attention
of the Union Government, which is
dedicated to the defence of the coun-
try as well as reduction of regional
disparities. The Government of India
should take upon itself the responsi-
bility, special responsibility I must
say, for improving transport and
communications of the State, for ex-
ploring and harnessing the mineral
wealth of the State, for generating
the power that our turbulent rivers
can provide for the sinews of indus-
try. In spite of the fact that the cry-
ing problems of our Gtate have today
become crucial factors in the defence
of the country, I regret to say that
these problemg have not received the
attention that they should have
received from the Union Government.
It is our hope and belief that the
Fourth Plan will remove these
lacunae and enable the State to
achieve the progress and stability
that the defence ang integrity of our
country demand,

Last but not least, I want to say a
few words about the controversial
issue of the official language of our
country. The President, in his
Address, hag referred to the recent
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disturbances that took place in many
parts in the South. I come from a
State which, too, is vitally affected by
the debate on the official language of
the country. We have no doubt in
our mind that Hindi will eventually
replace English as our official lang-
uage, and there is no demand in my
State for a revision of this decision,
but on one point we must all agree,
that all of us, people and Government,
irrespective of Hindi-speaking gareas
or non-Hindi-speaking areas, have
not done all that we could or should
in the last 17 years to expedite the
transition to Hindi, and the fact
remains that progress has not kept
pace with the requirements of the
transition. Nothing can be gained by
ignoring these facts or deficiencies
that has given rise to. We have,
therefore, to take note of the prob-
lems that are inherent in this transi-
tion and work out and provide an
unmistakable, satisfactory and statu-
tory safeguarq to allay the fears of
disparity and inequalities during this
transition period, even while we take
the progressive steps to realise the
objectives that we have all agreed

upon.
With these words, I again support

the Motion of Thanks to the President
for his Address to both the Houses.

st areerY feegn (I12)
JuTSAE WEYEW, d W @ wegafa &
gfwweer & g & W FS FEAT
RN E I F AR A AT TF qG
T® o1 A I §, AR qE@ TR D
wEATE AT gTond S H S I
& o< T & i &1 wew | & g Al
# adi g fregia it mow fres s
geufwat # awg fedr #t TR
NG awET 5@ W ¥ o A g
d0% ¥ T 41 AR, A gEh A 9
taf, v wa N & F® A AT
@ I A WEgE FLH A E
fr frrwmdy W @ wfER-
Y s A a% T A
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[ =t ATwzaTi fawe)
FFT wifgd @ T WEAT gy
Frfgd BT At Afey whr g & 99
#1 fgeamdY Tl F qXE T FHA
HIX Fq7 A A Jfgd | F 3
T ot g fF et Y gy v W
¥ 92 faem & & 39 & F aga a9y
feY £ WA a@ g o, e
1€ a7 & FE Y & e 1 fg=y 3w
ofrae 1 & 5w & o ofae &
A WA W 1 T adr A ek
g I A | aa fgdt dqfw oF faen-
TR 9% A guITea T 1§ 26 797,
1965 ¥, W@ fau fe=y &1 23 *r=
2Y oraT 2, fg=Y sy O #7797 W
IR, 39 T A JE N TN
7 & ¥ wEr g 8, fr feedy o
T gF | HH FT IT TG A& F
wEaT §, 9aT T swfed it awen
ar A8 fF TOR w1 wAwE W@y gan g,
TN w1 Haww qg v @ e 9w T3
T[T T { KT ¢, I T T[T TAAT
2 @ 3| F1 I AW F AW _qF A
¢ oz faam & wpfa &1 #aifs e
T AT 1 A ZE A | I vy oy
TAWTET & &9 & § Y o gy & e
N Iw F AU FH FT R A AT
WA F g @A gy | W
# gwwd g f 7@ ar ¥ 57 o afer
F AT W M A AL aveAr gy |
T Tg THa%eAY dar Y A @ 3
qm F fr afawr & afed ara ok
I & fe=dy wra & 1 2fEor =T 3=
W@ #1 aear g & a8 e
R/FAT | ATF AT AT A F Il
? ag &Y 77 1 AT € o gT IO
FTIAACA ZFH R 1 IT AGT A Y
T wig & 79 ¥ fewfrumge wqgw
v atfgd + 3 &1 AT anfgy
f& mfe g9 g 37 TI@ F¥FA w77
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qET AT QAT §, WOH W A &
Jq A Fgx & f afaror ey et
TIRY 7EY AT S U FgQ ¢ fF 39 97|
HELR R CAR I CRTAR SR - s oo
/YT zferor w1 qaTA @ & ) qg qAT™
g U WIT #1, 4% gAT § WU
S FT, 4 WA § UH FET WY
AT AN K, 0F @ ¥ faw 9w
FH @Y AT Ay & aweey g
fF N av® & AR B WS 39T
e AW T KT QAT AT | I AT
s fewEry § &9 qw & A 6 Wy
AT & are ¥ fafag w77 47 )

% 3 & fr ol A e & At
¥ frdy gu € o=y foaw ey e
oo § 3T A K A A g
¥ ot fy aredy g 5 =D ey
st 39 &7 9fa § 9 #Y) werwe
7 faqm gr3as 7 N fed & wefaw
a9 Y TE FOAT AT | TAFAT T
THY IE & ST a7 AT T G ZHI
FHT F7AT & T A a7 | G fy
& T A A ¥ AT FFT FTATA 2V
I | Ty wEEA & AT W
¥ Z2 A0 Ay g, A A w7 fgedy
aE aT AT R, WA & IT AT B
7RgE o A9 fqew greAw 7 Ry
* wafaw gew T, o I e
FE w1 faQu & fFan o w1 =
T Fafran e d = %
M F Fgraw v 7 37Ew § A
I AW Y faindt WAt #T afmw
faar & | & qwwY § f 3w & Famat
N g & fak @@ T AW T
aifgr & mfedr o=t & ax ®
I A Ja g9 TET F 9fqay
w6 #7 F A9 fr @, | ROy
g ey ary s A fe st o ar wTw
farar s gy %71 faiy &< & fodr o
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¥ I F TEAERTE @, G e |
WEETT FEH §, AT i w3 oW
IW A@ J G FAT AR A H9AY
gt &ew FvAEr Jifgy

13.08 hrs,

[DR. SAROJINT MAHIsHI in the Chair]

# quw 7E o fr 26 AIAD 1965
1 FE 04 @ g1 wE ow fAy
zaar fadu fFar mar o 30 g8
AT 5 gaeg awt ¥ o7 §B W F
ey 91 77 g7 A€ FT T | @ fqw
TR FE g4y wiuw A & A g
HTHTT AT & | I JIHTT AN A AR
qr & & 3 wzei g, fer oA #
R & ATq FEAT WA § o owew
foq & fr g w fom a@ ¥ qm Y
IS ®AT AfEY 91 98 IWA @
foar | ww 7 9T @A IT A WA
g aifgd 4 25 A Ay T A
T 26 FAAQ AN gEE AG GAAT
aifedr 4 | gAY W 39 fa e
oifgr A fam fam it Al -
TrEETa 7 s fdqw e & gy #
o o fr fe=dt & oF T W § o
g #Y WraT g1 Ay § | ferdy ¥ e
&7 feror # I Y g% & | Foraar swe
| g wiw 39 faq e arfey
9 o fem a9 1947 & et oft 7 @3
S ¥ #g7 a1 5 feedy oy avwar 29
& for aw *1 foaar sy o fed
a7 39% fAr 1€ Fgw FE) Israr AT
g a3 feg gar wfgy o
form iz ewa wfawra &7 w@w @ 4
fir fgrr 1 TowTer T & o i
F SrEEd A & fo aferor ok Swx
¥ qHTT FIH IO WG | K gwew I
Wit #1 sfoare w@ @ g g
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w7 ¢ 5 3% wvg a= oA zfew
WG &' we A |Jifgw 1 gfaror
1 weTHT F1 @@ F o9fww & 77 39
&yl & Arn w1 A fge i
e T1fgw | ag A% ) 9T LA
T aut & a7 fear | s v fae
& fow ST @1 @ g T A &
e guam s ae @ g
afea & s 9 g 5 A A
ferdt & fom feedt wqem faw atfe
Zfaaor wva F At Y AN ¥ g
g & fog aone fag o % arfe
fr ¥ sk ST 9w & I WA
# A0 @ AT A Aghee 2

zfaor wva & &9 F0 wrARATHT
#1 & Agge F7A g | W A% AT
¥ TF IYET 97 IT T4q7 6 F A9 ann
wUTE WY § | T T AR A -
A ®Y e T At & =T
1 78 ¢ | AT W HAWT T qH -
M| gar & 39 qam 9T A
ST & U fagl wr @ w7
fear | gfaror & ool & 3@ W daT
ww fear safs Awr s AT o
TR T St A gfaur Y w99 AqwT
A FY FEH GIHL WL FT FH G
TIT ATA T W GH AFTE A fgrr
a7 & = A1 Ty T F A #
faer a& feam 91 | ag SIWET wr w7
A 4T | IW THT S FTH AR 7
=g o Wt g g fzar qr o e &
waE g @ | o aw e
Fugw faum oo # 7 & ae ®
SEATS ITH FTEATAT 97 I I% AT IF A
wgT a8 & wOE A T@AT AR g
¥i fe ag #* fav aga wefaas @@
g | S 9T & WU IAET JFNE
H O% WO ZHT AT ...
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qF ATAAT AIEA  IW NEqrE F}Y
1 FqT G AW

sfraa areRTa favgy @ ag av 9
2 T | TEY A9 AT AR AF
FT | BB FE@T  d9 H9\T v
gmuﬁﬁmﬂ@ufgﬁfaﬁ-
firt ®Y T THT AFAT TGA WIAT TG
2T § | 9 SoET ALY W A8 |

ety Frtfimt & Tt ¥ TR
faum &wr ¥ & w0 A1 @ K A0S
oy T@AT AEAY § | IRM qg W
el & faar o | & 9 & W A
Wit ¥ agi T SR Z | IR
®gr 9t .

“Government’'s policy in this
respect was merely aimed at im-
parting a working knowledge of
Hindi which was spoken in major
part of India to students of this
presidency, so that communica-
tion between the South and North
might be facilitated.”

% 1% faqraT 1938 ¥ I T=E
# uF ardwfas g ¥ W 2 g0

T 9T

“Both the Houses of Madras
Legislature have after full consi-
deration decideq in favour of in-
troducing Hindustani and if we
shirk our duty to translaie the
verdict, we do not deserve our
place in Government . Passing
on the duestion of otficial langu-
age, the biggest language group
of the people of India is Hindi
speaking population. If India is
to be one people in politics, com-
merce and in arts, Hindi is the
one language that must claim
attention from all people of
India . . .".
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s{taat asiET [ : One minute.

; will support you; guronly objection
is this:
T oy & g aum,
AR fax &Y arr
FET FAIX qg W GHIA,
SICHEEEE 15 S i
Then we were learning it volun-

?arily, You are forcing it now. That
is the only difference,

st aree e fawgn: @ sewar
2 X T wrwor 7 g wET A e
qIET 9T 927 fF IF @ TR F7
9% gt 3g 9 s g fE ag mev
% TE q3a7

st o P : TEET Wy
Y FIATKY |

st arewa foegr: ag qw &
Fgdr & & & o qarss |  ag g fF
ag faa oA fo <faw g gv @
et a1 AR smewT o9 @ 1 & JEe
g fr ag fom oma o g Y & @
FL A gH F Fg 5 o 7d gumEe

g qrg ¥ ooy zfaw wrw F
UF A {91 F X § g e g )
g FOW F qar A ¥ FfEw
N F qGT TS AT T | TWT § agq
AN 1 qg AT AW A @1 IT A
F1 AW g o shifraw w1 S|
TF WINT & W § §9 q0T T Ioorg
frar ar 1| & S F WSl Y g AR
HTHA ZETAT AR | SweiN el
ar

“I have often wished, friend
and champion of democracy
though I am, that it were in my
power for a brief spell of time
to act as dictator of India. I had
a great many schemes to put
through if I had the good fortune
to be elevated to that position.
But among them all, a prominent
place was assigned to the edict to
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go all over the country,and to en-
force with every authority that
I could command, that in all
schools and colleges, in all offices
of Government and ali its courts
aof justice. Hindustani should be
recognised medium of communi-
cation.”

T wee F U o sNfraw e
T

Q% WA qq8 W ;. IR fag-
WET & IR A FFr AT )

st aed fegm o faw-
WY § wE oW qR Wi oA
¥ 7t o qwa | feY A} frrehy
¥ w1 & A9 & 1 W fegETY @
I A wwr fgly weR woom;w
ST

TMF i & @M F ™A A
qT HqEY g | dmA F o o =y
#7 favig foear o @y @ 1 g oA
AT A 250 T qE F¥ qaTT ¥ AR
qrAY TEAT AEdr § R oA & ow
Jar & ey F Qe § Fav Fgw oAv
A F OF AqT T A TAw A A
fey #Y g F ) IR AAFD &
AN FTF ATAY @A AR g
WA agT & fgr w I
F & H AN A AT FGY, GAW T
w1 ey &1 U= W F v ¥
AN Y qT Y, A fadAwe &
fer a1 T W F ®Y A AN &Y
T w4 | @ w7 R w o
WIST & 7 ¥ AW &7 T war | 6K
T A9 ¥ 98, A ¥ FE 250 qIA
9EH, T F UF AQT, = Fwq T
W 7 Y w1 U W qqe Ay
q FE A | IER WO qT drr
¥ FEr 4Y, g ¥ I @ weg HOE
WA TEAT AT § SR AT 9

“gfz wTaT TEAT gEN wrE@Ew
TFAT AT g, q AgIC YT &Y ?
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ATES WITHAN UF WINT SOEAgI 7T
-39 | UeE J@NfA WTeT WT
vafad a1, 9817 ey fg=r wrar &
% qaq gafea | of fey wmar & afx
TAAAY TFAE WIST FO A9 q¥
A WiE gvw gry o | faeg
AT AT 9 ITE F@AE g9
g T | TARM T Aifd "TEIRT
TAT | AR A-T-9Eq1® AT g5ad,
argr fawEw soema v

g o # o Iwewr ww X
1875 &1 ¥ Fgr 4T | 3WA WATAT
foa +t dma & J9T gu & S=M
fe=y Y TorwTaT WA @

awmafa AgRAT : o9 WY GETA
F

et arwTd femgm o mA
o7 gag faar ww 1 qF dw w7 A
T wwg F for war g

# oF q@ ¥ A A § fF
gfgt e ¥ g ey &1 faim
& HO RE &7 fgg ady s @ &
& 3% faars & a9 @ 9 | W
# 39 a7g BTV FW @4 a1 ¥ I©
T A qEA |

arafa s o9 & faae &
T FX |

firat areem fas o ow
faaez afY, & qiw fame & T 7
g A & dmw F JavAl F A A
oy w7 @ 4 A e
T &Y | 99 Ay o A o
qer a1 5 fe=t & fod oo o Ay
FT W@ § &1 Ja H TS A T oar
fiv w@ wfers & &1 @ T & wreat
T A T AW FA F AR A
g0 ¥ fe oagi mew # Y e
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[sire - arvgzady faren]
wifew | @ 97 Y S A T &
qg T a1 —

WX AT g1 At a (rav S
OUA[ 9% BT F, Afed F1 IAE T
1 fammm 2, o A W e
QT T TTBT A ALY & AT HUF AV
&, 1 39 agEa w1 wE A9 AR | FE
fomr St A AFT 77 G, q® A|gEA
T & qw A I AT A A oA
T R A W T &AW H W
g9 § WM AT FEge g )
ey & aR & ag widy N w1 A 2
TR TE FET Ao g ! uE
wreT gafan &t gt fie dw At fowr
a7 fgr o aam #1 w6 A
A A T | & oA w1 oAy g
fF @ w1 waw feel ®
wifgr ar ag ww @ femr mar
TEEH W R 4 oA g o
qq FEEGT AT A7 TE I HEdT FI
S & W3 A gEET w7 I AR
AT | gHERT FT HTAA q@ FT INET
qHAT T g HT F73 "I IAHRI ZH
F ¥ & UET FT AU 3T JIAT |

3q fem % swEd F1 |y oA
faftw am g% ar arrar g foma fe
gAY o & | 39 &7 R I
& fm 7 o dqwfw 0% &, oim-
Tifew 0% & ferly ToweT & =y
Foor ot & agawr gl A
Mo gafmfaafw
g dfaam qm foray mam v ) faw fem
¥ agi v S WY oFE qmF R T
I faT ¥ 7@ AW AT AW 4
gfar 39 e #1€ 7t faiw a8
1 3§ I ¥ gaE &1 ey wr
R ¥ T 99 IS 47 | fgr $&
g It s s #7 7@ o 3w fem
% fF ag 3w T T @1 @
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T AgT & Sar fF afgey 939 & @y
ey & f6 fas et & worama
AT IR G R ECARAR R )]
g7 T wrd 3, feedy W @ W
T faelt & oy AW A wew mfaw
wrarst F1  wraar fasy @ 0 S
AT A F FAA F AT A A€y
argar feeY, afew, A=, Wy,
Tmel wfz 3w FY afes s w
faeft & 1 dfqum ¥ 3997 =@ AR
fosft 2 o1 f fa=fy v iy & 1 fass
ferdy 72l form Zor 7 & A T wTeT
s o fR o o ¥ 21 wO%
%\ 99 WIS A AGT T, WA AT
v gun, gAY afmwr & aTsal &
g WA AE 8, gfagw I F7
G A IT F oA w9 5 oAvwE
% 99 FY G F 1% AU WEH A
frg M ¥ 9@ A9 § qAZ GUA
T8 O AHF AT F RT I A
AT T & R AEeET & quy w o
fedr wfw 3¢ %1 fafwg wrr 3 1 7@
fedy o 3 w1 wrw & A A
gt @Y, ®wrf s ar fasmma & da
T g% o afer 7z ferlt AT 9 AR
o g€, sow & fawr @ w1 991 g€
M 77 faoger qgar =7 § 1 @®
S & Fr 3¢ % fafn st & forewy
fr agi & FEmEt § sl amEE A Ao
awg & woAmar Afew 9w a@d
Al & A qEE 7 o afewr § @
et #1 TR T @ & TS
T ¥ &1 § | gafAe wrer afer
& sroreraw s fedt & of o 3w
35 @ g ¢ A § A A E e
ferdr a1 7w 7Y MAY, TE qE TATHRH
F o w7 @ § 1 o ¥ Al
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R ag TAAEsdT v v ¢ fr D =
3T F FIT ATET AT LT & A qvHae
qEr F W AR & o fafew
AT AT FT AT FT AT T F7
qH 3@ AT | 3T Hfagm F are
7 #e8T aqal § WK § FAGIT 9T
BT amm fRar w@ & o WA
39 F 4T ¥ qZ AT G FT AFA
g fa =Y £ ufgdr wifeqt av
ATRT AT T & | 34 A% ¥ 0F A7A
g0t & fF fy wr Ay oot @
AfF & 37 & qaTT WgH 5 aEr
frassrfgrsarararmr g °
fet Troma frt & s w1 &Y
[ AT TE R L d AR I YA A
FY TATHIAT FT ZTT FT, FIT FTFA
FT FE qEl AT TG AT I 94T AN
s fF iR #1 AamdT aw Aae A
T I5AT R AEAE H et 1 @t
gy wregar & T g AfF wew Ao Ay
grafors wrarst &1 A 7€ 2 qfawA
N IT G T WY AT FE FIF
g AT AT WAHT R HAAT HY
g STl 7 IqET 0 frar waw g,
zat faar war & AT fG=r w1 o e
F T F FF 7 AV g feed wady
wrat 7 fear mar § 1 wafow & gy
g 5 feedt & ar & ag I TaqwgAr
? g DAY Ffgw | Ae Fr gHTT
2 o fgh & a1t 7§ I N TAIRTAY
39 F R FL W AT e
W & A1 M gAYy agr A agA
wzdt fr gw fedy r@T a1 99 ¥ TF
sareT a9 faaar qwg oW A% @ar
A g ofe fF= F Tt F qorw T
@A | g7 9ga & 37 v ¥ e
& writ wrd oY D e g feedt e
g v |1 7w mwoamr Wgy & A
T I T Fifrw w347 5 g
F OF W 8 @ F T AW
g 7 @ f& o AuA gl #Y AAw
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TIAT, A9 I AT F AT I AR
ATAT FAE | A Jg AT AE wOTAT
g1 9 3w gz Avn ¢ fF A qar
g wam F1 faad f gy iy
A wfgedr Wi A & wia o
a7 wfgy it Ay gy s
Famn & wio favam @

awmfy AT, AIAT TqE qZT
F X qF |79 FT oA ¥ N faw 0w
I AT T A E | qH A T
T=ST FTAFT IAMAT AT | I8
2 5 o 3@ am famg Y § Oy
I Y AT AT TFAT § H TTTHGAT
FTF T FFAT & | A TF W1 XATH
AT AMfgw 1 A, AT T A
afer | @ WEET T wREAT
Y FATAT T AT 39 A oANA F q@
# fag fedr e mE st 1 SR
Iq WT waw g fwar § 0 @ R
7 ag IR § 5O w3 AR ag for
o Gad F grg 49 Ffeowr FY A
wTer W dE o gE qig & wfgy
ST & AT AT WIET W ST &
aq §q fg=r £ @ )

awiafa valaar : 4 AAE ST
N gArq & F fog AT A wg

™E!

sty areRray fargy ;- aw ¥
& 9 g

HIT FT 98 g7 F arso@ grn &
Agr I 4000 §FAG § | T 4000
deng & § 200 geww W fET W
AT FTHETY FTAFA G FX § |
qy fafegw agr 97 /@O FHAQ
g 5 @ Anr AT R § FW
FE@ Y FAAQ § fomT ¥ fe omag
qre Sfrea: S T & s s@



997 President’s

[ arwma; fawgy)

T &7 AE A9 W | T §F
Fat £ T | I9 DWW w1 FJAE
A arey ¥ mfgr widt st
it Y g feedr famm &7 waw w3
s fau foenm darem &Y g &
2, 2 FUT AT gL TF T &t 2 faar
a7 faad fr fgr &1 s fad
T weRl & {9 F I TATEREAT FT X
F A g R & A oA H A
ot fF fgedt Y 712 ¥ gu wig=r s
i Y fawwat w1 Awgfat o aE
et | W feR 1

Mr. Chairman: Shri Manoharan. I
request hon. Members to co-operate
with me and conclude their speeches
within the given time, which is 15
minutes.

An hon. Member: He is the only
one from his party speaking.

Shri Hari Vishnu Kamath: Then is
should be 25 minutes; not 15 minutes.

Shri Manoharan (Madras South): I
should get 30 minutes. I have been
assured of that by the Speaker.

Mr. Chairman, I rise to speak on
behalf of my party to give a clear
picture about the language policy ot
the Government of India. I wish that
I should avail myself of this opportu-
nity to give the philosophy of my
party and our ultimate solution. Just
now, we have heard the thunder from
an hon. lady Member regarding the
language policy and her profuse quo-
tations about what some eminent per-
sonalities who ane no more, who are
not with us, said about Hindi. First
1 must say that let us be clear in our
vision anq frank in our discussion,
sincere in our attempt, rational in our
thinking and practical in our solution.
Let us not delude ourselves; let us
not try to overpower one gnother and
Zet us not, I must emphasise, try to
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mislead the public, saying something
which has nothing to do with, and
which the gituation does not warrant
and thereby finally let us not destroy
oursclves gltogether. Every problem
should be viewed, I believe, in the
light of expcrience gained.

The other day, the anti-Hindi
agitation going on in the South was’
simply dismissed at something engi-
neered by the DMK leadership, and
our Home Minister was kind enough
in calling it as incendiary leadership.
I take strong objection 1o that expres-
sion which is unwarranted, which is
a device to what I call the sense of
failure to read the writing on the
wall; it is neither healthy nor states-
manship like. T must be very clear
about that. Iy is not at all an agita-
tion enginecred by DMK. On the
contrary, as Shri T. S. Pattabhiraman
and some other Congress Members of
the Rajya Sabha said in that House
and as our hon. lady Member, Shri-
mati Yashoda Reddy rightly pointed
out, it is a spontaneous agitation; it is
a popular upsurge; it is a mass up-
surge. Unless hon. Members, my
Hindi brethren, can understand that
aspect of the issue, I goubt very much
whether we can find a permanent
solution at all. It is a spontaneous
agitation based on genuine doubts and
apprehensions. It is for their legiti-
mate rights which are due to them
for which the people of the south as
well ag West Bengal are agitating now.

Today we have heard the speech of
the hon. Lady Member, Shrimati
Tarkeshwari Sinha, former Deputy
Minister of the Union Government.
Two days before, I haq occasion to
meet Mr. Morarji Desai, ex-Finance
Minister of the Union Government. 1
asked him, “It seems you are the only
Congress leader ‘from a non-Hindi
area supporting the imposition .of
Hindi.” 1 think it is my right to dis-
close what reply he gave. He said,
“I am the only sane man in the Con-
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gress Party”. 1 leave it to the people
ptf the Congress Party to°®decide about
it.

No doubt this agitation has been
spearheaded by the DMK for the last

so many years. So far as DMK 1s
(-0{1ce1.‘ned, it has been a relentless
agitation. Thousands and thousands

of DMK people have braved lathis,
courted imprisonment and sacrificed
their lives for this cause. The gelf-
immolation of five—Aranganathan,
Sivalingam, Veerappan, Muthu Goun-
der and others—is the culmination of
our sacrifice for this cause. We do
not, no doubt, approve of this method.
As my leader, Shri C. N. Annadurai,
a member of the Rajya Sabha, has
rightly said, it is not a crusader’s
way. But I am sure nobody can have
courage enough to treat it lightly and
dismiss it as insignificant.

The manifestation of our appre-
hensions has been made clear long
back. Now the entire manifestation
of south as well as West Bengal
sprang up. Irrespective of political
affiliations and persuasions, the non-
Hindi-speaking people are echoing
their aspirations and demanding their
language rights.

“Go Slow” is a slogan raised by the
Congress leadership in non-Hindi
speaking States. Shri Atulya Ghosh
of West Bengal—I am sorry we miss
kim—Shri Nijalingappa of Mysore,
Shri Brahmananda Reddi of Andhra,
Shri Shankar and others of Keraia
and Shri Kamaraj and Shri Bhakta-
vatsalam of Tamilnad are the spokes-
men of this slogan. The “haste and
rush” of Hindi has pushed them out
and made them cry. The student
community all over the south and
West Bengal are seizej with appre-
hension, afraigd of their future.

You may turn round and say, this
apprehension iz baseless and unfound-
ed. But statesmanship requires the
acceptance of existence of facts. You
may brush aside our fear as irrational.
But what about the fear complex of
Atulya Ghosh, the strong man of West
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Bengal? Therefore, I submit, let us
study this problem dispassionately.
We are here to find out and explore
the possibility of how best we could
solve this matter and arrive at a
solution which is acceptable to all.

In this connection, it is my bounden
duty to pay my tribute to the Broad-
casting Minister, Mrs. Indira Ghandi.
At Madras, she told the pressmen that
“re-thinking is highly needed in this
connection”. To my Hindi brethren
1 say, you love your language, as 1 do
mine. 1 respect your sentiment, ex-
pecting the same from you. Each
language has its own place, its own
tradition, its own history and its own
culture. What is necessary now is
mutual appreciation.

India is a huge sub-continent hav-
ing a society plural, culture compo-
site, population polyglot, set-up multi-
lingual, topography varying. Such a
country, I submit, cannot, afford to
have one language as official language
of the Union. This view has been
expressed by the West Bengal Assem-
bly when the late Dr. B. C. Roy was
the Chief Minister. The Assembly
demanded two things: (i) I:\’:e-open
the language issue and (ii) re-
appraise the Constitution. 1 am real-

ly grateful to the Broadcasting Minis-

ter for her appreciation of this. posi-
e-thinking is

tion as she said thait r )
necessary. Re-thinking, necessarily

or otherwise, may re-open the issue,
resulting into re-appraisal of the Con-

stitution.

1 have been told, the Constituent

Assembly adopted Hindi as the Ofﬁgml
language; hence, there is no going
back. 1 wish that this sort of dogma-
tic approach should be replaced by
pragmatic lead. Even then, I a:tl
inclined to know by the margm'ed
how many votes Hindi was accezés d
as official language. By hundr h;c
No. It was just by one vojte and 1.‘3
too the casting vote exercised by the

i in ask, in
President. Let me aga
which atmosphere Hindi was pusile(i
through? Here is an analytica
account:
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[Shri Manoharan]

“It must be remembered that
Hindi was selected, out of the 14
main languages of the country as
enumerated in the Eighth Sche-
dule to the Constitution, by the
Constituent Assembly of India
and not by Parliament consisting
of directly elected representatives
of the People. It was believed
by its supporters in the Constitu-
ent Assembly (mostly Hindi-
speaking people) that it alone
would be able to help us as a
further unifying factor. People
in the non-Hindi areas agreed to
accept Hindi, the majority of them
with reservation, mainly because
of the reactions of the success of
a long struggle for political free-
-dom which gave them an uneasy
feeling that India lacked the
natural linguistic unity which
was thought to be so vital for a
free people.

The advisability or feasibility
of having more than one language,
for example three as in the case
of Switzerland and two in Bel-
gium and Canada as official lang-
uages for a vast country like India
was not seriously taken up.

Thus, in an atmosphere of both
success and frustration, elation
and apprehension and of hope and
fear and very largely at the
importunity of the Hindi-speak-
ing members of the Constituent
Assembly that Hindi was given the

place in the Constitution as the
official language of the Indian
Union.”

“This is the observation made by the
late Dr. Subbaroyan, one of the mem-
‘bers of the Kher Commission.
Therefore, in the light of experi-
.ence we have gained through the last
17 years, 1 demand the Constitution
of the land be re-appraised and suit-
-ably amended to adjust with the exls-
ting conditions and legitimate
demands of the people of the country.

When the Official Languages Bill
was piloteg and introduced in this
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House by our present Prime Minister,
the then Home Minister, I demanded
constitutional amendment. Then I
was reminded of the Prime Minister's
assurance. Promptly I demanded the
incorporation of the Prime Minister’s
assurance in the Constitution. Again,
quickly with the comfortable majority
which the Congress Party enjoys, my
request was turned down. The
thoughtless rejection of my simple
demand then by the powers that be
now demands g heavy price. The
necessity of convening conferences is
felt now. Direction to the Home Min-
istry to do the needful is sought after.
Palliatives are being discussed and
solutions are being thought out.

Mr. Chairman, at this juncture, I
venture to suggest something for the
consideration of this Government{ and
the House. I want to make it clear
that my party has nothing to do with
the slogan ‘Hindi never and English
ever’, though that school of thought
has its logic unassailable and possibi-
lities penetrating, because English be-
ing a common language, both the dis-
advantages and advantages are equal
to the Hindi-speaking and non-Hindi-
speaking people. Therefore, it is
highly democratic. To say that Hirdi
alone can be, will be and should be
the official language is, let me say
with your permission, undemocratic
and anti-socialistic, pro-imperialistic
and ultra-chauvinistic.

The school of moderation in non-
Hindi areas now comes forward and
demands that the late Prime Minister’s
assurances should have statutory safe.
guards. It is really a good sign. 1
think the issuance of Hindi circulars
even without the knowledge of the
concerned Ministers created this panic
in the minds of these responsible peo-
ple. Our Food Minister suffergd
from that very same disease. Minis-
ters are helpless here. They can-
not take these Hindi enthusiasts
to task because after 26th January
they can argue they are constitu-
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tionally right in doing that. Statutory
safegusrds can prevent thfs onward
march of madness.

A question is being asked: “Why
have such a statutory safeguard?” It
is said that Nehru's assurance is there
alive and that will be implemented in
letter and spirit. Why should there
be such a statutory safeguard, they
ask. To this question, I think I need
not answer. I will quote yet another
gentleman, a very important man in
the politics of the country, and I will
ask him to reply. He says:

“Mr. Nehru's Assurance is
there. Mr. Shastri has declared he
stands by it. But Mr. Nehru is no
more and one day Shri Shastri
will also be not on the scene.
What is necessary, therefore, is to
have legal sanction for the
assurance.”

With steeled determination this
comes from our Steel Minister, Shri
Sanjiva Reddy—for your information.
Secondly, Madam, today I have read
from the papers that our Chief Min-
ister of Madras, Shri Bhaktavatsalam,
opening the discussion of the Cong-
ress Working Committee clearly
pointed out “why he considered it
absolutely essential to give a statutory
form to Mr. Nehru's assurances, Even
though the anti-Hindi agitation had
been suppressed by the Government”
—let him claim, I have no objection
—“the people at large were still
gripped by the fear of imposition of
Hindi, thanks to various pronounce-
ments made ang actions taken in
Delhi.” That shows very clearly that
our Chief Minister has rightly dia-
gnosed the disease that is spreading.

Another thing is, even a statutory
provision or a constitutional amend-
ment in that direction, according to
the DMK, is only a temporary
palliative, No doubt, there is some
difference, but the difference is only
in degree. Permit me to reflect the
sentiment of our people in the south.
We think that nothing short of consti-
tutional amendment would satisfy the

2194 (Ai) L.S.—6.
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true spirit and aspiration of the people
of the south. Madam Chairman, a
simple amendment of the Constitution
will do. Let us not be flabbergasted
about it. The Constitutional proyision
is article 343(2) and (3). I claim
that these should be repealed and in
their place a new provision should
be incorporated ag follows:

“Notwithstanding anything in
clause (1) English shall be an
associate language and it shall

continue to be used in addition to
Hindi for all the official purposes
of the Union and for transaction
of business in Parliament as
herctofore”.

This is a simple amendment and I
think it would satisfy the people.
With regard to article 349 my request
for the Prime Minister and this Houge
to consider is that it should read like
this:

“Notwithstanding anything in
the foregoing provisions of this
part, until Parliament by law
otherwise provides:

(a) The medium of All India and
higher Central Services exami-
nation held by the Union Public
Service Commission,

(b) the medium of instruc-
tions in All India Institutions
including Technology and

Scientific shall be ir tbe English
language.”

If these two amendments are accepted,
1 think much calamitly may be
averted.

So far as DMK is concerned, we
consider all these to be temporary
palliatives. If that is so, what is the
permanent solution. Our permanent
solution is not bi-lingualism of Madras
Government. It is an improvement
over that. It is multi-lingualism. It
may sound strange. I do not deny it.
But in that direction we should have
a plunge.
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While I spoke on the Official Lan-
guage Bill I explained this theory
that al] the 14 languages incorporat-
ed in the Constitution should be dec-
lared as official languages of the
Union. Is it possible, you may ask.
My direct reply would be that noth-
ing is impossible in this world pro-
vided we have the mind and we make
a sincere attempt in that direction.

It is relevant in this connection to
point out what happened in the Mad-
ras Assembly in 1963. On 8th August,
1963, a resolution was moved by my
friend, the Secretary of the DMK
Legislature Party, Mr. K. A. Mathi-
azhakan. It was like this:

“That this House recommends
to the Government to convey to
the Union Government that this
House is of opinion that steps
should be takep to recognise all
the fourteen languages enumerat-
ed in the Eighth Schedule of the
Constitution ag the official langua-
ges of the Union under article 343
and till such time English shall
be retained for all official pur-
poses of the Indian Union.”

An hon. Member: English is not
one of the 14 languages.
Shri Manoharan: The same reso-

lution moved by Mr. Jyoti Basu in
the West Bengal Assembly was pas-
sed unanimously. The resolution
moved in 1963 in the Madras Assem-
bly was defeated by the Congress
ang in 1965 the resolution moved in
the West Bengal Assembly was sup-
ported by ail parties including the
Congress. 1 think that this is really
a welcome change, The day will dawn
when all the languages recognised in
the Constitution of our country will
assert themselves and they will de-
mand equality fairplay and a place
in the Union Government.

Therefore, let us have some broader
vision and let us analyse matters on
that line. 'T1c only alternative left
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permanenily and ultimately is multi-
lingualism and till then English should
continue.

Finally, I must say one word more
about Hindi. You all agree that Hindi
is a language to be developed. I think
my Hindi brethren have no doubt
about it.

Some hon. Members: Wrong, wrong.

Shri Manoharan: It is a language
to be developed. I think, at best, lan-
guage is a medium of instruction, a
vehicle of thought. We are in the
scientific era. We are witnessing all-
round progress in the field of techno-
logy and science all over the world.
If T put it otherwise, the world is
pregnated with highly developed
thoughts. I want to know from my
Hindi brethren—please calmly think—
whether we could convey our deve:
loped thoughts through this undeve-
loped medium—that is Hindi (Inter-
ruption).

Again, in the field of jurisprudence,
I want to know whether Hindi can
serve in that direction also. I want
to put this plain question to the legal
luminaries of this House. What are
the basic qualities of a language for
enactments? I can safely say, they
are: brevity, accuracy and maximum
possible exclusion of ambiguity. I
want to know this from my Hindi
brethren. I am prepared to give them
a thousand more years. Lect them
please tel] me whether Hindi can
develop in that direction. I am pre-
pared to give them thousand more
years,

The Minister of Law and Soci2l
Security (Shri A. K. Sen): For legal
enactments? We are placing it every
day now.

Shri Manoharan: I can understand
your argument.

Shri K. C. Sharma (Sardhana): In
the entire Rajputana State they are
doing it in Hindi (Interruption).
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Shri Himatsingka (Godda): Arve
not the courts in the south function-
ing in Tamil?

Shri Manoharan: Madam, I do not
want to be interrupted by anybody
because my time is short. First we
were told that Hindi is the national
language. Then, of course, a lot of
protest came. After that we were
told that Hindi is the officia] lang-
uage. Then alsp enough protest came
from so many quarters. Then our
late Prime Minister said that Hindi
can serve as a link language.
I want to ask you one question. What
do you mean by link language? It
links what or whom? If there is any
misunderstanding between two par-
ties, a third party comes in between
the two to remove the misunder-
standing between the two and to link
the two parties. The third Party is
acceptable only when he is noted for
his dirve and dynamism. So. it is
only a third party which can be a
link, so far as link in this context is
concerned. Hindi has to link the rich
cultures of different regions. In my
humble submission. Hindi is too weak
to do that job. Therefore, it cannot
be a link language. Hence I dismiss
Hindi, even as a link language.

14 hrs.

In conclusion, permit me to say one
word about the utterances made the
other day by our hon. Home Minis-
ter, Shri Nanda, He simply dismissed
my speech on that day as irresponsi-
ble. I want to ask him only one
thing. We have made a categorical
declaration that we have given up
our secessionist demand. If vou have
a mind to accept it, please accept it;
but do not question the bona fides of
the DMK party, which has made that
declaration. When we have made a
declaration that we have given up
the secessionist demand and we are
for the maintenance of the unity of
India, T cannot understand how the
Home Minister could say. as he did
the other day, that these people who
say they have given up the so-called
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secessionist movement, they are co-
wards, if they have get courage let
them go ahead with the secessionist
movement. He hit me indirectly in
that way. I expected that, being the
Home Minister, he will create a
homely atmosphere; on the contrary,
the way in which he conducted him-
self on that day..

An hon, Member: He is concerned
with the law and order problem.

Shri Manoharan: Being a person
in whose hands the law and order
problem is entrusted, I expected some
better stuff from him. I dd not ex-
pect any certificate of merit or bou-
quet; at the same time, I did not rea-
sonably expect him to throw brick-
bats at me. I am sorry to say that
he indulged in irresponsible talk. I
hope wisdom will dawn on him goon.

Shri K, N. Tiwary (Bagaha): May
we know whether the Home Minister
has made such a statement?

An hon. Member: He has made it.

Mr. Chairman: I would request
the hon, Member that while he is
quoting somebody he should be sure
of his facts,

Shri Alvares (Panjim): It is the
responsibility of the Home Minister
to be present here.

Shri Manoharan: Unfortunately, he
ig not present here. Let me con-
clude my speech by quoting cne em-
nent personality of our country, Tnis
is what he says:

“We of the Hindi language will
commit error if we thought our-
selves superior to others ag natio-
nalists, only because they were
not fast to take to Hindi. Shall
we do so because we are in an
advantageous position in this res-
pect?

We may look at th~ problem
from yet another angle, the ungle
of compulsion,
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Free India has taken to demo-
cracy. In a democracy the majo-
rity generally rules. But on basic
questions like language, religion
or culture the majority does not
only accommodate the minorities,
but gives them the fullest scope
for self-development.

It will be difficult to bring the
whole of India under one lan-
guage.”

He is no other than the recognised
Hindi poet, Shri Dinkar. I hope that
after hearing the argument of the
Hindi poet at least, the Hindi breth-
ren would understand the deep feel-
ing of sincerity of our demand.

Wt o ATo AYH, (HAVTATR)
gunfs wRem, wEdm Ry &
wfwameer & Fux eaveaar AR # g
g F BT 99 §, WX gH AW o9
agt 82 & 99 ¥ froae @ fawg
wfawae gwg g o @ ) SfF
A qF FET "o W gE faag
o fean g@ ¥ q@ ot arsw @ qg
gl fawg & 3w & @ AR
Wk FF | I aga @ qqT WA
o HF wETE L F Y aET FgAT IIEan
g 5 st g8 WY s 5w 3w § g 9w
fedt Wt R s A, Framwr 2w
¥ 7o W §w &, wiiww dgr & g Enl,
YT 4 gH F1 I HI9A F) qTH FLQAT
fe arfe ag 3w frec s g 1 R
W #1 ¥ g, faet IR T, G
i gHT IEF I qEET AT W
wTHiea @ ST | for dw A o
T g ANt A qErt F W weqore
@ wg AT @it & gvang fawes-
FQ vafaal wTfE @, @
¥ wfe®F 3@ ¥ oo M 919 5 /T
g awFA § 1 W 1965 FHIX &G
Tfeq saTgT A N F TATT T FEERT
&7 AY g dF § TAAT AT @I
fFamT ToBT ITTETT gAY FEUNT AR
AWTEAT FT ST w9 W F  Iufeqq
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fFar & 1 St W @adt ITEE g
39§ FEHE F1 39 F1 A 7 Fgan
Ffagadr sgearmar g ) F Ao A
Fger At g e w1 o g
AR A TG g AT EE & fA @Y awn
I Y AFAT &, qT THTL A vy o
fragsadsay 1€ o aig A N
v & fry 7 farwrag &1 T @Y
g% | g9 qrag & fF gu oz % awm
arr f& sfex g 3w # ag ST
fFe s & gf 1 F @ g @
@& ¥ 7€ Fr 99 Y I9g § @A
fem = o

AT qAqE wgW o welr ¥
qIeETET AT AT FE AT § 1S
weaTaat #1 qfq F ford &Y g7 3 wfewra
AERW Qo @ fFaT | WS WY TN
AN ET T T T ¥ 75 7 v
T § TIEET FT HELAAT TS
o1 R HTEETEA FT IeATT gUT | HES
ag wer o 5 wifqat & woa aroond
g aw g v ERg 1 wE AR
H3g F AT A A ag AW T AW
F THE FTA AT § T AT T aHA
¢, FgmET 2 gwar | T fE gEr g
¥ o qgA ¥ WY wman, WK T A qfee
warT WA S AW A, B v ¥ ag
faw demar mar f& @ @ afe
atfre #Y oig ey T @Y @ G
giffdl & I, ™ a@ T T
greomEl & 39T o fgar o SuEa
gC I ¥ @wraew § &gr o fw oagt
oF A9 g o7 | sEa R ¥ ws-
FT | & quAr AT R aga R
T §IA & qEL FIS IASARHT T
T AT FEHG ®T AT T FE 797 |
FT I8 e Agt 6 faQedt ao 7 qavw
¥ & A AT A gE, WY & ag
fadr & qer ¥ g1 a7 faQw & &, lq
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AT AT Ve H AR @ | qg W
TR FaST dved 9 R @ o
|1 gafaa ardl T g aar fa,
o gyt X fedt & gratfaws &
Fgr TE g7 {5 SrfAAwE Y oara FE
wg, faedy wraferm # a9 F§ 7, 38
W oo A AR § fw s o
arara<er faeea< farear mav

# quar agar g 6 few aw@ &
ferr & sfaca ®t am@ w1 o1 WY )
gfgsr Wiy q€r a€r S Arwiar
¥ 3@ Aifsg a7 awaa § fer A
w1 agaar ¢ ar wfgdy aret #1 7
1< g awar § 5 2w § e a1 @
gU & | & oo qi I AW HT ISEA
1T F GTHA TGAT ATEATE | AF IR
gy i sl a W g 1 mmaar fods
aifert ST F wae § FE T I
fasm f @y wTaT S AT AT
@5 fafreet a1 9@ a1 9w d4h
F qg qT o7 I, FfFT IqC q_W H
W gaw faQy AT frar T st W@
ag frafg &1 faedy ot & w9 g
arX ¥ dear g g5 | afew T
auex g ey Qo & a9y
g 2 1 frw a1 T @
®/E

gfaum % =gt mar fF 15 a9 A9
qx ferY #1 Ty F71 €q fean smo-
m AR I I RA
15 aqf ¥ fzg=r #1 39 w17 ) fom
F AT A AT | AR TG g ATHA
g i ferdr & mma & g mfgedt wrw
wTY WIEE ®1 G ge ar gwe
FAT T F AgAIA A
gist sfafrea 19 aF ggwr &
& ¥ @ g |

Fg1 omaT @ & afoefar adamit
¥ f Y wr o @Y 9w T ARy W
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AR I EETARE e § AN
Tg I GHAFFATE | X W ag
foafg amit #gi & 7 ool @) AROIM
HIAAT qAT W fRe ot o s &
ATeAH ¥ QO AT AGA IAR! €§FTAS
T8 grir | afew arfae o faQemam
FT 1 OF qH ar Fer aar ¢ fE ey
wrw Afawfag & AT ag frdY 7 an
T ¢ | WX 9g 99 § a9 Q1 Ak ¥@
Fm ey & aremw ¥ qQem [ At
A AT $T gEqReT G w1 FfFET
gt T § o TR Y T 1 0
T gg T g § e W s fed
F g 7 7 § & Fm@ T
gy fr Ay g ¥ 2w #7 fga
2 a1 wfgg &t &, § Fawt ot AW

ey 9§

T GYFR & FI I ATOq WY
T Jar g fEeEy R wwr &
famam & fau sarar yae Ag) o, Q@
agraar wgy &1 Afw agr @ g FW
ST GTHRT &1 971 AEE A q 9{S
fg=dr wiar FFEE A, JAF AR
HTowE g§ S WT I W ERw gy T |

gt #xE sy fawfag @r amwgea
A I s ¥ wn =few 1 Afe
w9 fg=r & warr £ @ ww g, &
IgF1 faiy forar st § 1. S| ard
W AE qWd & Iy | dad IJqE
LT TEAT FT FTET 9T faer 31 /e
g, ST TuETS FY WIET A aqA AT
I | O IYHT qOETST FT WIET
1 A FE AT § AW IgE fay
gaT ®

¥ got & A FZAT AT E
g & agi qge o aer a & 3 wam
wor wa A F uE fwar 1 9w N
& faa 7 9@ O o) wg fr il &
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a1 K7 w7 fF oo W oA
Wt frm wadg w3 @ & = §
AT K 37 gum A% fe=y § A
@ w7 fax 5 agt wpaw #39 A@
gfaur 8 gt mi | AR 78 @ I AR
gt g f% gw atwfal fr e @ am
MAF LT Ry R @E AR
I@ Y qRETE qE) w fE FuT F
AW & @F &T g AT |

gaR wee fear afawaa €

fomr g suw Wl awmEr g R
AT gr # fammmw 7@ 8\ gw T
auey f6 I S qrq wE @ IEEy
Frifag frar oo | dv, e ad
TH AT E AL WAT AY FIAA § qw0E
A FE A | A 3w ag
qOFT A Ag § 6 s FTE H qovea
a1 qf@aq F@EMET § @ SEa fag
I9E forg I | FT AT R AY A
dF FET QAT | HAIL | TF W
qT JqEET & FT0r afvada g1 awar g,
1 F9 @ T 9 FA ¥ 9fE@a
A & fau suze g =k fee @
e faiaT Iuza g WA | ar
FT T T |

ga wam gee ot fafea
A N § W g A7 A
#Y AT FEr | e i F @
frae Wit @9 9 @rEHT qudY @ wifE
T fa% d@F & | gEU ITEww W
TR we T & feun, ar agr A
wret Afa F wow wfe, @0 ¥
ZHT P AC | W AE 7@ W A 0 3g
HTEA & aY 9T AfT w7 agt wAFEw T
sy €

qg g9 99 F @19 ¢ |
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warfr AT HT 79 oF frae

H gaT FA F1 wiferer fifw

*{i %o o ﬂ'iiﬁ s F oA v

T FgAT e g

U A FB few Wi ¥ @ @r
g, o 39 famdf 7 @ & ¥ g
It & faemfuymi & oY e ww oy
W g & W@, 397 gH Ig |9
F1 arew &7 feat & fF gae 3w w7 A
FW AT g | A g IAT A §, T
fau & sarer 7 Fg #T uF & a@ AW
¥ Wy T@AT 9EAT g w®E A
qATT LT

e oft faat Ay & ar &,
frogam T g, W ag @AY
g B ag smew gmY, @ wnfaat &
9% T W B2 B2 qANAT & AFT
JugEl H WA A TE 1 gAY )
for i @1 FiTE H ST wowHt A
FTH geaT ¥ g1y ot wr , AT g
A ey famvgrd | d ag Al =
fFgndm FEF WM FTAFAAFIIT £ |
oY guTdy Heqw € AR A g
qfaeaT 481 @ T & 1 & ag wwar
i mifrm s W Awd  waEy
F & €Y weg IUT FIAT ARATE | AW
AAAY To FFQUIAE AT A UF AQ
fomr &, Sa¥ I Fgr fF gw A ar
Far G & AfFT Ao FT awgg F
3T FAT Y T TV qIE WIS AT A
Agt T ) gw A amfag fwior &%
G & @ & A # e R fEw
T w1 atg aF vk § e
Qe < & W faww g § @t ww
T T & 77 3o @ @ R, A #Y
safa &1 faafn g @I) g@d AR &
wmE fed § e A fmr g g
2w A7 ey F & W Wy At
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FAT 1 FEF AT g wow ¥
foar & :

“agY 73 57w & for ow fad o
afuFrdr sufer F faa #@ @r #o
a8t fFar 1 afe ag wew g1 A @A
@ WA 39 TR @ faar g
wifs ag inafas dgaw famed amen
HeAN  AYfATAE S ST
A 1"

ag =ins faay &

‘uF AT T F AN FT I
g1 @I ] S megea wfwg 0 Fr 8, fom
FqmATR fwag wimE Avad
ATHFAT F 907 | gAR gvgar & gef-
oft geafe e & a@t 9 SwEE
=g ? fou & 3y ofewrfag &3 a%ar
g vawiwiafs @q) @Ear
5 & e wifas ageawend & WO
¥ Fg@iwm & fau gy s g, witE
IqF WU ITFT wigey IvAAA gl
¢, faa #Y fr 38 foerr fosy & forelt
WY aeg & sify SuH oer ad & o fea
A 3.q & ga+ favam adi @ 1"

UF AN T aE W g g
#1 famtor gl wr g M g@a AR S 1
G gAR ATET 9T &, e #1
A &, wwafa gueard g, arnas
R e §, SR B aAErd, y@
aweat &, aNA x waen F, faar &
gaTd ®1 gHEAT §.  AGATWAT &
sveut § vy aued g wfew gw
AT BIEY BT AT 7 AFT T wiET
g 77w E | & wEan g o gw @
o1 A7 AL g & faa w7 f5 70
ZHY a7g A AT AW FY sgEeqr TSN
T 39 BT JIET amat §1 9 T 7T
gt w5 SHTC FF WY SEedr
% ofEds FTET SO | g o
gaeqr T A TH AW § ATGA HY T
T IAFT THRAT FA T |
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Dr, P, Srinivasan (Madras North):
Madam Chairman, I must thank you
for having given me an opportunity to
speak on the President’s Address. All
Members who have been speaking on
the President’s Address have been
consistently and consecutively speak-
ing on the language question. I too,
Madam Chairman, should speak first
on the language question which is the
burning topic of the South, especially
the Madras city.

Coming, as I do, from the Madras
State and particularly Madras city
proper, I crave indulgence of the
House to see how things have been
brought about and how they have
come to this shape today. Near about
the third week of January, 1965, some
D.M.K. Members thought that they
should observe 26th January as the
mourning day, Of course, the Congress
people and the Congress leadership
hud taken up that matter. We had
convened about 35 meetings in
Madras city to explain to the people
of Madrag city how the solemn day,
the Republic Day, was being observed
unfortunately by the D.M.K. ag the
mourning day and how the English
was supposed to be continuing as an
associate language indefinitely, Add-
ing insult to injury—that day would
have been observed unsuccessfully
because all those persons had been
rounded up on the night of the 25th
January—the student population, for
good, bad or indifferent, under some
instigation by the D.M.K. and other
unfortunate parties, anti-Indian and
anti-social parties, organised certain
anti-Hindi agitation. Some unfortu-
nate partieg instigated some of those
persons to organise the wunti-Hinai
agitation. But things have appeared
otherwise. There was violence, there
was setting fire to the buses, setting
fire to the post-offices, setting fire to
the police stations, setting fire to the
railway carriages and all sorts of
things. Of course, every hon. Mew -
ber in this House knowg that these
unfortunrate things have happened
in the Madras State which is sup-
posed to have been always loyal and
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law-abiding. Such g thing has hap-
pened there. You may ask: How and
why? It is, I think, and I still main-
tain, instigated by some party. But
that level has gone. Now we have
come to the stage in which the whole
cross-section of the Madras popula-
tion has been forced to think, due to
certain circumstances, that English
will not stay and that Hindi is going
to be thrust on the non-Hindi-speak-
ing people. You may ask, how is
thal? I have heard the answer. On the
26th January, solemnly, it had been
declared that Hindi is the official
language {rom that date. After a
day or twbo, consistently things have
happened otherwise. As my hon.
friend, Mr. Manoharan also said,
things which used to be in English
before have been coming from the
Centre to the State in Hindi alone.
Many people have said, “Look here.
Thig isg the thing which we are get-
ting, Are you going to support them”.
Now, how are you going to appease
those people or going to analyse and
tell them that English is continuing?
But the things have happened and
they have passed beyond our hands.

Madam, I must say, the whole
cross-section of the population, the
lawyers, professors, doctors, the inte-
lligentsia and also the illiterate mas-
ses have thought and are thinking
today that Hindi is being forced on
them and that English is being rep-
laced once and for all. But fortuna-
tely in the President’s Address, in
paragraph 21, the revered President
has given the answer:

“We are greatly distressed by the
events in South India. We
deplore the acts of violence which
have ocrurred and extend our
deep syn\pathy to those who have
suffered. Doubtg about the lan-
guage istue seem to have agitat-
ed the mindg of the people there.
We wish to state categorically
that the assurance given by the

FEBRUARY 23, 1965

Address (Motion) 1018

late Shri Jawaharla] Nehru and
re-affirmed by our Prime Minister
will be carried out without qua-
lification and reservation. Thig is

essential for the unity of the coun-
try...."”

Of course, this is something which has
given us some satisfaction and the
people would have appreciated and
applauded that also. At this junc-
ture, my request to Hindi friends is
that having understood the situation
‘ag it happened in Madras State and
which is also spreading slowly to
Andhra, Kerala and Karnataka and
also in West Bengal....

Shri P. K. Deo (Kalahandi): To
Orissa also.

An hon. Member: Bengal via
Orissa.

Dr. P. Srinivasan: My request to
Hindi friendg first and then to my
Governmeont is  to give statutory
guarantee so that the fears once and
for all, are set at rest and the peo-
ple of Tamilnad, of course, as before,
will be loyal and most law-abiding.
The weather is very good....

Shri S. Kandappan (Tiruchengode):
Chilly.

Dr. P. Srinivasan: Of course, I am
saying metaphysically ang Mr, Kan-
dappan is not able to understand my
language.,

Now, coming to that, I reiterate on
behalf of my Madrag State, the most
law-abiding people, that if this statu-
tory guarantee is given once and for
all peace and tranquillity wil prevail.

An hon. Member: If not?

Dr, P. Srinivasan: Then God only
could save all of us. That is all I
can say.

Mr., Chairman: You need not ans-
wer the questions raiseq by the hon.
Members,
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Shri Daji (Indore):. If he wants to
answer it, let him answer,

Dr, P. Srinivasan: Then, this morn-
mg I read in the papers that the
“amilnad Students Anti-Hindi Agita-
tion Council has called off its agita-
tion thereby having strengthened the
hands of our people and of our lea-
ders, They have confidence in our
leaders and the Government. I think
the wisdom has dawned and probably
we are being guided and better things
will prevail.

Another thing 1 have to tell you is
this. I do not know the constitutional
propriety of the resignations of two
Ministers from the Centre. But I
must assure you of one thing that if
those two Ministers had not resigned
on that particular day, I do not know
what would have happened. My only
honest submission is that they resign-
ed at a particular critical junc-
ture and saved the situation in Madras
State.

An hon. Member: What prevented
them from advising the leadership..
Interruptions).

Dr, P. Srinivasan: Now I am com-
ing—Madam Chairman, I wag under
firc, now 1 am coming out of the fire
ang going on to certain other parts
in the Presidential Address,

Dr. M. S. Aney (Nagpur): You
were firing first!
Dr, P. Srinivasan: The President

has rightly said in paragraph 17 of his
Address:

“The importance of accelerat-
ing the rate of growth in both
agriculture and industry is hea-
vily underlined by the increase in
our population. Between 1951
and 1981, the population of the
country increased from 360 million
to 440 million.”
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Madam Chairman, permit me #t0
read certain statistics which may give
this hon. Housze an idea about the
population figures.

In 1921 population of this country
was 203 million; in 1931 it was 278
million; in 1941 it wus 319 million;
in 185, it wag 361 million; in 1961 it
was 439 ‘million; and in 1963, mid-
appraisal, it is 459 million. And I am
told by a reliable authority that in
1986 it will be 800 million,

T WFT & QAT
SIEE AR A

(wrer)

gt WgRA (MAR) : AT
qHFTTAT FAT § |

Dr. P, Srinivasan: Madam Chuair-
man, at this rate of growth of the
population, with all our plans
maturing and our getting some relief
from that, where are we really go-
ing? My submission to this House
is thut family planning must be plac-
e¢d on a first priority basis, if not a
war front.

wt g W TeAm 0 (J9W)
qdl wgEg WME A FW | S A
TE FAT F0fRT |

Dr, P. Srinivasan: I am afraid 1
am unable to undersiand the gentle-
'man who talks to me in Hindi. If
I understand I will be able to give a
suitable reply. Not knowing your
language, allow me to go on with my
speech, because the time is short.

An hon. Member: Carry on.

Mr. Chairman: The hon. Member
need not give this explanation also.

Dr. P. Srinivasan: Thank you,
Madam Chairman: We are now think-
ing of 80 many explosions—the ato-
mic explosion, the hydrogen explo-
sion and the reecnt Chinese explo-
sion also. But at the rate at which
we are progressing, I am afraid we
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are going to the family explosion,
and God alone knows who is going
to help us at that time. Here is an
opportune moment for the Govern-
ment in particular to come to the
rescue and put family plannig on a
first priority basis,

During my tour of the United
States of America during July to
September last year I found that they
are having planned parenthood asso-
ciations and I can tell you without
fear of contradiction that there no
family has more than three children.
But in our country what is the sit-
uation? We start probably with a
minimum of six. That is the posi-
tion—including myself.

Shri A. K. Sen: Ourselves also?

Dr. P, Srinivasam: Therefore, it is
high time that the Government
should come florward with family
planning methods and do the right
thing and save the people from this
catastrophic family explosion,

Let me now come to another point,
namely, water supply to Madras City
(An Hon. Member: Your pet subject)
which I have been raising and which
has not been taken up and tackled.
in the year 1964 or 1963, I think, the
Gulhatj Commission was given, and
we have been promised that 15 TMC
of water will be given to Madras
City. I do not know what has hap
pened to that. May I request Gov-
ernment—the Law Minister is here
and I request him to convey our re-
quest to the responsible quarters—to
take up this matter so that Madras
City may get that precious  water
which js not available in Madras
City for decades together.

Then there is one point, and that
is about the D.A. to the State Gov-
ernment employees. Of course they
may say it is not a question for the
Central Government. But after all,
the State, the Centre, the Govern-
ment and all the people, are of the
same category and the same level. 1
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shall  just give you an example.
Suppose there are two brothers in a
family wherein one brother happens
lo be a Central Government servant,
and the Central Government mag-
nanimously, and rightly too, gives
him all facilities including the in-
creased D.A. And the other brother
in the same family, unfortunately,
happeng to be a State Government
servant. You can very well under-
stand the cause for anger and the
position in which that family is sit-
uated. Can we not in this context
ask the Centre to help by way cf
loan or subsidy to the State Govern-
ment, so that all people during the
same kind of work will be given the
same deal? The same rice which is
sold to the Central Government ser-
vant is also sold to the State Gov-
ernment servant. How is he going
to live? Why give room for this
heart-burning. Let the Central Gov-
ernment think of it and do the neces-
sary thing,

During my recent tour of the Uni-
ted States of America I have been
told—though T am not very much
interested about agriculture—that
they have a survey of the cultivable
land, survey of the soil. And they
are doing the right thing. Have
you ever attempted that? At this
rate how are you going to face this
problem, how are you going to pro-
duce enough to feed the people, how
are you going to be economical or
self-sufficient in food? We are today
expecting PL 480 help for anything
and everything. At this rate are
you going to be importing wheat,
rice and other materials all the time
under PL 480? Can we not come to
certain scientific considerations by
which we could know how much of
agricultural land is available, how
much of it could be improved by
fertilizers and other things; and also
by means of soil survey we could
know which part of land is suitable
for paddy or wheat or sugarcane? If
such a method is adopted and if such
advice could be given, I think our
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country can be self-Sufficient
progress rapidly too.

and

One more point and I have done.
From the Income-tax department re-
cently I got a memo from which 1
found that the so-called bachelors
who pay income-tax....

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
What is meant by ‘so-called bache-
lors’?

Dr. P. Srinivasan: 1 mean bache-
lors, who pay income-tax have to pay
a heavy sum. Don’t you think that
these people are entitled to certain
benefit? I think so, and rightly.
Bachelors are a boon to our country
at present, in the context of family
planning. And really they have so
many dependents also. Will not these
people be given some benefit? There-
fore, the whole Income-tax structure
requires -modification—of course, it
must be left to the Finance Minister
how best he could help the bachelor
community. I am mentioning about
the bachelor community because I
have been dealing with family plan-
ning where bachelors are helping in
a really good way. Therefore, I re-
quest the Finance Minister to go into
that consideration and give relief to
these people.

Madam Chairman, I must thank
the House, though there was much of
interruption, and thank you for
giving me an opportunity to speak.

Shri P. K Deo: I deem it my pain-
ful duty to bring to the notice of the
House certain blatant and bashful
cases of corruption which have been
agitating the minds of the people of
this country, anq the large prevalence
of which has been corroding the
moral flbre of the nation, at the same
time increasingly, debasing and de-
moralising the people at large. The
imperative need to curb this growing
menace of the evil has been echoed

in the Santhanam Committee’s re-
port and the determined effort and
the bold declaration of the Union

PHALGUNA 4, 1886 (SAKA) Address (Motion)1024

Home Minister. The bold declara-
tion of the Union Home Minister in
his broadcast of 7th May, 1964 an
sadachar still rings in my ears. He
gave a solemn undertaking to the
nation on 30th November, 1963 that
he would have to quit his responsi-
ble post if he failed to produce results
within a period of two years. He

The non-communist Members of
the Orissa Legislative Assembly gnd
of thig House and some leading men
of Orissa submitted a memorial 1o
the  President levelling several
charges of corruption against the pre-
sent and the former Ministers of my
State. Six long gruelling months of
suspense and agony have passed and
at last the mountain has produced a
mouse, All the charges have been
brushed aside by the statement of
the Prime Minister saying that they
are administrative improprieties.
Dayg after days, months after months
had passed, and many sleepless nights
had passed, and at last this period
had unfolded the blackest period of
Orisas’s history when we saw com-
munal riots, we saw students’ unrest

which ultimately developed into a
mass upsurge, because the Govern-
ment did not agree to the judicial
inquiry which they had conceded

later on; and the administration was
demoralised, according to the version
of the Chiet Minister himself; during
that period, there was no administra-
tion, and students were shot at, and
law-abiding citizens and Government
servants were kept behind bars on
false pretexts, and there was abuse of
the Defence of India Rules and of the
emergency powers.

14.43 hrs.

[MR. DEePuUTY-SPEAKER in the Chair]

We are confronted by the several
students of the Chief Minister, first his
resignation, then his letter seeking re-
election, and last but not the least, the
way he clung to his office till the last
moment; and then came the biggest
joke of the year when he decared that
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all hig assets would be transferred for

one rupee. I learn that he received
more than 3000 telegraphic money
orders, but up till now, the assets

have not been transferred.

Shri Sham Lal Saraf (Jammu and
Kashmir): Now, the number may be
6001, because the assets have gone up.

Shri P. K. Deo: Contrary to all can-
ons of jurisprudence, no chance was
given to the complainants to substiate
their charges. 1 take this occasion to
congratulate the CBI for having gone
into the matter, for their  patriotic
action, and for their devotion to duty;
and at last, Bhubaneshwar with the
notoriety to purchase those who have
gone there, a game which was started
since 1952 when MLA’s were purchas-
ed for an artificial Congresg majority,
has not been able to corrupt those
people or to deter the CBI officials
from their duty. Many startling reve-
lations have been made. Not only
prima facie cases have been made out,
but criminal liability with  serious
charges have been squarely placed on
the shoulders of those who were in
charge of the Government there; cases
of tampering with Government files
and fraud, cheating, abuse of authority
for personal gains, favouritism, and
causing colossal loss to the  Orissa
exchequer to the tune of Rs. 1 crore
have been unearthed by the CBI. In
spite of all these, a clean chit has been
given to them It is all but natural
because both sides were not examined.
A’ gimilar thing happeneq when Shri
Shriman Narayan was asked by the
Congress High Command to go into
the charges of corruption against Shri
Pratap Singh Kairon, and he came out
with his ex-parte report that it was
all administrative impropriety and
nothing else. But when there was a
probe the Das Commission gave a
different story to all of us.

The point is this. Why has this
queston been decided on a political
plane? The CBI is not a branch of
the Congress Party. The CBI report
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'

should have been published, if the
intention was to check corruption, if
the intention was that the Home
Minister’s crusade against corruption
was to be successful. But the CBI
report is still kept a secret. I cannot
understand ijt,

Dr. M. S. Aney: Has it been pub-
lished?

Shri P. K. Deo: It has not been
published.

Shri Ranga: They do not want to
published it.

Shri P. K, Deo: I would like to
know why a double standard is being
adopted in such matters. In the case
of Shri Pratap Singh Kairon and
Bakshi Ghulam Mohammed, commis-
sions of inquiry have been instituted,
but in the case of BBC, which is very
popularly known in my State, that is,
Biju-Biren-Company, I would like to
know why no commission of inquiry
hag been set up, When we compare
these people with Shri Pratap Singh
Kairon, the latter seemg to be a per-
fect gentleman. There was only one
instance of personal benefit which has
been proved in the case of Shri Pratap
Singh Kairon, and that was utilising
the services of Dr. Dhillon. He was an
old man and a sick man, and he utilis-
ed the services of the doctor there.
There 'was no persona] gain:; he only
utlised the services of the doctor, but
that was considered to be for his per-
sonal benefit. But in thig case, every
transaction entails g personal gain,

The first thing that Shri  Biju
Patnaik did was to scrap the notifica-
tion containing the order of the Coali-
tion Ministry. The Coalition Minis-
try’s definite order was that for any

purchases to be made by the State
Government, the services of the
Director-General of Supplies and

Disposals should be utilised. But he
scrapped it! By reversing the deci-
sion taken by the Coalition Govern-
ment in November, 1960 to avail of
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the services of the DQS&D, the new
Ministry under Shri Patnaik enabled
the cheaper DGS&D rate for G. I
pipes manufactured by the Kalinga
Tubes Limited to be ignored in mak-
ing purchases for the Government.
Through this arrangement, the Kalin-
ga Tubes were able to make supglies
for requirements of the Government
through ‘Orissa Agents’ at rates higher
than the prevailing DGS&D rates and
higher even than the rates quoted in
their own price circulars. Even after
the Kalinga Tubes Limiteq came on
the rate contract in April, 1962, the
State Government continued to make
purchases from ‘Orissa Agents’ at
higher rates, although the departments
of the Government of India and others
fncluding the State Government placed
orders on the Kalinga Tubes Limited
on the basis of the approved DGS&D
rates which were much Jower than the
rates at which they supplied to the
Orissa Government. The Kalinga
Tubes also madc supplies to private
parties on the basis of their price cir-
cular, but the State Government De-
partments in Orissa had to pay a
higher price on account of the pur-
chases through the ‘Orissa  Agents’.
That was possible because of the
sinister circular of that Government
dated the 17th January, 1961, It was
because of this circular that on a total
purchase of these items of the value
of over Rs. 60 lakhs during this period,
the Orissa Government made an
excess payment of about Rs. 20 lakhs
to the ‘Orissa Agents’, and one of the
immediate and foreseeable consequen-
ces of this circular of the Finance
Department was the establishment of
a complete monopoly in favour of the
‘Orissa Agents’. It is clear that con-
siderable undue financial benefit ac-
crued to the ‘Orissa Agents’, which is
the sole proprietary concern of Mrs.
Eswaramma Mitra, wife of Shri Biren
Mitra.

I would like to take this opportunity
to make another startling revelation,
and that is in regard to the Paradip
port.

PHALGUNA 4, 1886 (SAKA) Address (Motion) 1028

17-11-61 is an important
because all the conspiracies were
hatched on that date. The circular
was issued on that date . On the
same date, Shri Sivaraman, Chief
Secretary to the Orissa Government,
writes to the Neyvelli Corporation to
release one Shri Srinivasan, against
whom a case was pending, in case No.
37|59 of the Madras Branch of the
SPE. He requested for his services
to be utilised for Orissa. Shri Srini-
vasan ‘took over charge as  Chief
Engineer-cum-Administration Paradip
Port, on 16-7-62. Within five days
of his appointment, he recommended
the purchase of 2500 units of tubular
structures of the value of over Rs 16
lakhs from Kalinga Industries, when
these structures do not appear to
have been immediately required by
the Paradip Port  authorities, and
when Shri Srinivasan could not even
have had an opportunity to assess his
actual requirements of these strucw-
tures. He also recommended accep-
tance of the condition stipulated by
Kalinga Industries Ltd. for payment
of 90 per cent advance and as a
result over Rs. 14 lakhs were paid by
the State Government to Kalinga In-
dustries, with the approval of Shri
B, Patnaik, then Chief Minister, with-
in 24 hours of the order being placed.

date,

This is the state of affairs. Al-
though the order for 2500 units of
tubular structures wag placed in
August 1962, even un*’l August 1983,
that is, a year laler, a large number
of these structures and components
of the value of several lakhs remain-
ed idle on the factory premises of
Kalinga Industnies, sand Shri 8rini-
vasan himself, in his letter dated
6-8-63 to the Secretary, State Com-
merce Department  stated that he
was unable to lift these stores as the

Port did not require them
because tublar structures
won't stand the saline climate
near the sea cost. So all these

frauds have been committed and the
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[Shri P. K. Deo]

State has been put to a loss of more
than a crore of rupees. Whatever I
have stated is corroborated by the
C. B. 1. Report and the letter. Any
action short of a Commission of In-
quiry is likely to be misunderstood,
and the Central Government will be
accused of abetting in this loot of the
poor exchequer of Orissa, Sir, it is
a fit case for dismissal....

Shri Jena (Bhadrak): On a point of
order....

Shri P. K. Deo: He is an agent of
Biju Patnaik.

Shri Jena: One point requireg clari-
fication. No Member or no person on
behalf of the Orissa Government is
here to reply wll these points. So is
the hon. Member is referring to these
things here.

Mr. Deputly-Speaker: Let the hon.
Member conclude. ’

Shri P. K, Deo: It is a misfortune
that the same group has been perpe-
tuated in power. Even though it was
a fit case for dismissal—emergency
powers should have been utilised to
oust this group from office—nothing
has been done. Rather the same
group has been perpetuated in power,
and the present Chief Minister,
agiinst whom also several charges
were levelled, who appears very con-
spicuously in the CBI Report for hav-
ing given concession....

An hon. Member:
frivolous.

These are all

Mr, Deputy-Speaker: Why do you
bring in the new Chief Minister?

Shri P. K. Deo: The finding is also
on the present Chief Minister. There
were charges against him. Let him
say no. He was responsible for the
reduction. ...

Shri A. K. Sen: May I draw your
attention to rule 352 of our rules? He
ig cacting an aspersion on a person
like the Chief Minister of a State.
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Shri P. K. Deo: The Prime Mini-
ster's findings are on those charges
also.

Shri Rama Chandra Mallick (Jaj-
pur): On a point of order. The hon,
Member thinks that this is the Orissa
Vidhan Sabha. This is Parliament.
He is said many things about the
Orissa. Chief Minister who is not
here. I seek your ruling. Is he in
order in making these remarks?

Mr. Deputy-Speaker: He should
not reflect on persons who are not
here,

Shri Ranga: He is not concerned
with the Orissa Ministry. He is con-

cerned with a gentleman against
whom charges were levelled.
Mr. Deputy-Speaker: He should

not 'make such remarks.

Shri Hari Vishnu Kamath: Yester-
day the Prime Minister when he
made a statement at 4 O’clock, refer-
red to Shri Sadashiva Tripathi by
name here, the present Chief Minis-
ter, who was then Revenue Minister.
You cannot have double standards. 1*
he can refer to him, we too can refer
to him. ’

Mr. Deputy-Speaker: You cannot
make allegations against persons not
present here.

Shri Hari Vishnu Kamath: He has
cleared him of the allegations,

Mr.' Deputy-Speaker: In what con-
nection? 1 do not know.

Shri Hari Vishnu Kamath: The
Prime Minister has cleared him of
the allegations. If we can prove that
the allegations are correct?

Mr. Deputy-Speaker:
here.

I was not

Shri Hari Vishnu Kamath: 1t was
unfortunate, but it is not our fault.

Shri H. N, Mukerjee (Calcutta
(Central): It is not a question of
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making allegations agginst a person
who is not here. It is a question of
allegations against’ a public figure, to
which reference has already been
‘made by the Prime Minister himself.

Mr. Deputy-Speaker: He mentioned
the present Chief Minister,

Shri H, N, Mukerjee: Reference
was made to him also. There were
certain charges against him, against
the person who happens to be the
Chief Minister of Orissa at the pre-
sent moment. His namc was men-
tioned by Shri Shastri, our Prime
Minister, yesterday in his statament,
as one of the persons against whom
cerbiin charges were made. I am not
going into the rights or wrongs of
the 'matter. Here is a friend of ours
who says that the Central Bureau of
Investigation has made certain usper-
sions in regard to this gentleman
mentioned by name in the House by
the Prime Minister as a person against
whom charges have been made, 1
submit he should be allowed to have
his say.

Shri Rama Chandra Mallick; The
charges are not proved.

Shri P. K. Deo: In the CBI Report,
his name appears. He has bzen res-
ponsible for the downwardg revision
of government dues. In the case of

Orissa, regarding the Deputy Chief
Minister. ...

Mr. Deputy-Speaker: You must
stop it here.

Shri Nath Pai (Rajapur): On a

point of order. May I recall for your
guidance a ruling given in this House
on an carlier occasion? An identical
case arose in August, 1960 when this
House discussed the general strike of
rsovernment employees. 1 ~happened
to be in possession of the floor, I
cited as authority for govermment
responsibility for the strike a letter
written by the then Prime Minister,
Shri Jawaharlal Nehru, to the Chief
Ministers. As I proceeded to read
from the letter, T was challenged by
Shri Chettiar, MP., and asked ‘How
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con you read from a confidential
document?’ I said I would first likt
1o know whether the letter was being
correctly quoted or not.

Mr. Deputy-Speaker:
concerned with
ments here.

We
confidential

are not
docu-

Shri Nath Pai: I am
that.

coming to

‘Promptly, Shri Ayyangar, who was
in the Chair as Speaker, said that
there was no point of order; so long
as the letter is not challenged by the
Government, it is an authentic docu-
ment and can be quoted here. One
point to be borne in mind in this con-
nection is this: that those who chal-
lenge it should tell this Housc
whether the quotations are purpo:ting
to be reproductions of the document;
all other considerations are irrelevant,

Mr. Deputy-Speaker:
quotation here.

Therc is no

Shri Nath Pai: Any reference made
to it cannot, therefore, be ruled out.
Objection can be taken only on this
limited point whether this quotation
and reference is pertinent or not; on
other questions, no objection ¢an be
raised. This is in the light of the
very clear earller ruling from the
Chair.

Shri P, K. Deo: The Deputy Chief
Minister, who has been exonerated.
on the benefit of doubt ....

Mr. Deputy-Speaker: He should
drop it.
Shri P. K. Deo: Shri B. Patnaik

has become Secretary of the Congress
there. Shri Biren Mitra steps down to
received a resolution of deep sense of
appreciation for devoted service ren-
dered to the State and the people.

15.00 hrs.

Shri Ranga: By their party.
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Shri P. K, Deo: The entire set-up
there has to be changed, the Chief
Secretary has to be changed. Last
but not the least, I make an empha-
tic demand that a commission of en-
quiry has to be appoinied. Oth-rwise,
we will have to find a new definition
of corruption in the Congress dic-
tionary, in spite of Nandaji's sadachar
angd crusade wagainst corruption,

Lastly, I request the Government to
havé a look at the writing on the
wall, Rising prices and corruption
are the prime factors for making
many a democracy top:ie down from
its pedestal. You have faileq to check
rising prices and corruption in the
country, and you should be prepared
for the "failure of democracy in this

country.

5! fio fao aT, (AT : FuTEHE

wErEE, Treafy off & i 9T oY
AR F g wea g, ¥ gEwr
HET F@T

Ym0 g fov @ wfewmee &
FewTT ® Aifqa), o frew Fat
ot 3w § g ¥ fawra wvAt A Sy
=i & a@ g W & wfa F¥
foadw &1 4 wfuw a7 s
ag fragw ®wr awarz fe faowt
qfear frafs F e g AR
98 1 I@F  WIEEAT FQTOF
T T W 9 &=t &F
aw # Fr wwfg g€ R 2w fwam
T T g

EF @F Y W YW UF g
e e g & g dfs wed
¥ g5 Ot wfgad @A § o 9@
W 9 AWy QA F faw qemar
JET & TF AT WE 9K I HY
IAWT QETET AT WX IREA AGT WY
RNAT € o7 {297 | IF 3T & AT
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FTTO qBT AT, A IFIT w6 gy
A ATF T T A fadn
qifedt & A @eedt wr W faw
QA FT AZT I T8 &) F96 q@ fY
ar & T, I SR T A
wE

T (sRR) ;W fe
& w@re?

sy Tio Fao ey : afe faondy
qifedt & AT Gl A W AW
Fr wrfg aT faa fear T, o g
T wwar f& g s o
1950-51 ® 86 HW 50 &
¥TT FT 1963-64 A 154 O qY
g 1 T MR we &7
I 3,28 W@ Afew Y W
FT 6,63 9@ {few T & W
F=4 W12 FT IQET 309G T A
93 ¥ 1,48 WM 29 @ W
AT WSRY T SETERA 30 ST
Wy Y I FT 20 FAT 10 dE
T FT @ T ) wEd wafea
faorelt ¥ oo T ol W) Ao
gt & Samaw # @t afg g€ &)
grfeel &7 IEA 99 T JAZ
F 12 FT@ S59FAR T E,
ST AT IQIFT 9 g7 &9 § Tg 7
2,19 g T W AT w7 IWEA
27,30 FAX A T I FT 94,20
T A § m o)

T T AHE W @ FT TRV
T & 7 W g W @IER
gma Ay GEl ag dwg &
i O AARAATHI w1 WY qwAT
T ATEW TO WSAHI ®
R W FT IC § A F®
T Wy & afew wm Lot

113

!
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WEFAIT HOTACT g7 §  I@AT qut
werdl Frqfy T F,?

JF qF  [AEATT FT AT g,
faaer wfedf F g ssw
A d qF AAA §1 IR AR
¥ gg N9 A€ & widwg a@EEH
BT FTHIAT FIHTL JAET, AfHA 3 §F
Fogaed T FEN 8N} A ag
freag fear ar 5 3 oF w9 faQet
qref g, Afe Fg@d I wEEA
T IR R @ T W
wifgw AN fF faer wizar wy
AF FWHEN, AfFT T WA W
qaFT @ | @ gfafom wav fadey
qrfeal 1% wredt &g @ FI AT FE
grar 2 fs SO Ay qfar, T==1
o foded damy @t ead
W gy smwd feerd, &
iy @ qO P TE? W A AW
F FE Y W@ R T WAy RN
o1 gFdar ¢fw S99 gaw wa-wfowe
ghAar st gr ! fagdr afeat &y
QU AFA A wa-afana sgEAar
fasy &, e R A ge i
& wusaar s gg g, foasy
AT T FT @E

¥ fad 7 v wmgai § R faOeit
qferi # wd féw a@ ®
QO 7@ NG| T @Eg FwT
5oy, dfeq samgE WY, i@,
@ Sa% fawEm ot fv FUg @ aw
H AT FT A W qBA TG RO
X ag AN § FH AL FLEDAT
afFr w1 SRR T A
I & o, g A ¥@—fE
FIG & Aqe W AF aWTH
FAG P I 7 UF ARA Y,
g7 TAET ® qOF Y, TEEHF
qumA A o g fear? s
IR A4 Fam fF Fiaw & i
2194 (Ai) LS—1.
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W WA F FidT § gIEA ACE
o wRY yEm AN o fe
foad wed =ufem # 3 faae aff
tawa? Kfrdmw #or wgar? fw
gmw AN ), feg fadm ¥
W gard zw Afs w1 o
# sz uvar § fr wx o ofew
TATEIAT AgE qT AN F, ar @
g ™ FT gw X f& widaem,
®AF F I AR A% a9 F Fg
F g 9w qe-fagl 9x W ®%¢
TR TN H gEF gq )

fad <= gy wafw &y agt
WIEI & sRE F g ¥
WK § SR IW 9T w7 Ay
|T &1 o ZHTY 09 &R &
et woga W wREaRr qear &
@ gfr ag qer Wl F 9 o e
afral & faeg dme g W
R faa #@& % faars #wriarg
FT OFar &) wOw A owAE W
W 927 AW AR 4T g gFar §
fe fadely oifeat oF a9 FW AT
Fgaw g9 o W E st
el gg wgArdt f5 gw o wawt
et § Afew saR W fHew g
Tq § WRE gAT AN FHFA AT
g TR u=x wfaat §F gwdr §
EHOT g4 N FB WEEA ) ER
FfeT faier izl €1 wdem gw w@
g1

% soar s g R owiw O
FHG T TER AT HEAT FT FHT
WY sy W owET Y oawar gfe
IR JAAT F faww wra e
AR wife waw o ST @
T & SR S e wTaw 3

%
vv' ,[
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Shri N. Dandeker (Gonda): Are we
discussing the Congress Party here
or the Address of the President?

Mr. Deputy-Speaker:: He is just
mentioning the achievements,

Shri Ranga: Achievements of what,
the Congress Party or the Congress
Government?

Mr, Deputy-Speaker: It is the party
that has formed the Government,

o foo fro e, : wHg AR EIH
FHR & Aot & 0% g WY
sy & f& oo faddr  ofey
Hfaamg, wwond g Wk 3
WIR F PO g wAvE FIA
AT oF  gEY 9X A FI
g s v aw ¥ g §, @ wew
meg ¥ ®0ET FQA § T w7 @,
Fad 1Ed g ww fadar ofedt
# fufs @ a1g 1 yww ¢ fF gar
YT W9RT g WIT WA dg W@ )

JreTqw PAET : AEAIT §IEQ
YFT F T H 3o OF |

g TW : §@ERH qR A ey
Ffe s om g adi &

i fro TWo T&d®t : ¥ wwmmy
f & o Y maeT ) su
" ¥ N Juy wIW SI § 1 A
7 & o A A Q@ W1F 9T e
famar g, D faet @, 19 & W
¥ w1 g famay g ad 0w
FEHIHT ST AT /@ & | qfew
% ag wgm 5 o@ ¥ s aww
¥ §& W7 o vo w3 §, fader
qifeat & ST TTRTT T STET W AT
Licl:.ul o
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@ g ver ¥ wvw o § e
TS AEl & gw 1o W § W ST
TH R AT 9 wifRe | gt %
fea i & g &, F aE A WK
HEr G I AT AE@ J GFIT R/
uEEaT T s § | & aofeagy
®I qIg AT FQ@ § WA ¥ AW
Q@ § oW Jur T N9 w1 IO
7 E Y aw forr @@ &1 F
IHET FT FH FQ@ § WX
Fq FIFR AN T 97 " @,
@ 9 ¥ SURT T & ¥ GG
W g ad fraw o R § o
# fragw s&m f& 99 aF faw A ay
gueatd gw Af M. SAFY aTE ey q
a@Y fear s WX @R w g
& fog s Sfva gfaww af &
M, aF g% W WW AL q9 HAT
2 femmsifem @ ) e gfhe &
fua § & fow <ite 1 ag edieq &
IUE! A AT W F "t F 9 @dg@r
¢ W fwm < ® ag qav o @
IGHT AT AT A FH O a4 ¢ )
fram &1 afz F g T F]
aTH q faerar & % 99 T &7 T
WTE AWT I T a1 I qTHA §T S F19q
Iaq T NA § AR wE ¥ wfaw
T & AT IF AT AT FHT IGHY
T W ¥ &9 fAemr § 1 S g
FET ¢ IR WA dIETC FT formw
W e aifgd samm AfY faea 8,
formmT Sy AT fed, W T
fFq 7 oF A9 qF APAT FIQT g, WIAT
Y qT & FAT §, AT W F@T E,
TTaY W FT WA F@QT § AfeT @A
69 §B T & T T W I a9 Frarr
F W g WA § I s
T Er A @ AT ¥ aw
it JEAR I AT T F 7@
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i:far-em!mgfﬁu{mﬁﬁ
wf.® Taf ) faadt & 1 a8 @9
TR AqE dawFgm (&
9 g% faaa 1 Iufea @y #r Afq
FIETHA 7N M o9 as gg Afq
197 e AGY a7 & @ a9 aF gy

# g oF SR @ T F AT
wgg g | A W9 @@ fw e
‘gard “g gem fawwy s9 9@ o=«
Fom & SR =T A ge A
g @ ag 3W 9 @Y FAT ! WX
IF W @ wam fF @ #
W Ty W WerEl W& oA
g 9w 5 9w wmar & s
@ s W e AEw @
woirr fF & g o EREF IgE!
o «9q F, IS & Wi g q1 98 Iq W
Q& WY W T W Oag W
feg T & fiafy &, o9 91 @@
TIATE qa @i ag wfuw ATy ?
wrE W SaTeT GET TEY saedr § |
T AGS T GHAT & | PV w(
qdrem T g 7 wEEw AdW 4g
o & W gar & fF Soaee w9 g
¢ | SaEA @ F fad gg wEaww
g ¢ fv uw s fea # gy,
Iuat fusm ~ fe ag &@T X AR T
A w, LI daw ag ¢ 5 omw
TEH! FEAT. T+, SR HIAWAF QT
I FX | WY a9 W fH e
W gy § faww & g
wgar § % @ a9 9 wme wsel g,
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ag ¥aw zafed § fr foodft cow &
w50 &% Ry & v wr afomy
O ™ ) wWR WIw
feam # ot WY § WK "y
wigd & f5 Rw oY aTe ), SR 93,
TEY 9T a3 A I9F §9 § AW
a0 ag & % g wgmar &R feawr
¥ | R g9 I9F g & 9 ay
wf g gwEd g« €Y W |

Tsgafe o & wfewwa § [
o oY fegf & &1 mewfaT &
ey § wer whoarew # I
% geo@ g fawr & wo ey
fr st o wigde ¥R IT W g,
IaH gt wiEeT ST §, W't aw
qfer Jae7 F1 My 3, 97 § qeerd
FHETQ Ewey <ot § afer ggrfar
& g & wfeaw om ag W & 1 7Y
AT F T AT A A 3T 67
ST 36 A9 g, T N Ay
q1a FTR T F1 erwat 921 &Y £, A
§agm fa wearfar a5 wiawT A
# &1 wgarfar a7 &fq v qur e
? et oimfa oo g F<ar &,
oY qER qg AT A, gaTd
FTASTY qavg ot a<ar § 1 & av a7t
T g f e fawma & sfafe
v faaat & fafeer qgr sfasrr
T ol TS T w1 A g
frerd aten &, S wANElR &Y
GCF & @A Tl Fg  @ewlidar
FT fawar @ vesr W@ axg ¥ <t
& g TifeY 1 TEd o ww g
T & g1 9rgaT g b Wt g ==t
gms 2 @ R fF i e § we-
wrfaar fewmw & faet oy fawmr

2
41
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[’ﬂ"’fﬁof‘ﬂ‘oq’m’ﬁ]
W | R g 73 Fh R
% 7 faarar amg 1 ffe @@ faam
® §siafy, aEr FAAd wife @
T8 FX & @ T A @A A
frdt fawrr # faar fegr @b q@"
gfrs ag T v 9w fa w1 g
g fas dfer o S¥ I AaT
AT AR & ) ag A Fx s

fedt & @ % Wy ¥ g0 frdan
FCAT AT § | F wwwat § oS
W) wifyg F @7 9 §, Isw W<
A F O 9T g, S Al qreit W<
AN afy awi & = W& E
W I ¥ Wi @ fy W
fordt @ frg @it F AT F Wt o
fFr T g wa® & W
Rt & dr awrT T A g
W 1 wraaty T @ AR AT
Teirar & fer w3t w9 @ AN
T G et g @ wwA e s
F A @H T AT enfeR T
whrest i ot & 1 A frdt sfier
¥ ag got 9T & fr qw Rt s
QoA arag g ¥wg g s
TE AT g W FX A WA AT
ﬁmaawaqﬁmﬁ{ﬁrmqm
T § T e ag v & e wAe
agr orqan, ferq oA @ @
qawy § f ag sg 1 W AW
HASAT AT G771 &, HHSAT 5T
W g FA § A aw &,
A G AT @A gEE FQ E, AEA
WA & 9T F g, W g
g7 AR I=T g7 FT qAAA § | WIL
¥ @7 A forr &, g ow |
IR WA A A A
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a1 o A R Y g 9T 9aT
g AT S A g g fedy
& womat Y A WA W §
I q@ w8 fadw o ¥ wfgd
watr wifwdt #@ W) agr ¥ el §
arg @ afgw, e g § o
orF a1 g fed @ wrd fadm
g fey | fow g ¥ F wwd €
R Fgx § fF 9% I A g
g § 5 gat ed st 3 9
T¥ | HAST FT AL JEAT AR 1H-
A & fawde & 1 s A & @
feg WK qEATT W WT OF W
fﬁ%ﬁmmmml
RraT g T @ ® AEX A
wfw & I @ AT gT qqar
gt s fqam sarer gww AW oEt
ZHE N ¥ Tvw FY Fifaw Y, IAAT
#r 99FT Ieer qaftwm fawer | @w
qUaT |1 gar AT 2w ¥ I gwE W
gr o faoadt W aw ¥ A gwE @
W F WA, T wgT A qFAr |
g a€ ¥ FEAD F AL, T A,
T TR ER 3 A g
Prars @ 7@ fawm § fr god A
g T T AT I G G AT
T qgT AFE gAA JF Y FAR FE W
FIOT @F WA | A WA gw AR
zagt & Fawrfira g1 o 1 gfe AR
A § fF Aw A wfmar TG,
w1 GUST &A1 73, W 47 Earfeamy
T3, FET G &5 BY, AET AL EH
Fg qf {6 g0 "0 TF Tx AW
2 & nfy ardar g fr o Aifa
# gux &fama § AR e @ WR
@t Ay gard aga fodt § ot W/
'@i:ﬁﬁfqﬁﬂ’éﬂaﬂ#qﬁl
o o qre & ST feer
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W%Eﬁmfmmzlaﬁmﬁ
fawate ¥ arq 7gar g f5 Ay < &
fay oo rfamm 1 77 W@ F
fag ug wraws § v Gy &1 ff T
wIT & & § AT 91fgy, A I9R
IFT fFT AT )

Mr. Deputy-Speaker: Shri Madhu
Limaye.
Shri Daji: Sir, before my friend

proceeds with his speech, I would like
to say that if the Cabinet Ministers
are so extremely busy, we need not
proceed with the speech at all, with-
out a single Cabinet Minister being
present here, Is the President’s Ad-
dress less important?

Shri Hari Vishnn Kamath; The
Speaker has ruled that more than
one Cabinet Minister should be pre-
sent.

An hon. Member: Mr. Raj Bahadur
is here.

Shri Hari Vishnu Kamath: He is
not a Cabinet Minister: I hope he will
be promoted very soon.

The Minister of Transport (Shri
Raj Bahadur): At any rate we repre-
sent the Government.

Shri Daji: We want a Cabinet Mini-
ster to be present.

Shri Hari Vishnu Kamath: They ure
disdainful of the Speaker’s ruling. It
is contempt of that ruling, This is
not the way Parliamentary democracy
should be carried on, Better there
be no Minister at gll here, rather than
these Ministers . . . (Interruptions).

Shri Raj Bahadur: 1 hope it has not
gone on record.

Shri Hari Vishnu Kamath: Why? It
hag not been expunged, I said that
it is better there be no Ministers at
all at this moment in the House than
these Ministers, because the Speaker
has ruled that there should be one or
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more than one Cabmet Minister pre-
sent, Those who are here are unfor-
tunately not Cabinet Ministers.

ot fFrA qEAme (FEAAIR)
99 g% $fade fafaee? 7 w1 s a9
% wrdart w1 eafir fad |

Shri Harl Vishnu Kamath: They
are not promoted yet, Nothing has
been expunged, If it is your house,

you may expunge it....(Interrup-
tions).

Mr. Deputy-Speaker:
come now. Mr. Limaye.

They will

ot 7y fowd (F9%) : s e
#fay & & goar wow oW 78
T A F® | I IF qg ATHAT T AGY
AT & a9 &% ar & do1 @ ?

Mr. Deputy-Speaker: He does not
want to begin? He may please begin.
They will come now, Otherwise, 1
will call somebody else to speak.

ot wg fowd : K Q1w w
ngﬁﬁﬁ@ﬂm%ﬂ'@%faﬁ

Nt wq foed : Trgafa oY &7 qa
ayor faremeeE W1 W @ 1 @
F& I9 § W avaedr 9 feeT @,
Iaq 74 adr fraem g 2

I ag At e wgr § gy
A SHT 9 N F @I TG TAT
g s maR Faw Ty
qETAAT F & g ag wrawas g
T F qX A AT qF AT A AfT
W 39 9 OF ¢ &7 ¥ qAfa= fwar
I 15 § A F A H Ay
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[+ mafema)

e A Aifa | g g & 91
e & ywa arfag gE ¢ 1 wefag
A TF FLHTT WA o Y WGAT T
NAPEE AN s T ITF aRA
¥ quaTT TFE A@ H@ §, T g
2 wear Afa 1 TTew T8 @ awar
.

X9 16 §T9 qgw SfeT & Fgfre
FEua waw gt & 39 F A g
FET X I & g9 FIANA® qFE
qrfye fY afew 9w ag ava-g sarfaa
e at gl AT FY A W &
TR F AR { A A9 W g Afq
A FTE | IYT A WGAT T §AA &
FTHTT FY fa=me syorreny 74 §, o0 9
%1 wrAafer Afa |1 g 9w &1 w2
¥y AgY AT § | AT qg G A
AT ¥ Ay TR K G F I won
HTHHTH FIAT § A @Y v & fv gaar
#ify ¥ amg fa=are ot & @ gw
HEAT A g1 Al WY gH S HT /AT NEH
FEY FET | ST T HT JFGAT TN T
TS AT AT TV IRT G A HIHET
& Fue & T A gama w A
FL TF JI AT Ty wr & oogr &
ag FE & AT AT W A W Q)
feeat & gz wur , q&f s §, afendt
I &, & @ o § wgw i oaw
JY qfeey AT A AT 2 § I
TQ@ W9 FY g FHAY Y WY "
Y afgq

gy @ NT F a #F o & ug
FgT fF T FroiET A AR T
T ¥ fag qax g f5 e &
ZET & X IEEHT AT &AW A1
N WRT FFR B FE AT FT AR
A1 wfgy #RX FIAET B T RN
FTTHET F FHAT A 3 A "eAar
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ST FEAT ATRT | GiFT qIey I
T WG GCHIT & FI TG HTAT 90
@Y g o Q1 S a1t Aifa Wi a @R

91 W g

(At this stage, the Minister of Com-
munications and Parliamentary
Sinha,

came and occupied his seat.)
Shri Ranga: Now he has come,

Shri Nath Pai: Mr. Deputy-Spea-
ker, we remember that before the
hon. Member began his speech, it
was pointed out to the Deputy-Spe-
aker that the Speaker has directed
that during a debate of this impor-
tance at least one Member of Cabi-
net rank should be present in the
House. No disrespect was meant to
Shri Raj Bahadur whom we all
know. Knowing the calibre of other
Minislers, he deserves to be a Cabi-
net Minister, None of the Cabinet
Ministers was present and so we
raised an objection. Now, the Mi-
nister of Parliamentary Affairs has
been good enough to come; he has
condescended to come; it hag ‘been
very gracious enough of him to come.
If the Government means to mend
its ways, T hope such calculated dis-
courtesy to the House henceforth
will not be shown by them.—I want
to know his reaction, Sir  Otherwise,
what is the Minister of Parliamen-
tary Affairs for?

Shri Hari Vishnu Kamath: It is dis-
courtesy to the Speaker also; and it
is contempt of the Houve ipso facto,
a fortion,

The Minister of Communications
and Parliamentary Affairs (Shri
Satya Narayan Sinha): I have not fol-
lowed the violent reactions of the
House. (Interruption).

Mr. Deputy-Speaker: Order, order.
Please go on with your speech, Mr.
Limaye,
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-15.27 hrs, .
(Shri Thirumala Rao in the Chair)
Niagfd A ez rafe
AT &) G AT & FIT 78 WY
w0 W g 5 oag @ N A Af
ST @ R Afew wwfomg ag & fw
T F G X A Fgar ¢ fr @
T areit Afg w1 gw @ = @ &)
I g ¥ g faaga ¥ fF g
TEas aF Fg a fo AT F a &
T Y AT Aif @ ag Tee afaa
AR N T IHT RE AR TH
Ty e ¥ A ¥ weew W owd gw
oA Aifg g @R E
TF T § W A FAT ATGATE |
el ot g AN A AT S F g
TF W Al wefel #
gy A feor mr 1 5w F @@l
qE 97 St F, dw awm e
QT F gAY %S X 4 Fgr @0 ¢
6 T TgN &Y 1959 ¥ fasaq A
A gEAT g€ I F FoEawT g 97
o wfsqmet Fgfee gaaa FwEw
& T W qoF Y grer & fw g7
Qa1 g|T 7 W AT 39 q19 T g
g fo foswm u wfeawel Fgfae
AT 1959 ¥ ¥ 1950 W 51 H
wqrfa g1 7 o ;% fasam Y wrary
FT Y G ZAT IA H dG9 I HILHT
9 g | arg ag ¥ ug faew s
ATgAT g 7 W A< At 1 asaT Ay
AU & FfF fsqa & Fuv S a a
areaer faar 3w T 39 A Wi
FTHTT T A T TAH /AT T qAGT
forar a1 | gafay q@ g QAT & s
AT AIEA 994 9919 § #gq § f& v
Y I=gr ¥ fasaq F q¥ ¥ N WA
? 99 & faudm foeag & o A9+
&Y FeqT § IT FT FAR ITHILY FG-
fae2 3 forar | & o @ 9 FgAT TR
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g fr fosae & o< 9t Fear g AW
15 §T9 9gX gHT 91 WR NI
T ) q=AqT & YT W7 R
T EA T AIFEATE | (@, )
wafo S & ATt § W AT /g Afg
AT ATEA § AT §X A TN ATAAGIGL
uTEY Y HY N T & I9 FT 45 B
¢ % ag s=ar ¥ AT wid, fasam wy
FAT ¥ W WA FY STy, W F3
T AR @R W
AT 9T R E

¥ wgam argan g & i v fosaa
F FI S Four ey T S W EH
a7 ¥ oK 99 aF fossw qw
T AT & 99 I& g faswq & SaAr
NEPTAREITPEAT S I F IR
¥ O AW A wEgR FW § e
% oF farer 3T STEAT E 1 @ WX
AR o wgfre frer & 3 WY 989 F)
o+ 1924 ¥ Wfars & WK 99
TR A A T AN g G g A A
Fdfugl @t skwafud s &
Y FTHI A TF FIT HT Aan G 41 fw
Fnfagr = &1 fgear g AR AR
W I FT GAT ATGT | HHT ATHT
1 ogwr ! qfear A a9 9 S
TET FY & QfaqT & F A0S FaqT
Mg 1 | ITH TH TS FAH
firar wa AT SR CF QAN T
F T ®F A AW | T9AT & AR HA-
YT F1 WY @ I & fau SR T
fear 1 awer @ it |@fy g 6 s9de
IREfAITaug F Ig aa g |
I F R I F qR_L A9 FRfAE
ga waw g g a1 1924 W A
gt @ 99 F I W A HAW
7@ fear afer 4T &1 N T @,
AN @ T HT A GHRE G I A A
g frg worgT foran fif ag Y Sfaar
F qrAWHE #1 A9 A | A SNt
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R T 69 § § W AT uvy aw A & X F 7% Afy w71 |0 AW
W A e N aafm s, 87 8@ A RY g W & 5 e A
wWETAT B 6qA FATOYT R AfeA T T R B0 g v wie o e

T T A Fur fFan ?

Mr, Chairman: Hon, Member's time

is up,

st wR fawa : gg A 9gar wwwr
£ WX Weer RISy A g Fg 97 % 59
T q| 1 s fzar ST 1 gEl
weedi w99 X feaer awg fear §
W@ WY aga & A wEA g | MY qH
) gug Qfvg )

q Q) gErd & Wi qdA g
#T g, 99 9 ¥ g7 a9 9% ¥ Ay §e-
fas Trag-fasde oY, was & g
HYAT BT FT FAR I90F § T A |
qre. q1q ¥ ag WY FgAT T1gar g fF e
A S AR faRw w4y Sy g & fog
ug %g < & ogt % Wi &7 e &7
qaTd §, 9 F AT gH FET 6T S
YT AT F | T G@ER & @0 A9
F IR § T 3 AR @1 Aifa afgx

1059

FY AN, q@ HFARN F ag favarw
a1 grm f 2w Y grew ¥ fag axwix
T Tt g A s @

Mr. Chairman: Let me settle the
matter with the speaker myself.
Others need not interfere with it:
There is another Member from your
party who is equally important, if
not more—Dr, Lohia. The time has
to be distributed between you both.

IS gFe-Fraw feafa F am a3
g7HT A AW g H faag sfawrd &1
A war g, frad s gfage Y agfer
g @A, wifd I7 e gT qE
"he-Te feafq &1 o £ 1 o
I9 FFT AM T gH OX BT 99TE
G AfeT o N F g T&ER
¥ gra Fi werd A oW @
difas oy #1990 §, gr o fw Y
qurs &1 @w feur s & AT Y
g ¥ dFe-wAw feafy & am 9w
S9 §YFIX 9N 1 Sgre7 wfuwr

Y fema gzaw m‘%_m &
a]T. ... .

ot ae fand : & 5 9.9 fAae
W A & qar )

Mr, Chairman: You have already
spoken for 15 minutes. I can settle
the matter with the speaker direc-
tly. I do not want anybody’s assis-
tance. Please finish your speech in
8 minutes,

st Ay fama: oo s ¥ ww
W fye @ fwe !

gwiafa wgizg. & 78 w0 wrea
q1 fv 99 foeaa avER oy @1 Q=
IF Ead QAR AR AR ¢ fF ow
1947 % feeelt & ‘ot ofmand
g 9q guT AT, 59 ¥ W foema &
sfafafaat ¥ feway foan a1, &t odt g
¥ foeam & I AW I W AT
T oo § W17 I WY g qET @ )

A § A I T Tzan § R e E
S qE-AET & 9 A | |

T FIH qoF F1 q9ET A8
g 58 & gn @1 dofwi s
aEd g, atcad (qu ag o g
f& fadiy wfusr s@wrR F @w
FTg | W & dfaem 9 o F FAt
& FTHY T G FY A § 5osT
g TW 9T FT 3% RN H@,
wfaF A %7 3% ST FEN W W
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W ¥ gF-HweT-nfRd &) Y GH-FTA
feafa @ st faww sfesrd 3 o<
TFE@ T & wEfAU AW & Amhd
& ag @hr Fom ARar § fe s
g farfe #t g s
R AR dfaam F afrwRi % § -
WIAMT R @ Sy A &
Wt gt F2w BT |

T 89 F a9 gAY WAF
FAAE S F AT qF AT AT §
fr = axa fergeam 2 feafa & aX &
R fF W &1 @A @
BT A1 g s § IR-aaad /R wET-
AN BT AT § AT AT W FET-
aaar oy § R 9g quE Ay A«
AW FWHFFLIETE | FARIW
¥ g@ aad QWA TE-H.AT QAT T
W & 9 9gd d9-adm  geEr f
g = @ § 1 mfaer wies
frem &1 s RaEE T ! gl
wF § @ fqamae §, dxawafat
& W 99 &1 fAuEw # W A wg
AT A2 g At mfgw T &+
% waaw A8 grar § e fafew
Al F B AEHY ATHRAT ® S %R
FTAW W7 § W TIGT AT A G
§ SEF T § WY F G IO WiFS
TEAT 9TEAT § |

TEF AR A FFATI qg FCE
gMgT gear & | 994 fafww ooal &
1955-56 ¥ W HAGHT HiFTT F
ITQ Wiwy 5Fes A 4 ) 9T ¥ q@
Tt & 5 1955—56 ¥ qfgasiy ame
¥ #ryredy FHSAT 295 T, HET-
g § 287 @, 999 ¥ 277 WY,
faee % g7 § 9 149 T,
T S ¥ 178 T, W AT
187 &Y €7 | 9 9 & qZ AV
feafa Y, 3@ & X & @ §ear A f
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g s gmeT fear § A sw A @
TS frret § 3 A 7T &) waw S
B § wifs fafww oot ok fafaw
W & Y dFaE §, ag wW En
& a8 TIAT TAT AT @Y § 1 Ay iy
it fFame 3T F AR F gwfwT g€
Iq ¥ q@r Iwdr £ 5 1960-61 #
faeelt & &1 wRWY  wmiEERr 871
A, "AGaE ¥ 468 T, qfe=wdY
TMT ¥ 464 79, T99 & 451 &7,
fage & 220 @A, IR F 267
T /7 IEET K 276 BT 97 |

T HFST § 9aT A1 3 FF 1955~
56 & <t feafq Y, qi @ver & A€ 99
¥ #R s w@aw feafy @ g
St aaw feafs @, we 3@ @ @
X dmed faar ond, @ aqr =e
fF iTvawad SR sEEraft &1 99
¥ w93 & guT 9% a¥iy deEg
faege o4 §i7 A Jvaaw § A 99
¥ quady FEw FW Wi fggem
& §F g F1 INfT B oF qry wA
w1 gfrart Awag gifew a8 @ @
fauad ¥ gaX o 95 &, Afed a5
OF WEAYW 9B § WX Iq F wIC
ag & fF T &, 379 @ ¥, was
F guH §, T, FowAl, T3 Gy
W AR GMT § TY TorHF FT0i
# qorg ¥ wEWT ¥ gof R Sy A
WO aF qE faefaen @@ a@wR
¥ ATET N AT QIR

T TUEd F gAY TR —arfas
a0 & a # & g @ agm 5
TR A FE §OR & WA
T TR ASFaEr F1 fraww fear oy
—#R - 9 WY qgy a g —,
& "1q ® qar w9 | ey
% faqw #r a@ snfeat " 9w g,
W qg & s e ¥ ao S
g, 3 afdt o s faeat § Wi
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[sfr 7y frm 7] “
fegmma &1 @ faewr & 3, fegmm T a9 TR $T JIama<or G471

wr . e snfaat & S99 ICe @
¥ afaq T T § 1| fywer it w e
® W ..

Mr, Chairman: I have given much
latitude, The hon, Member should
«<onclude now,

o wy fmd : wF oF AR AR
qT AT 3 1 & g faae # a@er w7
Lyl
Mr. Chairman: It is not a question

of 5 minutes. There are so many
other Members.

sft Ay fewd : I qger wmor
F W GrgT AT Y qf A gy Hfed
qrg faae @ fag

aaf AgEg D fame & sifa

ot wy fomd . wfas S A
TN 3, S K WY gH FEIT FAT
31 o fred a § afaa a1 E T W
fadw magx W W e F @
W IR O Y gH EH FT R
-4

WTN AT TEAT WY FET WA wr
HGAT & | I qF ATE WINTH FT XGWT
qWY &3 9% A9 gaT 2 a9 a% ¥ S
afaa s free at &, @ wEes
@ faw g & wifE S 93 fow
ot sarer a3y Sifaat § § % 99 a%
Y wEEAR W ¥ aF ™ St
F Aoami #1 & Avwtar faerdr @
A% wTeT 11 9 gEfae Ageager e
M gA AN § grnfas aaad Iy
AT AR § A e Wl & fan
ag T e g

g & 1wl i faw Wy o gT@
T 929 X oF Sfqagq <@ sy

fF wrafat & grer frae dar Tarifas
e Y fear mar 1

Mr, Chairman: You are not the

only speaker from your party, There
is one more Member from your party.

&t A {9RT: g BQA ¥ qaT =T
g fF 1T " T T uF FAT 9T FOG
& faem oi% ugg wt@ ¥ F09 w@qq
qEt F fgar | amr arfedt § w09
TAT T F 1qT Y fawm )

Mr, Chairman: There is another
Member of your party who has also
to be accommodated,

sit a9 fawg : g weETe
ST AT S, IqRT GH FA ¥ fAQ
g I& 5 R wEg o

Mr. Chairman: Wil} the hon. Mem-
ber conclude his speech? Please sit
down now. 1 cannot allow you any
more time, I call you to order, Will
you please sit down? Now I call
Shri Brahm Prakash,

Shri Brahm Prakash rose—

Mr, Chairman: I would request
hon, Members to confine to the time
limit. There are many hon. Members
who want to participate in this de-
bate. I want ta point out again that
each hon, Member is entitled to have
only 15 minutes.

ot g TFTA (FTR fReA) ¢ wATH
YUQI qTge, Teufa & SO WTeer §
T A AT AT FE G AR AN THF
TEL FAT T JTH TATA FAT ATZATE
7% fau & gaar qarg @ 3T § W
ITHT AT A FLATE | AfFT 39 A
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WEN M FaH o g1 aw &
Y £ 17 o7 Y & f97 e R Ak
W, & FT A FT AT § | FAT qT0
A TTF A FT 7T TW 997 AL
F& & AfeT Q1 aEt 71 aww & aw}
WA & =q1 AT ANEAT

TF 1T At feeeft ¥ A Ao w @
ATt &, araey @A AT g, a7 & wgar
AT § | A qGT I a1 § wR
WH T TR K A w® awar
g 1 7€ | 5o s W awe g fF
¥ o0 ¥ @ I T FF | qF qH6G F
a9 FEAT 9% § 6 wegwfy s
s § TaFT for 7Y forar § 6 feeely
# fow v w1 wra grm, e S
T TRA GO AOETE o,
IgF FAT e, gEE w1 faw a@y
e & 1 R foed @9 aret ¥
FER AT G T ¥ ak for s @
& fr gw fooolt o o a0 w0 w=ew
Gt | faa asg afvam Sz, fgar-
99 waw Ate F graew ¥ faue aAny
M W@ & I 937 WY g arar fEam maw
qr f% faeet & graey & 29 = F1%
faura 7w | afF ot g% s faw-
faar & I qued Few Friars @Y gf
¢ 1 foamdargsram Fwte & fond g
sEefmiw ¥ g | 57 HA 5w
Tt at & g g W 3_F fag
¥ qTETe A1 @uTE AT § A AT A
Wt qurf @i ¢, Y wETST T AT,
a7 gfaaa Eqedw F g@ Ay
afea feedt & g it sy gon ag
ol a% g Y frar mar ) mrw gt
w¢ wefafrege & & 1 &7 g W
wg WX AT fH w9 g f
TGt OF qgT & AN a3 A Av-
Tl w9 FE § ) T AgT FARI
102 ¥ & A g ¥ el
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g& # WY w7 F@ATAT I g § Afw
R feedlt & o9 $1 F@™T g Q@
ag WS g ArgafeT g 1 agr T
R s § W 8w it
gag ¥ W IF OF FEX ¥ qEAT G
g\ fasft ol w1 Aafes @k @) 9y
FEAT § 6 3qFT uF g« 7Y § o
fegeam & @ qal § AT @A
gfaaq Efcedmr & gwamar g
Tt agt o oF A gE e
Tgt T HIAT AT AT TH TG § N
TFT T AT T3 | TG THHT T&@T-
fama @R g ¥ gy @ )
¥ 7g rgaar srgar § 6 feeeft ameit
Y /O A, ag W O AT AvlEgy
o F A ag a1 w1 ot § 6 g
¥ ga fowl # oF Afvea § & ffwew
g, Ot 9g a9 Tq g gy @«
el F A qgT B qoErra § g
e T @ A At F g gEl & v d
faam arfmred M $79T & | qg @
W AT FFT AT § F w oF qrEf A
ghAa agl AR qEd T A g
Qg 9% g¥ ot w\@r g 7 qan
FgA Al § & 92 A%T ¥ A9 FEAT
argaT § f5 wmae IawT dwaw 9%
fawamg a2 & 1w W gfEr & weR
5 Toitat @d@r & Far @war g
for g A FYHY AT ], AW TaRAE
g w® T T @A g oAk
qgF A TAYET AT TaHE AL qrET
F g # § | Tafag g ST AT AR AR
g feamar smar @, ag warfaa ad &
a8 W & fr g g @ AT &1
Arwaa o< fawarg 33 w@w §, gz o
21w aE & i e feeelt A
T oY § 98 W7 § 4G AT AT
@

Fwy agi gﬁrmmﬁ
ﬂwﬁ’t%m fag @ w0 TR
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[ wgr g#Ta]

At sTam R T ARy E A O
Lisncoiogicoiig il uselE TR |
T gAY IO v g A g fFuw
‘IF'TW @f“ﬁ‘i"ﬁ @: T ﬁ:ﬁ‘
wefer gefafesom @, ov T go-
fafredwm &) ot f it & wit ST’y
&, ua; Grifaea 1 S &l & wfy same-
A A A T T R T AR
g AE @ o g 1 S faed de
9 ¥ AT agd A T g IE
a1 ag wrfegw g & f mawdE ww
ey 79v @19 ¥ g wrEAT @)Y
et & AR foee & St A faega
A & TEY ¥ Sree & ) faeey A o
UF qIET, A =g FAG g AT @A ;MY
qifeat g, ¥ @@ R Aafes & 5
faeett &Y oY i feafy R a7 wom @
oI g% 7@ T o) WY gotes §
g W ow fdfveefer mamde A
=rfed | & s Fear § oo & st
T WA & aT § hET g9 |

& @A aw F 99f 5 a7 &
AE @ qHATE | A8 WINT T q@AT @ |
qF AEAE WX 3@ & fF Wi F qray
Ao a3 U GAECE AT |
qH ag W wwea § 6 faeelt # o Wy
F AT 97 OF w0 T Y qeaHE
@R

it PFH XA FGAW : FIAHN
AR F7aT @& |

T30 awm  Fag wmar §
WINT & AHAT TF F19 §T qHAT §,
2w HT AIHAT § | WINT T HTAT TH
I $T HATHAT AG § A1 O fEmy v
AT TE § | TF @Y a8 {EFH qN—
W q g N oAam & T wgwr—
& B ¥ TFE 97 Wl WIeT oy Ay
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105 &

AT GFAT § | WINT W1 A FE WY @Y
GO ¥ qUE A9 § W g AT
N T FAT F qwwar § g W
FTHA § | WINT FT ATHAT T A6
AT ¥ WY AT W §, &% ga
& AYAY LA FT, TaqAAT FT ATHAT
£ 1 98 3@ W AFEE AT § 99 39
wTE 7T |3 FIHT AT AR TS AL A
Fga § f5 oF Wt 1 gEd O g
qTE & | & i e o w ey
&1 faa o Qvq awgar a1 w5 QW
Wt g3 & fF & g fra sk Qe g,
Afwa oY a@ & o7 FgT 91 @TE W
gara fFaduragud | 1 wuy
g 7 71 fog 7R g quEd
g o et 1 awmy & 5 oag S
W g 3 fra adF A et & aveew
T R Ea maE e«
@ AW 9T ATEAT ATZY § Fagedy, T
¥ gagar § fF w |y o wmE <
RERRFag Mm@ &
ARAIMNFAI M AT I QS 1 78

# o A ¥ FgAT T |

oF A I & g@ F a FgAv
AMEAT § | TS THH! NG T A/AT
A &0 TF TAAa® JGoT J9473aT A7
@ &, Totas A @ st
¢ o ToAfes arfew &1 @ ey
TF J&T FET AT @I | AT aF AV
ferw #1 91 @ & F Hiepa e
fora® @ aw wuTar W S &%
W & T W ST 9, WO
fafrdee Y semET 9w @ aer
# & wgar =mgan g f v e ofqa
AT FAFY A qew fAFEA T
wfew F@1, & FAA0 §, gafe @
o} frelt WY 3w wa Y Qa7 AR T
Trfgd |
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o T # gD & § W
NIGPGIIEFAE ANF & 39 N
g F w1l 1 IfFT TR W &
HAHA FT gHA F TP ¥ g 787 fam
A ag = ¥ N wfaws gaE™ afaq
g gFaT § | 99 AR affaE ar 3w
¥ 0% e o= g% it A gy /e
£ A o< Wt & WS #Y &S |
NWWIIFAAR I
Y # N el F aga wwaw § &
A ag FEAT AR E 5 g Qwr
¥ T F A TG I T FAF @A &,
forr @ 9 T 3w A RS awE
I I AT A FI | TG AT FES §
fir fafeed 3 Tiver ¥ faar @€Y To@
T AT | ITHC FEAET AL A v
g WY S { FWAR e |
I Y AT I FAT AT A T BT qAAG
ag & fF A ovr e ] A gt
¥ A A | TG AR TG A A FG
HAYA TATH FT 91T HT T Fg, A fgey
# a1 F T FF a1 B a8 TET AT QY
& g%y | gafag § I Gt T
¥ zfasrs 78 F3ar fr ey 3§ g
fzar a1 98 T9a w1 fwar s s
firar s WU IW AT HIT G Far
A g /A S ¥ aed w9 faar o &
THT FT AT A AT F qTF FFAT ATZAT
g f& o7 o adt forderd @ s
1 /g WY FF IV T G F AR
gt w7 wg | faow WA A 97
IR qg WL Fwgrar § FEl frgad
ferma & arq AR @ & 17 &
) gEETET 2 W IFA TBT FIH FA
Y Fifw FT § AR T=\VT FH FI
T & | AT AN IT FY TEATH FLAT AEA
¢ 9% qatfears a0 a8 Ta § % a7
I9 ¥ oF g # ToArfa o1 @ &
I agd IEQ A I7 wrgRT A
HTAEAT &, TEH TN FT AIRAT &, IT A4
Far & SRR @ fo ¥ AW
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forar & 1 7@ wwm ¥ fi ag o faey
¥ qFT IIEE IEF AIT WT B
Fgd § WX 99 IR § 9ga X -
AR FT @ § aT el At ITH T
# 7@ wraw W) & ag AT &
qqF &7 JEIfE IEW & wwel &
TR F faar

Ja9 ¥ oF |a9g W} AT Jngar
g @ 3w & oF wrar Ay =,
2 wrwrd W A TN qfeFm AT QY
w9t a3 faax § fF agi ax 9 Wl
TEA § | AT Y 7 FgS & FF WA
AT AT wY 0% Wi §, & awwar
g f& oft ag wifanst sivdaw &
N ¥ w R} & A Aa
WTT OF AT A wrar qf § afew
S WITT TF TG FT AT9T § W}
T AR TF HATT T AT &

o Y gfar F 9w 97 ¥ A
IAY E 99 § AW ¥ Ay &, ghae
F A § A A o wraT & ¥ & we
LR s CRCE
&Y g & 1 wAAr gwrQy QAT B/
frat & W 3 g1 ger F[m =ifee
qar faear & M fg=y A fgaag
F & ag "o F faeey § A T T
Wt FY & RIA & A AAN mEaR
F FrOU AE T F RATT § W 4T
F4 T F AT A qwAT qfET o
fgY wmar N WA FE F T
AT E AT I AATHT BT AT &Y A
7g &< & f orwr A1 gfrar 7 i gy
&Y AW NN & INX T=AT HrETH F
g gFar § AT 33 3% & o
T FT A& T IA A7 AT frawdy
AT | gEQ qrar 3 fAF war F AR
< fagrdft sm7 | w7 I9 faw war F
fag mme fg Y F X wwy & AT ag
E ged At fF g fow wrr g
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[ wer wrover]

fFd & @ R fgdr A #1 Ay
Fawr @ oofe owr § @ R &
9.7 fas wor £ o= WY @) war
Y sgEw fas W gd A= Ay
faart aifen | § wa g R R
I T UF 9T W #Y qg § AR 99
xE WL 7 9T fad W g § qwe
TR magWNeafe
TF Bie WE #! @ § qg N1, AT
T€ #T 2 | 50 q©@ § TR T4 Y
oF =1, oF migwmr AR oF wRA
&3, 9] a8 AW Y, 2 78 W
&, W g WX AR 98 %9 @), 9
o v 37 e @ SifEg oo™
q@ & d AT T I & ] @A
wfegd |

F A § W wgAr agar g |
TR (=1 & wré 97 F R ag& W
T % § #R gt W wwr faemr @
g 3§ * agl & Frwrear Sy §
IF & 99 T qE gWT =9rfEy |
¥ feeet Y w@w g, feeell Y a@A
Fafi gl mage g i wf &
Fife fgr agi A g9 ¢ W) a@r
gty M mgEd
7gt foeel & Wi 9w § W1 A
for & w=x 1 g€ § ) wfeg Sy
HE FET A g @ g afew g |
wAWTH g @A aE
< ¥ faeht &, GO A, SO RW H
WR TR TiRg wEl 7 et fE
IqF AIHT § IT I 9 IF W
fgwraa #1 9@ | I F v AR A/
1 Sar 9T T G oafgd ) 9y
Y W a@T 9T 9FAT TAE FT Har gt
fear s ) el & @ & A, =
N oF e & MY g 57 i
W AF R fomads &
IF 7 ® qET F Nfw w v R
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I a0F ¥ ag g@d FaEi A1 qgar

TRy § A ag e A gr
¥ oz & w71 5 5@ war &

HHA ® g7 wud fawmn 1 g€ eEr
F1fgn W o &Y M faer wirqw
U9AT FT CH WINT & @G-8 { GEdAv
FT aifge |

Shri Badrudduja: Mr, Chairman,
the President’'s Address raises varivug
questions of public importance which
call for serioug consideration of the
government and the people. As my
time is very limited, I should confine
my observations to the problems of
minorities, political, religious and,
more particudarly, to the problem of
linguistic minorities which has focus-
sed the attention of the whole of
India at the present moment and has
stirred the feelingg and sentiments of
millions of our countrymen, In the
handling of this delicate question ail
care and caution must be exercised
lest we might tear off the warp and
woof that has been woven into the
texture of Indian national life, lest we
might generate forces that might lead
to the disintegration of the country.

The President of the Indian Repub-
lic in hig wisdom has observed that
the developments in the South could
have been anticipated and forestalled.
Yes, Sir, they could have been fore-
stalled provided the powers that be
in the land could take a clear view
of the situation, had a clear vision of
the future, had 'made an objective as-
sessment of thig delicate question mn
all its bearings and implications and
the possible repercussions opn the
course of eventg in the country. Un-
fortunately, however, since the 26th
January, 1965 events proceeded fast
and this conclusively proves that
there was complete lack of leadership
both the Congress leadership and the
administration failed miserably to rise
to the occasion,

16 hrs,

If the Prime Ministey who is here,
1 have got very deep regard for hs
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humility, decency, integfity and hon-
esty—I have nothing but admiration
and deep regarg for him—.if th> Prime
Minister, instead of making his broad-
cast on the 12th of February 1965, had
made that broadcast a littl . earlier.
before the up.urge, on the 25th or
26th January, or even a little later—
on: or two days later—hefore the stu-
dent; threw themselves into the fire
and burnt themseclve: thig rousing the
passion? of the people and goading
them on to an uncontroliable frenzy
of desperation, the situation would not
have assumed such a'arming propor-
tions.  But, instead, somo not very
happy statements of both the Prime
Minister and the Home Minister,
coupled with certain unfortuna.e cir-
culars issued in Hindi from certain
departments, the Departments of Food
and Broadcasting, added fuel (o the
fire and complicated the situation all
the more. 1t is very unflortunate
that this should have hapwencd.

It is sti'l more unfortunate that the
Prime Minister and the Home Minis-
ter, and even the Congress President,
had never cared to go (o the scenc of
the disturbances to a'lay the suspici-
ons and misgivings of the people. They
contended themseclves with issuing
statements from a safe corner, either
at Delhi or at Kerala.

This language question is very deep.
It is not so easily to be solved. It is
a question big with the fate of the
nation, with the possibilities of evil or
good for the entire country. 1 will tell
you about certain statements made on
this question of language a3 early as
1949. The question of offi-ial langu-
age is not so simple as it appears. The
decision to make Hindi as the official
language of India was taken in the
Constituent Assembly at a time when
post-independence enthusiasm and ex-
uberance of fee'ings stil' continued
and even then it was passed by a
gsingle vote. Even in the midst of en-
thusiasm and favour there were seri-
ous misgivings in the minds of res-
ponsible people who had a clear
vision of the future. Shri N. Gopala-
swami Ayyangar, while moving the

relevant article in the Constituent Asa
sembly, observed on the 12th Septem-
ber, 1949:

“Opinion hag not been unanimous
on thi; question. Until Hindi es.ab-
lishes itsclf in the position in which
English stands today, Eng'ish wil
have to be used for Union purpo-
‘ses.”

The late Prime Minister Shri Nehru
went still further and emphasized in
the sam: Constituent Assembly:—

“Language is a unifying factor,
but it can al~o be a factor for pro-
moting disunity”.

He added further that Eng’ish must
inevitably continue to be the most im.
portant language of India.

st ST T FTAT: TF A TGN

Shri Badrudduja: I am quoting.

(Interruption). Please do not inter-
rupt. I do not yield.
As late as September, 1959, Shri

Nehru, while speaking on the floor of
this House, made the Government's
policy on officia! Janguage abundantly
clear. He affirmed the previous de-
cision during the debate on the Offi-
cia] Language Bill in 1963 when he
observed: —

“I have given on an earlier oc-
casion an assurance about no major
changes being made in the use of
English without the consent and ap-
proval of the non-Hindi-speaking
people. That represented not only
my viewpoint but also the view-
point of our Government.”

There were considerable misgivings
in the minds of the representatives of
the non-Hindi-speaking States in this
House even during the passage of the
Bill. Some of its provisions were not
free from ambiguity and doubt. The
provision in section 3 of the Act,
namely, that “English language may
as from the appoin‘ed date con-
tinue to be used in addition to Hindi,”
raised suspicions in the minds of the
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[Shri Badrudduja]

non-Hindi-speaking people. The word
“may” in place of the worq “shall”
raised apprehensiong in the minds of
the non-Hindi-speaking people and
Pandit Jawaharlal Nehru wanted to
allay the misgivings and suspicions by
saying that in that context “may”
meant “shall”. Though the Bill was
put on the statute book by sneer force
of numbers in this House, it left lurk-
ing suspicions in the minds of the
non-Hindi-speaking people. Gradually
it surcharged the whole atmosphere,
with germs of distrust which ultima-
tely burst into flames immediately
after the switch-over from English to
Hindi on the 26th January, 1965,

16°05 hrs,
[MR. DEPUTY-SPEAKER in the Chair)

When the assurances of Pandit
Jawaharla] Nehru, a man of his sta-
ture and eminence, could not remove
the misgivings in the minds of tke
non-Hindi-speaking people, those of
the present Prime Minister and the
Home Minister, with due deference to
them, long after the upsurge and up-
heaval in Madras could hardly soothe
truobled waters. 1 do never for a
single moment dispute the sincerity
of the Prime Minister the bona fider
of the Home Minister, but how can
the people of the non-Hindi-speaking
States have faith in this administra-
tion when even constitutional gua-
rantees have been flung to the winds
in regard to Hindi's sister language,
Urdu?

One of my hon. friends representing
De'hi was the first speaker who voiced
the demand of millions of Urdu-
speaking people.

An hon, Member: Not the first.

Shri Badrudduja: I stand corrected.
Hindi's sister language, Urdu, has
been denied regional character in
violation of the Constitution, though
guaranteed unto it in the Constitution
together with thirteen other languages
of India. It became the first victim
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of linguistic yandalism when it was
banished from the Osmania Univer-
sity. That lunguage ulone among the
languages of India enjoyed the unique
distinction of serving as the mecdium
of instruction in the University long
before partition and thanks to the
generous support from the Ruler of
the State, books and treatises in vari-
ous branches of science were trans-
lated in Urdu and it could compete
on equal terms with the progres:ive
languages of the world. But it must
go because it did not suit the pur-
poses of the administration more spe-
cially because it happened to enshrine
the culture and cultural heritage of
Islam, even though 1many eminent
Hindu savants and literateurs like
Kaifi, Ratan Lal Sarshad and Tej
Bahadur Sapru had also made signifi-
cance contributions to this language.
It could not also have any recogni-
tion even in U.P. its homeland, and
Delhi, its nursery, despite two me-
moranda under the signatures of 22
lakhs of people from U.P. and 10
lakhs from Bihar submitted to the
President of the Indian Union respec-
tively in 1952 and 1956. Even in the
three-language formula it could not
have its legitimate place, and Sans-
krit, a dead language, not spoken by
one single man among the 450 mil-
lion people of India.

sfy arg arf ¢ 7 Aw AT

Shri Badrudduja: . wag reviv-
ed to displace this living mother
tongue of millions of people of this
country. This is linguistic militancy
and fanaticism with a vengeance. This
is the policy of the administration to
strangle and throttle Urdu just to
make the path of Hindi so smooth;
otherwise, Hindi can never grow and
develop in the face of a dynamic, liv-
ing and rich language like Urdu. This
has naturally created considerable
misgivings in the south as alto in
other non-Hindi-speaking States like
West Bengal and Assam.

refer to a statement
recently by Dr. Suniti

I shall now
issued very
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Kumar Chatterjee that Hindi shall
not be imposed upon the people, es-
pecially upon non-Hindi-speaking peo-
pie, of India, that all regional langu-
ages should have equal opportunitie:
and facilities and that all languages
should be accepted as official langu-
ages of the Indian Union for inter-
State and international communica-
tion. I have nothing but regard for
all languages because they represent
the urges of various scctions ol our
people.

Mr. Deputy-Speaker: The hon.

Member’s time is up.

Shri Badrudduja: Sir have I no
time? The hon. Speaker told me that
he would allot me 20 minutes.

Mr. Deputy-Speaker: His party has
only seven minutes; he has taken 14
minutes.

Shri Badrudduja: I was referring
to Dr. Suniti Kumar Chatterjec’s ob-
servation that all languages should
have equal opportunities and {facili-
ties for self-expression and dcveiup-
ment, that Hindi should no{ be impos-
ed in schools and collezcs und thai
the status quo ante should be resorted.
That is what he observed. I am not
against any language Sir, I am enjoin-
ed by my religion to show equal res-
pect, equal  veneration, equai regard
for all the greatest teachers of man-
kind because they represent the burn-
ing aspirations of the human soul for
truth, purity, justice ond all other
noblest considerations of human life.
Similarly 1 have equal regard, cqual
respect for all languages. 1 do nol
agree with the Leader of the DMK
that we should have any disrespect
for Hindi. 1 have every respect for
Hindi. AN that I want is that the
language of a minority of 30 per cent
shall not be allowed to be imposed
upon 70 per cent of the people of
India Imposed upon .

ot Qo Mo ATEATW  (TATAIT)
qrAYE qTer 3 A fgwA R 8,
B R EL
2194 (Ai) L.S—8.
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Shri Badrudduja: . more than
300 million people who do not want
the Hindi language. I am not for
permranent retention of English langu-
age. English may some day be smok-
ed out of this country like the ciga-
rette box that the English people
brought to this land. English should,
however, continue 1ill any one of the
1ragiopal languages idevelppes and
reaches that stage when it can serve as
a link language, when it can serve as
the language of commerce, of diplo-
macy and international communication
can serve as the language of science
and scientific studies as the language
of parliumentary ideas and institutions.
Till then, we must rest content, We
are not against the Hindi language as
such. But the language should have
the capacity to satisty two criteria,
the criteria of efficiency and adaptabi-
lity to modern conditions of life. Eng-
lish should continue in the whole of
India til] that stage is reacaed by
any one of the regional languages.
Therefore, my submission to this
House is: when we have failed so
far to solve the problem of minori-
ties, when our failure to solve the
communal problem led to the parti-
tion of India resulting in disastrous
consequences on both sides of the
border, do not for God's sake hurry
and rush through. In the interest of
India’s unity, integrity and solidarity,
in the interest of a brighter and hap-
pier and prosperous India, in the in-
terest of its glorious possibilities in
various directions, we must not hurry,
we must not rush through. We must
cautiously proceed and see that no
language is imposed on anybody. If
the Austria-Hungarian empire could
have 19 languages, why can't we have
14 languages for the Indian Republic?

The Constitution lays down that
in the Supreme Court and other High
Courts of the States, English snall b
used and that all Bills must be In
the English language. Thug the Cons-
titution has also conceded to the de-
mand of the English language to con-
{inue til1 such time as an Ind.an lan-
guage is in a position to replace it.
In all humility but in ail serivusnes:
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Sir, I would appeal to the Prime Mi-
nister, to all sections in this House
and the people outside: For God’s
sake, in the matter of language, let
us not be so impaticnt, let us not be
so intolerant either to the north or
to the south, also to West Bengal, and
Assam let us not allow fissiparous ten-
dencies and forces of disintegration to
envelope us. Once again, in the name
of India's unity, integrity wand soli~
darity and in the interest of India’s
emotional integration, I would make a
fervent appeal that equal facilities
should be provided to all the regional
languages for their fullest expression.

President’s

Mr. Deputy-Speaker: Shri L. N.
Bhanja Deo.
Shri M. R. Krishna (Peddapalli):

On a point of clarification. 1 want
to correct the wrong impression which
has; been created by the previous
speaker. He said that in Osmania
University Urdu has been replaced by
some other language. It should not
be thought that it has been replaced
by any other Indian language but by
English which was the medium of
instruction earlier. Before Indepen-
dence, the Osmania University was
having English....

Mr, Deputy-Speaker: You
speak later.

can

An hon. Member: There is some
misunder:tanding. Let it be cleared.

Shri M, R. Krishna: ]t is not true
that in Osmania University Urdu has
been replaced by some other langu-
age. Before Independence, in the
Osmania University, English wag the
medium of instruction. Then Urdu
was introduced again English was re-
introduced.

Mr. Deputy-Speaker: You arc mak-
ing a speech. I have called Shri L. N.
Bhanja Deo.

Shri M. R. Krishna: Urdu has not
been replaced by Hindi or any othcr
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language in the Osmania University
but by English.

Shri L. N. Bhanja Deo (Keonjhar):
Mr. Deputy-Speaker, Sir, while join-
ing my other friends in thanking the
President for the Addresgs which he
delivered to us the other day, I would
like to traverse into a sphere which
will not generate so much heat, name-
ly the economic conditions of our
country.

I am glad that the adoption of deficit
financing in the next Plan when it
comes to be implemented has been
ruled out. Not only hag deficit finanec-
ing been the cause of high prices or
the inflation that is prevailing in the
country today, but Government ex-
penditure on unproductive items has
also been one of the causes of infla-
tion.

The Economic Survey presented by
the hon. Finance Minister hints at
further taxation over and above the
10 per cent additional import levy that
he had announced the other day.
Similarly, the Railway Minister has
given us a dossier thig time both of
freight increase ag well ag increase in
railway fares. On the basis of the
import levy which I had referred to
earlier, on the present basis of the im-
port bill which is put at Rs. 1137 crores
it is going to be by nearly Rs. 100
crores. The Railway Minister’'s impost
which is on the under-estimation side
is expected to yield, according to him,
about Rs. 21 crores, which I am sure
will be much more when it is put into
actual operation because we are al-
ways in the habit of giving a buoyant
picture when the taxation measures
are imposed so that the people can
look to the future with buoyancy,
which I submit is always deceptive in
the present state of our spheres of
taxation as well as economic policy
which I shall try to explain to the
House through you.

In the Economic Survey that the
hon. Minister hag placed before the
House, he hag not ruled out the possi-
bility of the higher taxation which is
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yet to come when the budget is pre-
sented before the House, because he
has clearly hinted that:

“With a rate of saving of 10 to
11 per cent of national income at
present, the potential for raising
resources further in the future
cannot certainly be considered as
already exhausted.”.

If that is going to be the pattern of
taxation, where will there be further
stimulation for savings?

The other cause of high prices is
the effective shortage of a variety of
consumer goods, It is very sad that
the officers themselves felt badly un-
done by the rising prices; they could
put up with personal privations, but
when it came to their children’s edu-
cation or marriage, their determina-
tion began to crumble down. Another
reason is that the restrictions on gold
have not diminished the social habit
of relying on a handy and highly
marketable store for value. Essential
goods have taken the place of gold,
further accentuating the shortages.
Lastly, rise in prices is related to rise
in mational income. Rise in prices eats
away a part of the benefit of the rise
in nationa] income, and the net bene-
fit is thus to be measured after mak-
ing allowances for the rise in prices
from the inirease in national income.
To achijeve substantial progress, the
rise in national income has thus to be
well above the rise in prices,

income
register a

The same rise in nationa]
with stable prices does
faster rate of progress. Prices are
thus a balance of various complex
forces, namely, investment, money
supply, production, distribution, ex-
ports, imports, taxes, productivity of
labour and capital, industrial peace
and harmony. All these play their
part in determining prices. Planning
generates inflationary forces and to
keep them under control, an integrated
price policy, taking into account all
the relevant factors, has, therefore to
be evolved. if our plants in future are
to be effective as well as purposeful.
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It is welcome to note that the hon.
Prime Minister has decided in terms
of the public sector entering the field
of consumer goods industries, Gov-
ernment has established the Food-
grains Trading Corporation which has
entered the market for purchase of
foodgrains internally, at remunerative
prices to the grower with a view to
increasing internal production. The
Agricultural Prices Commission has
been set up or is about to be set up,
charged with the task of fixing rea-
sonable prices to be ‘enforced at the
wholesalers and retailers level, taking
into account such relevant factors as
cost of production, storage, transport,
geographical differences and seasonal
fluctuations.

But whether the implementation of
these measures is going to curb prices
of foodgrains is yet to be seen. I say
this because recently I toured my cons-
tituency and there to my surprise I
found that though the Foodgrains
Trading Corporation has decided to
procure rice at Rs. 32, unfortunately
when they take into account driage,
all the benefit which the agriculturists
should get is so manipulated by the
officers or other government ageneies
entrusted with this work that the
actual benefit promised to the agricul-
turists is virtually denied to them.

1 will now turn to planning. The
Fourth Plan ig to be realistic, as the
hon. Prime Minister hinted at. Ac-
cording to preliminary thinking, it is
envisaged that Rs. 21,500 crores will
be the cost of the Plan. Of that,
Rs. 5,800 crorcg will be the foreign
exchange component of it, as disclosed
by the Commerce Minister elsewhere.
The picture of the foreign exchange
resources position was given to us the
other day by the Finance Minister. It
has unfortunately dwindled to 89
crores. I do not know, how, with this
holding of sterling balances or foreign
exchange. we would be able to secure
the Rs. 5800 crores required to imple-
ment the Plan. Is this position not
causing panic amongst the foreign in-
vestors about the credit-worthiness or
monetary soundness of our country?
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We have a sorry picture. Though
it has been stated here and elsewhere
that our exports are rising every year,
at the end of the yecar we find that
our imports have stolen a march over
our exports, making our foreign ex-
change position precarious and leading
to various difficulties in implementing
both the current Plan as well as the
Plan about which we are thinking,

1 al very happy about the buoyant
picture about the transport of the
country that the President gave us the
other day in his Address. 1 am also
happy to learn that the Paradip port
is going to be taken over by the
Centre, but unfortunately while deli-
vering hig Budget specch, the Railway
Minister stated that the railway link
between Paradip and Nayagarh, the
mineral belt which is going to develop
the hinterland of Paradip port, from
which we have contractedq to supply
iron ore to Japan in the years to come,
will depend on our resources for the
next Plan. I would like to tell the
House, and the Finance Minister and
the Rallway Minister through you,
that Paradip is to Orissa what Calcutta
is to Bengal or Bombay is to Maha-
rashtra. So, having that port alone
without its being connected with the
hinterland will have no meaning, will
serve no economic purpose to Orissa.

Now I may refer a little to the
language question which hag been
causing so many unhappy incidents all
over the country. Of course, violence
has to be put down because we can-
not allow the unity of the country to
be set at naught, but at the same time
I must appeal to the House, to the
people of the North as well as the
South, to ‘think about it coolly and
without passion, so that the unity of
the country is not jeopardised. The
Prime Minisier, during the 8 months
he has been in office, has, by his sooth-
ing touch, solved many knotty prob-
lems like the citizenship problem with
Ceylon. Also, before becoming Prime
Minister he averted the crisis that haq
developed after the theft of the holy
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relic in Kashmir. He also eased our
rclations with Nepal which was veer-
ing away from our country. So, I
hope with his soothing touch he will
be capable for solving this problem
also, so that there is no bitterness
bztween the North and the South.

Lastly, I come to a very important
point, about which a month back I
read an article in the Reader’s Digest
of December, 1964. Unfortunately for
us, the wildness in our youth raised
ils head in Orissa, and now it has
traversed to the South, and from there
whether it will go north or west it is
difficult for me {o say. I would like
to make some obscrvations about what
I rcad in the Reader’s Digest. In 1963
this youth vandalism cost Britain
about Rs. 4 crores. In South Africa,
the 10 per cent rise in White living
standards over the last decade has
been matched by a rise in juvenile
crimes. Similarly, the Canadian crime
rate for 18 to 21 year-olds has risen
by 21 per cent in five years. The
damage to schools caused at Toronto
is Rs. 1.4 crores a year. Youth vanda-
lism costs Norway Rs. 6:6 crores a
year. Wider prosperity appears to be
equated with hooliganism. They men-
tion many factors. Short working
hours give more leisure and even the
adults have not yet learnt how to use
it. Better nourishment meang earlier
puberity, The article goeg on:

“Paradoxically, it is the world’s
increased prosperity which makes
this help more difficult to give.
Affluence and full employment
have changed the pattern of family
life so that, according to sociolo-
gists, the modern family is no
longer a dictatorship revolving
round the father as the bread-
winner. For the first time in his-
tory, the family is becoming a
democracy—a breadwinning team
of mother, father and children.
‘This is an exciting thing’, says
Henrich Hart, a director of Ham-
burg’'s youth services, ‘but because
we are still finding out how to live
with this new form of civilisation.

ro.
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In a dictatorship rules are easily
enforced: a democracy needs self-
discipline, especially in its leaders.
If parents were to scrutinise their
own conduct—the concern with
material possessions, the decep-
tions practised for business and
social gain, the callous acceptance
of intolerance—they might well
find the sceds of their children’s
misconduct,

Children learn by example from
those they love. It is for the se-
nior members of the family team
to set standards that the young
'members can respect.”
There is no remarkable material
prosperity in Indig as compared to the
West. Still, this problem of youth
vandalism has raised its head in our
country. It is for the Government, the
sociologists, educationists and for us
to ponder how best to put it down and
what we should adopt so that our
vouth in our democracy may not free-
ly take to violence; in the wider con-
text of the world, as had already been
sajd, it is very much a responsibility
that we have to perform. That is for
the parents, educationists anq the Gov_
ernment to consider. I hope Sir, tha:
we should be giving very serious
thought to this ugly problem which
has raised its head in our courtry anrd
which we did not have before.

Dr. L. M. Singhvi (Jodhpur): Mr.
Deputy-Speaker, the President’s Ad-
dres- this  wvear, I am afraid. has
chartered a somewhat weary and worn
out course. We find listlessness, ennui
and tedium writ large in the policies
of the Government as well as in the
President’s Address before us. The
course of our national life and the
tenor of his Address, I am afraid are
in Shakespearean terms, as tedious as
a twice-told tale, waxing on a dull
car of a dreary man. Only the tale
has been told more than twice and it
seems that repetition does not make
it less tedious. There is very little to
move our minds or stir our hearts in
the President’s Address this year and
this, I think, is a national misfortune
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because I would like to think that we
are still in the dawn of our national
freedom, a dawn in which it was
wonderful to be young and alive, a
dawn which was pregnant with pro-.
mise, hope and faith. Have we be-
lied that promise? Have we frittered
away our faith? Why is our courage
flagging today? Is our hope engulfed
by an overwhelming sense of despa‘r
and cynicism? I would have liked
that the Government could have ans-
wered these questions with a persua-
sive firmness: I wish that we could
have all risen to answer these ques-
tions in the negative in an articulated
chorus. But we cannot evade these
questions and we cannot escape the
fact that the Government of day-to-
day has not been able to assume
leadership that is expected of it.
It seems that avasion and escapism
more than a readiness to answesr these
vital questions loom large in our poli-
tical horizon, and the President’s Ad-
ress only reflects these trends.

In the concluding part of his Ad-
dress the President has stated:

“Our objectives are known and
our goals are clear. To their at-
iainment you have to guide the
nation with unflinching faith and
firm resolve.”

It is this firm resolve and unflin-
ching faith precisely which we find
lacking. It is this sense of direction
and dedication which we find wanting
in the Government today. It is this
sense of direction and dedication that
we must resurrect jf we have to sur-
vive and prosper as a nation,

A reference has been made in the
Address to ‘the language controversy.
Reference has been made to the
wanton destruction of life and proper-
ty in the southern parts of our count-
ry. Onme is anguished and one is en-
gulfed by despair when one views the
happenings in the southern parts of
our country. One is pained when
one reads the statement of a leader
of the DMK which he has recently
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made that the students could take
justifiable pride in having unsettled
a settled fact. We find the shadowy
presence of the freebooter and disin-
tegration everywhere in our country
and I feel that this has been caused
not merely by lack of leadership but
also because of a sheer collapse of
communications in our country. No
weak-kneed, vacillating policy would
solve these problems nor would the
absence of constructive statesmanship,
as is evident in the many voices in
which the Government have chosen
to speak on this issue, take us any
nearer an abiding solution of the pro-
blem.

I should like to draw the attention
of this auguast House to that notable
hour of constructive statesmanship
in our national history, the time when
we were framing our Constitution.
Let us hearken to what the author of
the Hindi language provisions,—Chap-
ter XVII of the Constitution,—Shri
N Gopalaswami Ayyangar, had to say
at that time. This great son of south
India had said at that time:

“Opinion hag not always been
unanimous on this question. There
was, however, one thing about
which we reached a fairly unani-
mous conclusion: that we should
select one of the languages in
India as a common language of the
whole of India, the language that
should be used for official pur-
poses of the Union. The final
decision, as all hon. Members
know on that particular question,
is that we should adopt Hindi as a
language for all oflicial purposes
of the Union under the new Con-
stitution.”

Shri Gopalaswami Ayyangar went
on to say:

“....the schame should be look-
ed upon as a whole. It was the
result of a great deal of discus-
sion and compromise, ¥ I may
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emphasise, it is an integrated
whole; we cannot give up any part
of it. The important things in
this draft are an integrated whole
and if you touch any part of it,
the other things fall to pieces.”

The compromise attained in the
Constitution, it appears, has been
whittled dowp systematically. It ap-
pears that it has been undermined in
a calculated way. The content of that
part of our Constitution was drained
away when the Official Language Bill
was passed, but that again was done
as a concession to the demands and
requirements of national integration,
Now, what is sought{ to be done is
really dangerous for the maintenance
of our federation and the whole nation
as an entity. It appears to me that
the demand for dropping or deleting
or repealing Chapter XVII of the
Constitution as has been specifically
made by Shri C. Rajagopalachari may
lead indeed to the destruction of this
country and this nation. It may sow
the seeds of secession. The habit into
which the hon. Prime Minister seems
to be falling of consigning all issues
to Chief Ministers’ conferences is per-
haps founded more on a federal con-
cept of judgment than the basis on
which this country has bsen governed
hitherto, on which we could become
one nation, one Union. It appears to
me that it is unfortunate that the
vacillations of Government, its wedk-
ness, its inability to speak with one
voice, coupled with thig lack of com-
munication, lack of publicity and lack
of effort to make things clear and
make people understand things as
they were, has led to the predicament
in which we find ourselves. It does
not appear to me that any further
weakness or vacillation or delegation
of the power to Chief Ministers’ con-
ferences to decide will possibly take
us any nearer a solution of the pro-
blem,

-

Inevitably, as we review the state

of our Republic, we 1must turnour
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exis.ence, the state of our cconomy.
It appears inflation and deficit finan-
cing have brought us to a pass where
the commopn man has been made a
captive of the unfortunate economic
policics of Government. Inflation to-
day holds our whole economy to ran-
som. There is no doubt that if reck-
less public expenditure and excessive
undigested doses of deficit financing
are not restrained, we will soon find
ourselves in a situation fromn  which
it would be difficult to extricate our-
selves.

I should like to draw the extention
of the House to the statement con-
tained in the Economic Survey for
1964-65 which was laid on the Table
of the House by the Fimance Minister,
which says:

“Fiscal policy, while attempting
to provide for larger plan outlays
and a stimulus to private invest-
ment, has been geared increasing-
ly 1o the task of reducing the scale
of deficit financing......

Even more important, whatever
the pace at which resources
mobilisation is to be carried out,
it must avoid scrupulously, in the
interest of both higher savings and
more rational investment, any re-
sort to inflationary financing.”

I find, however, that the professions
of the Finance Minister are far from
what is proposed to be pursued as
national policy of our Government.
Some spokesmen of the Planning
Commission have admitted that by
mid-January 1965 the extent of defi-
cite financing had risen to the fantas-
tic total of Rs. 782 crores. Tacy say
further that this trend is likely to be
further intensified over ‘the remain-
ing period of the current financial
year. If this is the state of our eco-
nomy, how is the Planning Commis-
sion which is the principal organ of
Government{ in matters of economic
policy going to function? I am af-
raid we have not yet cried halt to
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deficit financing; we have not realised
the deleterious effects of deflcit financ-
g oh our economy and the havoc that
deficit financing and inflation have
wrought in our economy,

In this context, I should like to
make a brief reference to the little
budget which was placed before us
on the very day on which the Presi-
dent addressed the joint meeting of
the two Houses, in which the Fimance
Minister levied a 10 per cent increase
on imporis and also raised the bank
rate. It is quite evident that this
will also lead to affecting adversely
our national production and to fur-
ther inflationary pressure, fboth by
making money available to industria-
lists in this country at a higher price
and by building into the cost of our
national output a higher levy on the
imported goods. I am not able to
understand why it is that this Parlia-
ment js not able ‘to tell the Finance
Minister that what he has been doing
is completely contrary to what he
c'aims should be done. Therefore, on
account of this cleavage there has ari-
sen in the economic policies of this
country a very deep cause for anxiety.

On the food front there is evident
and admitted stagnation. There is no
rational approach. There is visible
ubiquitous ineptitude. There is the
shallow dogmatism of our planners
and there is the cancerous growth of
widespread corruption among the co-
operatives. Sir, this is 3 measure of
our presenti difficulties, that imports
o! fund went up from 3-64 million
tonnes in 1962 to 4:56 million tonnes
in 1963 and 6°27 million tonnes in
1964. Now, Sir, it appears that our
nation will have to subsist at the
‘nercy of what we receive under the
PL. 480 agreement. It appears that
on account of deficit financing the
Government is for ever and irredeem.
ably mortgaged to the ncseive Bank
and, asg if it were not enough, there
is no sign of dynamic activity in ‘he
government policies or in the imple-
mentation of policies by the Govern-
ment.
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Sir, I should like here to make a
brief reference to the recent elections
in some States of our Union—to local
elections—which affect I think, the
functioning of our democracy in a
very profound way. It appears that
our fortress of freedom and democra-
cy is being assailed by a force from
within our country and these forces
arise because of the mis-functioning
of our political parties and politicians
in general.

1 think this House is not unaware
that there have been instances......
(Interruptions). This House is not
unaware of what wag reported in the
Press recently with regard to the de-
tention of prospective voters, with res-
pect to carrying a large number of
voters in jeeps and detaining them in
specially arranged barracks or con-
venient enclosures and of large-scale
expenditure of money in panchayat
elections by all concerned. This is
a distressing situation and I feel that
if the country will not hearken to
these stark rcalities it will not be
possible to improve these panchayat
elections and it would appear to be
evident that our democracy is being
sullied and polluted at its very main
spring.

I should like to emphasise that our
Government seems to have lost initia-
tive in international affairs in a very
significant way during the last year,
and it is of the highest importance
that a special effort should be made to
energise our foreign policy and to re-
capture a great dea] of lost opportu-
nities and initiatives in the field of
foreign affairs. The country, I must
say, is not quite satisfled with the
stand taken by the Government on
the nuclear weapon which has been
manufactured by China and which we
do not possess. The Prime Minister
and the Government must take this
country and this House a great deal
more into confidence if it wisheg to
pursue the policy that it has adum-

FEBRUARY 23, 1965 Address (Motion)

1082

4

brated at present, because we are not
quite satisfied by the policy that has
been udopteq by the Government in
the 'matter of national security and
national interest. They must enun-
ciate the reasons which impelled
them to adopt this policy and they
should also show us the rationale of
this policy, It seems that our Gov-
ernmtnt ig preparing to mortgage our
freedom and our security to fore.gn
governments, to nuclear powers, with
whom also the government is not
anxious to have an understanding.
These two are mutually contradict-
ory propositions and this House can-
not accept them as tenable,

Before I conclude, I should like in
particular to emphasise that there is
a widespread need for administra-
tive reforms in this country. We
started with the formation and
establishment of a sadachar samiti
which made a great dea] of noise
though it does not appear to be very
much in the news now. I am not
opposed to the formation of a voiunt-
ary society such as that, but if the
Government wishes to justify its own
plank of policy merely by saymng
that we have formed a society, or at
least some of the Ministers have
taken a leading part in the forma-
tion of this society, and do nothing
more about it, T am afraid we cannot
be satisfied by such airy nothings. I
shoulq like to know from the gov-
ernment what the present thinking is
in respect of administrative re-orga-
nisation, what its present thinking is
in respect of appointing a proper
Administrative Reformg. Commission
in this country and, last but not the
least, what its stand is in respcct
of establishing an institution analo-
gous to the Scandinavian Ombuds-
man, an institution which would act
as a delegate of this Parliament and
would act as a tribunal for redress-
ing public grievances. I think_ tpat
the neeq for such an institution nas
become increasingly manifest. As we
consider more about our prevailing
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ills, I am persuaded to assert once
again, as I have asserted on many

occasions in the past, that this insti-
tution should be -established now,
without any further delay. In delay-
ing the establishment of this insti-
tution, the government is only giv-
ing us an indication that either it is
weak and vacillating or it is unable
to make up its mind on matters of
great national concern and import-
ance.

Shrimati Akkamma Devi (Nilgi-
ris): Mr. Deputy-Speaker, Sir, I rise
to support my hon. friend, who has
moved the motion of thanks to our
respected President for his address
to both Houses on the 17th Febru-
ary. Speaking on the President’s
Address, Shri Trivedi stated that the
President should have read his Add-
ress in Hindi or at least in Telugu
or Sanskrit. Our President does not
know Hindi, but he is a scholar and
philosopher and so he has read his
speech in English. Our Constitution
provides for the use of either English
or Hindi. If a person does not know
either Hindi or English, he is allow-
ed to use his mother tongue. In the
case of our President, that question
does not arise because he knows
English. Secondly, if the President
had read his speech in Telugu, how
many Members of Parliament would
have understood his words? Is it
enough for the President simply to
speak and go away or is it necessary
for the hon., Members to understand
and grasp what he has said? Also
there is no facility for simultaneous
translation in the central hall. So,
hon. Members should realise that
there are practical difficulties in im-
plementing that suggestion.

Then, I would like to state here
that some of our hon. Members from
the Opposition abstained themselves
from .the joint session. We are happy
that they did not create confusion by
a walkout as they had done on a pre-

* vious occasion; but this is a solemn
occasion when the President addres-
ses both Houses just before an im-
portant Budget session to give his
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blessings and guidance. Therefore,
may I know whether it is right on
the part of these Members to behave
in such a manner? 1Is this the way
to show respect to the President of
the country?

Sir, Tamilnad had been faced with
unheard of disasters within these
couple of months. These disasters
were unheard of in the history aof
Tamilnad in._recent years, The first
disaster was a natural calamity. The
unheard of cyclone washed away the
historic Pamban bridge leaving be-
hind only the pillar and a few gird-
ers. Many lives were lost. Fisher-
men’s huts had been washed away and
their bodies bhad been washed away.
Thousand of men, women and chil-
dren were marooned. Simultaneously,
there was a train accident with pas-
sengers from Pamban to Dhanush-
kodi. Here again so many lives had
been lost. I am very happy to say
that Government relief measures
brought help and peace to the panic-

stricken people.

Our Railway Minister while pre-
senting the Railway Budget in the
House stated that the Pamban bridge
will be rebuilt and provision has
been made for it. I will request the
hon. Minister that not only adequate
finances be provided but preliminary
steps should be taken before the
foundation work is started. The Kun-
zru Committee has made a number of
recommendations about safeguarding
railway bridges in our country;
therefore, while doing this construc-
tion work, these recommendations
should be implemented to avoid fur-
ther disaster to railway bridges in
the country,

The second disaster was on the 26th
January when Hindi was made the
official language of our country. Here
I would like to state a few facts
which led to the agitation and to the
spontaneous movement by the people
in the south. Circulars from cer-
tain ministries went to the State Gov-
ernments in Hindi without the Eng-
lish translation. Contradictory state-
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ments appcared on the same page in
certain papers.

Shri D. C. Sharma (Gurdaspur):
Which was that Ministry?

Shrimati Akkamma Devi: Court
notices were sent to district courts
only in Hindi. I also heard from re-
liable sources that in a certain min-
istry orders were given to go ahead
only with Hindi and when a reliable
person asked as to what to do with
those people who did not know Hindi,
the answer was “Simply push them
out”. Again, I heard of so many inst-
ances. For example, table diaries
were distributed to so many people
with only Hindi versions of verses
from the Rigveda. The very next day,
on the 27th January, whén the Pub-
lic Accounts Committee began its sit-
ting, questions were asked by my
Hindi-speaking friends-gnply in Hindi,
forgetting the precariotis' condition
of those Members-awho- were not able
to follow it. Immedigtelf we stood
up and requested- “oug  Chairman
either to have it'tranglated for us in
English or to have it only in Eng-
lish, When such a situation is here,
just imagine the condition of agitat-
ed people in the south. These facts
led to a simultaneous and spontane-
ous movement in the south. The DMK
people started by saying that they
would observe 26th January as the
mourning day, but added with all
these circulars and contradictory
statements the movement became
spontaneous ending in the death and
loss of lives of innocent people by
self-immolation and  destruction to
Jailways, post offices, buses trains and
so many students were seriously in-
jured and arrested. Whatever it is,
let me assure my Hindi-speaking
friends that we are not against Hindi.
We want unity of our country. We
want unity amidst diversity. We
want national integration. We want
a common language for the country
to keep our country united throug-
out. Thereore, we have accepted
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Hindi as our national language. Once
again, may I assure my friends that
we are not against Hindi? But we are
against inequality between those
people whose mother tongue is Hindi
and those people whose mother-
tongue is not Hindi.

17 hrs,

Now, coming to the next point, I
would like to say that in 1959, our
late Prime Minister, Shri Jawaharlal
Nehry, gave certain assurances, One
is that there should be no imposition
and, secondly. English should conti-
nue as long as the people from the
non-Hindi speaking areas come for-
ward to accept it. On the 11th Febh-
ruary, our present Prime Minister re-
iterated the assurances and said that
the late Prime Minister’s assurances
will be honoureq in letter and spirit.
Therefore, there is no difficulty here
at all. The assurances are there and
now to put an end to the doubts, mis-
givings and apprehensions of the
people of the south and to maintain
the unity of the country, I request our
Prime Minister to give a statutory
safeguard to the people of non-Hindi
speaking areas by bringing about an
amendment to the Official Languages
Act. This point has already been dis-
cussed. When the Official Languages
Bill came before the House in 1963,
the word ‘may’ appeared in the Bill
and most of us including myself had
the doubt and apprehension that the
word ‘may’ means ‘may not’....

Mr. Deputy-Speaker: Is she con-
cluding now or she will take >me
more time?

Shrimati Akkamma Devi: 1
continue tomorrow.

Mr. Deputy-Speaker: All right. The

House stands adjourned  till, 11
O’clock tomorrow.
The Lok Sabha then adjourned Il
Eleven of the Clock on Wednesday,
February 24, 1965/Phalguna 0, 1888
(Saka).

shall
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